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LOK SABHA
Tuesday, 10th December, 1957

The Lok Sabha met at Eleven of the
Clock.

{Mg. Drzrury-Sreaxir in the Chair]
ORAL ANSWERS TO QUESTIONS

“Indian Information” and “Bharteeya
Samachar”

*920. S8hrl D. C. Sharma: Will the
Minister of Information snd Bread-
casting be pleased to refer to the reply
given to Starred Question No. 367, on
the 26th July, 1857, and state:

(a) whether a decision with regard
to the publication of the “Indian In-
formation” and “Bharteeya Samachar”
haz since been taken;

(b} if so, when the journals are
likely to be published; and

(¢) the estimate of cost?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
The matter is stil] under consideration.
A decision is expected to be taken
soon.

Y might, however, inforrn the House
that a decigion on principle has been
taken that this publication should be
resumed.

Shri D. C, Sharma: May I know
what are the hurdles in the way of
the implementation of this decision? Is
it the cost or the editorial staft or
something else?

Mr. Deputy-Speaker: He has mid
that the decision has been taken; there
are no hurdles perbapz now.

4344

Dr, Keskar: I might make the matter
clear. It is not simply the question of
starting the publication. The Esti-
mates Committee recommended that it
is desirable that this publication be
resumed. At the same time, they ad-
vised the Ministry {o examine whether
the work or the objective that we
might achieve by resuming publication
will not be served by utilising some
of the other periodicals of this Min-
istry. It was this matter which was
being examined during the last few
months. It was explained and it was
also aécepted by the Estimates Com-
mittee later that it is not possible for
us to utilise the present periodicals
for the objectives that the ‘Indian
Information’ periodical might achieve.
And, it is only now that it has been
definitely decided that it might be
resumed. At the same time, we have
to bear in mind that this would entail
an expenditure of not less than Rs. 2
lakhs to Rs. 3 lakhs; and we have,
therefore, to see how it is possible for
us to arrange for its resumption.

Shri D. C. Sharma: What are those
special obicctives to which the hon.
Minijster referred and which, he says,
cannot be achieved in an indirect way
but must be achieved in a direct way?

Dr. Keskar: Informing and educat-
ing the public on all policy statements
and other authentic information re-
garding developing economic, social
and industrial activities undertaken
by Government, the objectives of
Government policy both at home and
abroad; these and some other
things like that will be included and
to have it in one place as a compen-
dium is gomething other than utili-
sing journals at present working in
the Minjstry but which are for special
purposes.
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Shri Ansar Harvani: Is it not a fact
that the Publicity Division of the

External Affairs Minstry 1s already
issuing literature for this purpose?

Dr. Keskar: The Publiaity Division
caters only for the publicity of the
Five Year Plan and nothing else.

Industrial Capital Goods

»930. Shri Bibhntl Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t is a fact that the off-
take of industrial capital goods from
foreign countries has fallen down dur-
ing the period from July, 1957 to
31at October, 1857; and

(b) it so, the reasons therefor?

The Minister of Commerce (8hri
Kanungo): (a) and (b). The figures
of actual off-take of industrial capital
goods from foreign countnes for the
period July, 1857 to 31st October, 1957,
are pot avsilable.

ot faqfer forwy . o 2w F Fiew
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Shri Gajendra Prasad Sinha: Just
now the hon. Minister said that he
has not got all the figures but the
figures for a month or two. May I
know what is the actual situation
according to those figures?

8hri Kanungo: The situation is that
m July, 1957, capital goods to the
value of Rs. 1,623 lakhz have been
imported.

Import of Textile Machinery

-4-

=931 Shri Shree Narayan Das:
°"\ Shri Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of countries with
which agreements have been conclud-
ed or are proposed to be concluded to
import textile machinery;

(b) the nature of agreements with
each of them,

(c) the value of such imports; and

(d) the extent of import that has al-
ready been made?

The Minister of Commeree (Shri
Kanungo): (a) Agreements have been
concluyged with the German Democra-
t:c Republic and Japan. Negotigtions
are in progress for concluding an
agreement for import of Textlle
Machinery with Crechoslovakia.

(b) Agreements with German Demo-
cratic Republic and Japan secure defer-
red payment terms for 4 and § years
respectively. In the formver case, the
sale proceeds would be utilised to pur-
chase Indian goods while in the Iatter
payments would be made to the
Japanese sellers direct.

(c) Rs. 1'2 crores worth of Textile
machinery would be imported under
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the agreement with Germa Democratic
Republi. The agreement with Japan
is an open one and does not stipulate
any ceiling.

{d) No imports have so far been
made under any of these agreements.

Shri Shree Narayan Das: As g resylt
of this agreement, may I know what
part of our requirements will be met?

Shri Kanongo: This is an offer which
iz available and it is up to the buyers
to decide how rfuch they will buy.

Shri Shree Naraysn Das: May I
know whether any assessment of the
textile machinery required by India
during the Second Five Year Plan has
been made and what part of this
requirement will be met as a result of
this agreement and what part will
remain?

The Minister of Industry (Shri
Manabhai S8hah): The balance of the
Second Five Year Plan requires textile
machinery to the value of about
Rs. 53 crores and this will only meet
under 10 per cent.

Shri C, D. Pande: May I know whe-
ther Government have taken full
steps to see that the local installed
capacity has been fully exhausted so
that thus may not be superfluous?

Shrt Maunbhali Shah: The hon.
Member will be pleased to learn that
the textile machinery industry has
made remarkable progress in the last
S years so that the production has risen
from Rs. 1-2 crores to Rs. § croses In
the current year.

S8hri Narayanankutty Menon: May I
know whether licences have already
been granted to this machinery which
comes under this scheme or whether
any machinery is remaining under this
agreement for which licences will be
granted In future?

10 DECXMBER 1957
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Shri R. Ramanathan Chetéiar: How
much of these imports relate to the
dollar area?

Shri Manabhal S8hah: This is only a
country to country agreement; 30 the
dollar area does not come in. One is
the Democratic Republic of Germany
and the other is Japan.

Shri Radha Raman: May 1 know
whether in view of the progress that
the textile industry has made in our
country and the benefit that the coun-
try has derived therefrom, Govern-
ment has made a survey to find out the
time which will be taken to make
India self-sufficient as regards the
textile machinery industry?

Shri Mannbhai Shah: As I have
repeated it before the House, by 1960-
€1 we shall be more than self-sufficient.

Shri B. 8. Murthy: May 1 know how
the prices of West Germany compare
with those of Japan?

Shri Manabhal Shah: The quality of
our machinery is much better in some
cases and where we are lacking we are
taking steps to improve the quality.
Prices compare favourably.

Shri Heda: The Minister has already
admitted that the textile manufactur-
ing industry in our country has made
tremendous progress. In view of that
may I know what type of machinery
is being allowed to be imported; is it
the same as we manufacture or is it of
some different type?

Shri Manubhai Shah: Machinery for
the blow-room line, high draft casza-
blanca and some of the high speed
wrapping and winding machines and
sutomatic looms are not yet manu-
factured adequately in the country—it
is only those machinery which are
allowed to be imported; also a small
portion of drawing-frame, inter-roving
and slubbing—a portion of which ia
not covered etc. are being sllowed to
be imported.
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Portugnese case In the Hague Court

+
" Shri Keshawn:
Shri D. C. Sharma:
| Shri Skree Narayan Das:
J Shri Radha Raman:
*332. . Shri §. C. Samanta:
Shri Subodh Hasda:
Shri Supakar:
Sardar Igbal Singh:
| Shri N. B. Munlsamy:

Will the Prime Minister be pleased
to state:

(&) the progress made so far in the
conduct of the case flled by Purtugsl
aguinst India in the Hague Court; and

(b) the date, if any, fixed for the
judgment?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). The Government of
India did not consider that the Inter-
national Court had jurisdiction to
decide the case with all its atiendent
eircumstances, The Government of
India therefore raised six preliminary
aobjections. In regard to four of these
the Court overruled them. In regard
to the other two, they decided that
they would be considered later at the
time of hearing. The Court has fixed
February 25, 1858, for the submission
of our reply to the Portuguese claim.
It is too early to say when the final
judgment on the merits of the case
will be given.

Shri Keshava: May I know, madam,
whether, in view of the fact that there
is = dispute regarding the scope of this
judgment, is there any proposal.

Mpr. Deputy-Speaker: I would not
allow the question when particularly it
has been addressed to the lady Minis-
ter!

Bhrt Keshava: In view of the fact
that there is a dispute regarding the
scope of this judgment, is there any
proposal to seek a revision of this
portion of the judgment?
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Shrimat! Lakshmi Momea: Which is
that portion of the judgment? I have
already said that the first four issues
were rejected, and the other two would
be cansidered later.

Several Hon. Members rose—

Mr. Deputy-Speaker: When ten
Members get up and all of them shout
out “May I know, Sir,” 1 can call only
one Member. And the position
remains the same even if they stood
silent, for, I could call only one of the
Members who catches mny eye. There-
fore, it would be bettel it this procass
was followed.

Shri Narayanankutty Menon: The
angle of vision is so much that we may
not be able to catch the eye of the
Chair if some others stand up.

Mr. Deputy-Speaker: It should per-
haps be left to me. If I am incapable,
some other method should be found.

Shri D. C. Sharma: The hon Minis”’
ter said just now that four issues
have been rejected, and only two
iszsues remein for decision. May I
know what 13 the overall effect of the
rejection of those four issues on the
overall picture of this case, and whe-
ther those issues were very significant?
What is the view of the Government
of India?

Mr. Deputy-Speaker: That would be
an opinion. .

Shri Narayapankutty Menon: In
view of the fact that the Government
of India considers that the Inter-
national Court of Justice has no juris-
diction over the matter, may I know
whether the Government will consider
withdrawing from appearing before
the International Court of Justice at
all in this case?

Shrimati Lakshmi Menon: That
question has not been decided—about
the scope and jurisdiction of the Inter-
national Court of Justice.

S8ari Hem Barua: In view of the fact
that India has subscribed o an
optional clause in the Statute of the
Court which provides for atfomatic
jurisdiction, may I know if Portugal
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has subseribed to that clause or reserv-
ed for herself the right to demand

exclusion from any further categories
of dispute?

Shrimatd Lakshmi Menon: This is
one of the objections.

Dr. Ram Subbag Singh: Whatever
may be the judgment of the Court,
may I know whether the Government
of India will stick to its policy of not
allowing any power to suppress any
people, and on that ground, not to
allow passage to the Portuguecse
authorities?

Shrimati Lakshmi Menon: I did not
follow the latter part of the question.

Dr. Ram Subhag Bingh: May [ know
whether the Government of India will
stick to follow its policy in encourag-
ing the rights of the colonial people
to become free, and in view of the fact
that that is the policy, may I know
whether the Government of India will
not allow the Portuguese authorities
to go to Dadra and Nagar Haveli?

Mr. Deputy-Speaker: It is a good
suggestion for action.

Shri Naushir Bharucha: May I know
if the Government is aware that there
are other preliminary issues also
besides those raised, and whether it is
the intention of the Government to
raize such issues?

Sheimati Lakshmi Menoa: Yes, Sir.
Al this is under consideration.

Shri N. R. Munisamy: May I know
whether there i3 any agency or provi-
sion in this Intermational Court ot
Justice to enforce its verdict against
any sovereign country?

Shrimsati Lakshmi Menon: That does
not arise from this question.
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Somp Hon. Membera: English,

Shri Antl K. Chanda: ‘The names
are the same in English.

Mr. Deputy-Speaker: The other
answers may be read.

Shri Anil K. Chanda: For (b) and
{(¢), the answer is:

{b) No recommendations have yet
been received.

{c) Does not arise.

st yer T . W@ W w2 6
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Shri Anil K. Chanda: The question
was asked about the installation of
statues and not about their removal.
So far as 1 know, we mre not under-

takers for the burial of the ugly
statues.

Shrimati Ila Palchaudhuri: May 1
knaw whether, in considering the
statues that are to be ultimately estab-
lished in Delhi, any artists have been
consulted, so that the statues may
really be beautiful?

Shri Anfl K. Chanda: No firm pro-
posals have yet been made. There
have been certain tentative proposals
about certain statues, but up tiil now,
we have not any information or any
firm proposal about the amounts
which are available, ete. Till those
details are available, the Government
cannot decide.
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tive sites have been selected but, as
1 indicated earlier, til a firm pro-
posal is made to Governmment, parti-
cularly with regard to the financial
commmitments, it is nat possible to
come to any final decision.

Shri B. 8. Marthy: May I know
whether this Committee formulated
any proposals regarding the raising of
statues, besides the resolutions and
proposals made by the Municipal Com-
mittee and also why women are not
added to this Committee. ...

Mr. Deputy-Speaker: Only one
Question. No ‘also’ should be added.

Shri Anil K, Chanda: Some sites
have been tentatively earmarked for
some statues. For instance, there was
proposal that a statue of the late
Swami Shraddananda should be put
up. A site has been selected for it,
but up till now, as I sald earlier,
there has been no definite information
with regard to the funds which are
to be made available for these statues.

Shri B. K. Gatkwad: In the pro-
posals which have been submitted by
the Delhi Municipal Committee, may I
know whether the name of Dr.
B. R. Ambedkar, the architect of
the Constitution of the Republic of
India, and who was the only leader
of the downtrodden masses of India

Mr. Deputy-Speaker: The question
may be put straight.

Shri B. K. Gaikwad: Because we
are not allowed another gquestion,
and that is why in one question 1
have put everything.

Mr. Deputy-Speaker: The hon. Mem-
ber may have a similar complaint
even now. He might put his question
straight, precisely and briefly.

Shri B. K. Galkwad: I only wanted
to bring to the notice of the Cov-
ermment—

Mr. Deputy-Speaker: Whaethar the
statue of Dr. Ambedkar i being In-
stalled or not.

*»
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Shri B. K. Galkwadl: Yes, 8ir, and
who was highly respected colleague of
Mr. Pant, the Home Minister who had
great regard for him.

Mr, Deputy-Speaker: No “and” has
10 be added.

Shri Anil K. Chanda: I said in my
answer that no proposals have yet
been made before the Government by
this Committee. The Committee had
two sittings. I have looked into the
names suggested by various public
organisations, and subject to correc-
tion, I think Dr. Ambedksr's name is
not in the list.

8hri Nath Pat: Will you include it
now?

Shri Anil K, Chanda: I have already
said that I have looked into it. His
name i3 not in the 1list which was
put before this Committee.

Shri Thimmaiah: May I know whe-
ther, other than Delhi, any other
places have also been selected for
erecting these statues?

Shri Anfl XK. Chanda: That 1s for the
State Governments concerned.

Economic Sanctions against India

*334. Shri Gajendra Prasad Sinha:
Will the Prime Minister be pleased to
state whether Pakistan has demand-
ed economic sanctions against India
in the Security Council?

The Deputy Minister of External
Affalrvs (Shrimati Lakshm! Menon):
During the current discussions on the
Kashmir issue in the Security Council,
the representative of Pakistan during
his intervention on 24th September,
1937 stated “Owing to the persistent
default of India to carry out her inter-
national commitments and solemn obli-
gations, this dispute now clearly
involves a threst to peace, and attracts
the provisions of Articles 39 and 41 of
Chapter VI1™ Article 41 of the UN.
Charter, mentioned by the represen-
tative of Pakistan refers to “measures
not involving the wee of the armed
forees”, including economic sanctions.
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Shri Gajendrs Prasad Sinha: May 1
know what has been the reaction of
the Security Council members of the
SEATO and Baghdad Pact? Has the
Government of India ascertained their
views or not?

Shrimati Lakshmi Menon: 1 really
do not understand the question.

Mr. Deputy-Speaker: Has the Gov-
ernment of India ascertained the atti-
tude of the members of the SEATO
and Baghdad Pact?

Shrimati Lakshmi Menon: Why
should the Government of India ascer-
tain their views?

Shri D. C. Sharma: May I know
whether the suggestion of the distin-
guished representative of Pakistan was
taken seriously by the Security
Council or not?

Mr. Deputy-Speaker: Mr. Panigrahi.

Shri Panigrahi: May I know whether
Pakistan, after moving this resclution,
has really approached the other powers
to use economic sanctions against
India?

Shrimati Lakshmi Menon: That is a
question which should be addressed to
the Pakistan Government.

Shri Gajendra Prasad Sinha: May 1
know whether the representative of
Pakistan has brought this before the
Security Council just to bring pressure
on the Covernment of India and the
Government of India’s neutral policy?
What ig the opinion of the Govern-
ment?

Mr. Deputy-Speaker: Opinions are
not to be asked for.

Shrimati Renu Chakravartty: May I
know whether there is any truth in
the statement which has appeared in
the press to day that during the wsit
otShriAmJadAli. the Minister of
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Mr. Deputy-Speaker: The guestion is
about economic sanction. Collabora-
tion would be just the oppoasite.

Shrimati Renu Chakravartty: That
is why 1 have put this question.

Shri Gajendra Prasad Sinha: Is it a
fact that the pressure that the Western
powers have brought and the way in
which they have raised this question
in the Security Council is just ¢to
divert India from its neutral policy to
something eise?

Shrimati Lakshmi Menon: No pres-
sure can be brought to bear on India
because India has not done and is not
going to do anything which might be
construed to cause breach of peace or
an act of aggression.

Machine Tools

*93%. Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state:

¢(a) whether Government have
examined the question of setting up of
gmall machwme tool factories on the
pattern of the machine tool factories
in Italy;

{b) if so, whether any decision has
been taken on the subject; and

{e) what would be its effect on the
general pattern of rationalisation in
our industry?

The Minister of Indusiry (8hri
Manabhai Shah): (a) to (c). The
Development Council for the Machine
Tool Industry is examining how far
machine tools can be manufactured in
small shadow factories as in Italy. It
will greatly help in the development
of machine tocl industry.-

Shri Heda: When do the Govern-
mrent expect that the consideration
will be over and the decision will be
taken?

Shri Manubhal Shah: As far as the
consideration is concerned, we slways
encourage the establishment of shadow
fndustries and factories. The Coundil
has to give concrete proposals and &s
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soon a3 concrete proposals are
received, they will be cansidered.

Shri Heda: May I get some short
sketch of the proposals as to .how
many centres will be opened and
whether they will be distributed all
over the country?

Shri Manubhai Shah: Recently the
Development Council recommended
certain proposals. The licensing Com-
mittee has already approved 15 new
schemes.

Shri R. Ramanathan Chettiar: When
do we expect to be self-sufficient in
respect of machine tools?

Shri Manuhhal Shah: Not for a long
time yet.

Shri 8. M. Banerjee: May I know
the number of machine tool factories
and the:r annual production?

8Shri Manubhal Shah: Just now there
are 18 machine tool factories—two in
the public sector., A third one is
coming 1n the public sector. The rest
are 1n the private sector. The produc-
tion is worth Rs 2'25 crores annually
in the organised sector.

Modernisation of Jute Industry

+936. Shri Baghunlth Singh:
Shri R. 8. Tiwari;

Will the Minister of Commeree and
Industry be pleased to state:

{a) what steps are being taken to
heip modernise the jute industry of
India in order to reduce the cost of
production of jute goods;

(b) the amount of financial assist-
ance given so far for rationalisation of
jute industry; and

{c) the names of firms to whom such
assistance has been given?

The Minister of Commaerce (Shet
Kanungo): (a) Loans are being given
for the purpose by the National Indus-
trial Development Corporation.

{b) Rs. 50,91,608.
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{c) (1) The Fort Gloster Industries
L4,
(4) Khardah Jute Mills.
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Shrimati Renu Chakravartty: In
view of the fact that foreign loan
assistance 15 going to come largely to
the private sector, may 1 know whe-
ther the NIDC funds reserved for
rationalisation purposes will now be
made available for the public scctor?

Shrl Manubhal Shah: As the hon.
lady Member is aware, the NIDC has
two-fold programmes. One 1s to
establish in the public sector certain
heavy industries and the second one
is modemnisation of the cotton textile
and jute mulls. The second program-
me relates exclusively to industries in
the private sector.

Dr. Gehokar: May I know whether
this will create any unemployment
and, if 30, what stepy the Gavernment
are going to talkbe to remove unem-
ployment?
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Shri Manubbal Shah: One of the
conditions of modermsation is that

modernisation should take place with-
out Tetrenchment

Shri A. C. Guha: May 1 know the
total amount that would be required
for modernisation of jute mlls in
Calcutta and how much of that will
be supplied by the NIDC”

Sthri Manabhal Shah: In the Second
Five Year Plan we have provided
Rs 20 crores for modernisation of
cotton and jute mulis

Shri Biren Roy: Is the hon Minis-
ter aware that as a result of rationa-
ligation, many )ute mills in Calcutta
have already retrenched many people
and there 1s jot of unemployment?

8hri Manubhat Shahk: That 13 quute a
scparate question Apart from
modernisation and the NIDC loans for
rationalhisation, the Labour Minstry
and our Mimnistry has gone into the
question and we try to avold such
hardship as may be there

Shrimatli Renu Chakravartty: Does
the hon Minmister know that therc has
been displacement: or retrenchment 1in

Fort Gloster M:ills and Khardah Jute
Malls®

Shri Manabhai Shah: As far as I
am aware due to modemisation and
loans given bv the NIDC, no retrench.

ment has taken place 1in the strength
of Labour

Indian Industrialist Delegation

+
Shri Harish Chandra
Mathar:
{ Fhri D. C Sharma:
| Shri Raghunath Singh:
*938. { Shri Mehan Swarup:
Shri T. K. Chaaudhuri:

Will the Minister of Comamerce and
Industry be pleased to state:

(a) whether the private Indian Mis-
gion abroad headed by Shri
G D Birla has submitted any note
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regarding praspscts of foreign invest-
ment in this country; and

{b) it so, its nature?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

{(b) Does not arise.

Shri Harish Chandra Mathar: May I
know whether Government’s attention
has been drawn to the reports appear-
ing in the press regarding the delega-
tion’s report?

Shri Manubhaf Shah: As far gs the
press item is concerned, we have read
such a report. But so far no presen-
tation of that report has been made
by the Federation to us. The news
item was regarding the presentation of
the report by the mission to the Fede-
ration.

Shri Harish Chandra Mathur: May 1
know whether the Government of
India is not interested in the tour im-
pressions and the recommendations of
that mission? Why have they not got
in touch with them?

Shri Manubhai Shah: We have not
heard from them. The presentation
of the report has to be made by them.

8hri T. K. Chaudhuri: May 1 know
whether there was any formal or in-
formal consultations between the
Federation of Indian Chamber of Com-
merce and Industries and the Govern-
ment as to the necessity of sending
such a delegation under the leadership
of My. Birla to USA and other foreign
countries and timing it in such a
manner as to synchronisz it with the
proposed visit of the Finance Minister
to the USA?

Mr. Deputy-8peakear: That would not
be a question. It would simply be a
long statement. The question should
be brief and concise.

Shri T. XK, Chandhari: I want to
know whether there was any consul-
tation with the Chamber as tg the
timing and synchronisation of the visit
of the Finance Minister and the Indus-
triel Delegation?
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Shri Manubhai 8hah;, I would divide
the question of the hon. Member inteo
two parts. The Birla Mission did go
with the full knowledge of the Gov-
ernment of India. As far as the second
part of the question, that is, synchroni-
sation is concerned, it was a pure
accident,

Shri Hem Barua: May I know whe-
ther the Government is aware of the
fact that this Industrial Delegation is
of the opinion that the US Congress
are at this stage in no mood to offer
any sizable loan to India, because, as
it says, the U.8. Congress is at present
economy-minded and politically anti.

Shri Manubhal Shah: 1 don't think
that would be correct. Of course, we
have not received any report from
them. The mission has not yet con-
veyed, either informally or formally,
their such impression; nor do 1 think
that the presumption of the hon. Mem-
ber is quite correct

Shri R. Ramanathan Chettiar: May 1
know whether the Govemment has
received a note from the U.S. Depart-
ment of Commerce on the question of
foreign capital to this country?

Shri Manabhai Shah: No «ir.

Shri Radha Raman: In view of the
fact that this delegation vigited quite
a large number of countries in Europe
and US A, and the Indian Embassies
there were conscious of their visit, has
the Government received any note
from these Embassies or from the
other agencies as to the impressions
they created there?

Shrt Manuabhal Shah: On the whole,
from whatever information we have
received, the visit has been quite satis-
factory and has created good contacts
and served as a goodwill mission for
which it was really intended.

Shrimati Renu Chakravartty: Has
the attention of the hon. Minister been
drawn to the statement of Shri G. D.
Birla in Calcutta yesterday that thexe
is a good scope for loans coming only
for the private sector? Is that a feet?
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Shrl Manubhal Shah: I have not
gone into the details of the statement.
Any loan assistance that comes, comes
both for the private and the public
sector. And it is not through only one
mission that a country gives a loan to
this country.

Shrl Heda: In view of the comple-
mentary purpose of this mission with
that of the visit of the Finance Minis-
ter, may I know what type of co-
ordination was maintained hetween
these two, and whether from time to
time any reports of talks held by this
mission individually or in a group
with various industries or banking
interésts there was submitted to the
Government?

Shri Manubhal S8hah: There was no
attempt at co-ordination except what
might take place 1n normal confer-
ences and meetings. As far as the
programme of the mission was con-
cerned, they determined where to go,
how to go and whom to meet. The
Finance Mimster also met bankers,
several industrialists and others; so
also the mission members.

Film Finance Corporation

Shrimati Ila Palchoundhuari:

Will the Minister of Information and
Broadeasting be pleased to state the
progress made towards setting up of:

" {a) a Film Institute;
(b) Film Production Bureau; and
{¢) Film Finance Corporation?

The Minister of Informaticn and
Broadcasting (Dr. Keskar): (a) to (c).
‘The matter is still under consideration
and is in the final stage.

a19. {Shrl A s Satgal:
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Shrimati NIa Palchoudhuri: Once
tkis Film Institute comes into being,
will the Central Bdard of Film
Censors be dissolved?

Dr. Keskar: The hon. Member has
not understood the objective of the
Pim Institute. It is meant for giving
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Displaced Persoms from West Pakistan

*940. Shri nnnmhwnr Tantia:
Shri Ajit Singh Sarhadi:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 902, on the 14th August,
1957, and state:

(a) ti:e number of displaced persons
at Lahore Camp awaiting repatriation
to India;

(b) the steps taken by Government
for their early repatriation;

(c) the steps taken for the rehabili-
tation of displaced persons in Amrit-
sar Camp; and

{d) whether their claims for the
properties left 1n West Pakistan are
proposed to be considered?

The Minister of Rehabilitation and
Minority Affairs (Sbri Mehr Chand
Khanna): (a) One.

(b) The person concerned has been
in the Camp only since the end of
September, 1957. Efforts are being
made to repatriate him as early as
possible.

(c) A scheme for the resettlement
of about 160 Kohati families in Sirohi
Dustrict of Rajasthan 1s being finalised.
Eftforts are also being made to find
land or employment or some kind of
vocation for the remaining familhes.

(d) No.

Shri Rameshwar Tantia: With res-
pect to the properties left by such per-
sons in West Pakistan for which we
have to pay them here, may I know
whether we will realise it from the
Pakistan Government or not?

Shrli Mehr Chand Khamaa: Is the
hoa. Member referring to the displac-
ed persons who came in the early
gisges or those who are ocoming to
India now?
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Mr. Deputy-Speaker: He might be
referring to those who are mentioned
in the question.

S8hri Rameshwar Tantia: My ques-
tion was, with regard to the property
which has been left inn West Pakistan
by such persons for which we are
paying them here, we will get that
money?

“Mr. Deputy-Speaker: To whom are
we paying?

Shri Rameshwar Tantia: To the dis-
placed persons who are coming to
India from Pakistan.

Mr. Deputy-Speaker: That is, both
in camp and all those who have come
since 19477 These have been settled
long ago. Perhaps the hon. Member
is too late,

Shrt B. 8. Murthy: May I know
whether the attention of the hon. Min-
ister has been drawn to a press note
that several! Harijans, men, women
and children, who are willing to come
to India were being prevented by the
Pakistan Government by one way or
the other; if so, may I know what
steps are proposed to be taken to see
that those who are willing to come
here are allowed to come freely?

Mr. Deputy-Speaker: That question
has alreadv been answered by the
Prime Minister,

Shri D. C. Sharma: May 1 know it
it 1s in view of the fact that there is
only one inmate at present in the
Lahore Camp that it has been decided
to close this camp?

Shri Mehr Chand Khanna: We are
not closing this camp on acrount of
the fact that only one person is there.
In our view there is no need for the

camp sny longer.
Technical Centres

*°942. Shri M. R. Krishaa: Will the
Minister of Commeroe and Indusiry
be pleased to state:

(a) whether it is & fact that under
the Indo-Japanese Technical Agree-



4367 Oral Answers

ment, technica) ventres are proposed
to be opened in the countxy-

(b) if so, how many such centres
will be opened;

(c) whether the entire amount for
running these centres will be borne by
India;

(d) the financial srrangements; and

(e) how many centres are proposed
in the south, particularly in Andhra?

The Minister of Industry (Shri
Manubhal Shah): (a) to (e). No agree-
mbént has so far been concluded
between the Governments of India
and Japan for setting up technical
training centres in India. The propo-
sa] is in a very preliminary stage at
present and details are being worked
out.

Shri M, R. Krishna: Since the vil-
lage and cottage industries function-
ing in this country are designed on
the pattern of Japan, may [ know
whether any team has so far been
sent to Japan to study those industres
or whether any experts from Japan
are likely to come to this country?

Shri Manubhai Shah: No official
team for this specific purpose has
gone But there have been several
contacts, and several officers and
experts have gone there from time to
time, and Japanese experts also have
come here. We very much like to see,
like other countries, for instance
Britain, Germany and the United
States, that we take up some of the
patterns of small-scale industries as in

Japan as we are doing from other
countries.

Skhri M. B. Krishna: May I know
whether the amall-scale industries and
other training given under the Unmited
States Technical Assistance scheme
differs from the one which is likely to
be started with the Japanese help?

Shri Manabbai Shak: This particu-
lar scheme about which there iz a
mention in the two Prime Ministers’
statement, is msant for an intensive
training in the technology of pmall-
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scale production, and that will be giv-
ing training to about fifty to sixty
industries in one place.

Shrimati Renuka Ray: Is it a fact
that the West Bengal Government sent
a study team to Japan and they have
drawn up some such schemes, and
may 1 know whether the Central Gov-
ernment has given any aid or is pro-
posing to give any aid to the cottage
industries started under the Japanese
method in West Bengal?

Shri Manubhat Shah: As the hon.
Member 18 aware, the Chief Min-
ister of West Bengal himself led the
team that went to Japan, and they
have made certain studies. But no
formal scheme from them has been
received by the Government of India

for any assistance, technical or finan-
cial.

Dr. Gohokar: May I know in what
particular indusiries this agreement
will be usetul?

Shri Manubhal Shah: For the pre-
sent we are thinking of small machine

tool industry, foundry and also light
electrical industry.
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Diplomatic Servioces

.944. Shri Parulekar:
Shri S. V. Ramaswami:

Will the Prime Minister be pleased
to state:

(a) the number of 1.CS. Officers ip
India's diplomatic services; and

{b) the number at present serving
in Buropean countries and the num-
ber serving in Easf{ Asfan, South Asian
and West Asian countries?

The Deputy Minister of Externm
affairs (Shrimati Lakshmi Menon):
(a) 30.

(b)Y (i) In European countres 3

{ii) In South, East & West
Asian countries 13

Indian Rare Earths Employces’
Association

+

o945, Shri Narayanankutty Menon:
Shri Warior:

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No. 1282 on the 5th
September, 1957 and state whether
any decision has been taken on the
demands submitted by the Indian Rare
Earths Employees’ Aasociation?

The Deputy Minister of External
Afairs (Shrimati Lakshmi Menon):
The matter is still before the Concilia-
tion Officer (Central) Cochin.

Shri Narayanankuity Menem: In
vimw of the fact that the dispute bhas
been pending before the Conciligtion
Officer for the last one year, will the
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Government be pleased to take stepe
to see that the dispute iz settled at
Jeast now?

Shrimatli Lakshmi Menon: The Gov-
ernment are always taking adequate
steps to see that these things are
expedited.

State Trading Cerporation (Private)
Limited

*846. Shri N. R. Munisamy: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that Btate
Trading Corporation sold sizable
qQuantities of manganese ore to foreign
countries at approximately $48 per
ton around August 1956 when the
markets in this product were parti-
cularly firm and indicated higher
rates; and

(b) whether the State Trading
Corporation failed to cover itself for
stocks against commitments?

The Minister of Commerce (Bhri
Kanunge): (a) The Corporation sold
1in August 1956 sizable quantities of
different grades of manganese ore to
foreign countries at prices varying
from 535 dollars to 29 dollars per ton
The sale price was determined on the
basis of price levels and trends in
overseas markets, the variation from
package to package depending on the
grade of ore and period of delivery,

(b) The State Trading Corporation
have followed the normal business
practice in regard to covering itself
with stocks against commitments.

Shri N. R. Munisamy: As on the
date of entering into the contract for
the supply of manganese ore to
foreign markets, may 1 know the mar-
ket rate prevailing?

Shri Kanungo: For which grade?
There are different grades. It all
depends. In August the prioe wvariea
from 53 to 28 Dollars.

8hri N. B. Munisamy: The grade for
whick the comtract was entered into.
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shrl Xanungo: There are various
grades,

Shri N. R. Munisamy: The rates can
be given for all the grades.

Mr. Deputy-Speaker: It should not
grow into a conversation, He may put
his question.

Shri N. R. Munlsamy: As on the
date of entering into contract with
the foreign countries for the supply
of manganese ore, may I know the
rates prevailing in India as compsared
0 the rates at which the contracts
were entered into with the other
countries?

Shri Kanango: I am very reluctant
to give information about a particular
contract, but about the price ranges of
particular commodities 1 can give, and
1 have said that the price range was
from 29 to 55 dollars.

Shri Mahanty: What was the price
ruling in the Indian market so far ar
high grade manganese and low grade
manganese were conterned, and at
what ‘prices were the contracts enter-
ed into?

Shri Kanungo: The ruling prices in
the month of July ranged between
Rs. 120 and Rs. 430.

Shri N. R. Munisamy: May 1 know
the total loss incurred theremn? He is

Mr. Deputy-Speaker: There is this
complaint that the answer is not clear
and audible. It may be answered
more distinetly,

Shri Kanunge: There was no loss in

the transaction on manganese ore on
the whale.

Bhri Mahanty: I wanted to know
what was the price ruling in the
Indian market oo far as high grade
manganess ore and low grade mangs-
hese cre were concerned, and for what
Prices the State Trading Corporation
tntered into the contract with the
foretgn Sreg?
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Shri Kanungo: ! have given the
prices; they ranged between Rs. 430
to Rs. 120 per ton; and the prices dur
ing the period the contracts were
entered into ranged between 55 and
29 doliars, working out at Rs. 4-53 per
dollar.

Shri Heda: May I know how many
times it happened that the State Trad-
ing Corporation sold their commeoedi-
ties in foreign countries and then
tried to purchase the commodity in
the Indian markets and they were not
able to get it, and thus a bottleneck
was created in deliveries?

Shri XKanungo: One part of the ques-
tion is not correct, because we have
covered ourselves for the supply. The
difficulty was in moving the stocks
1o the ports,

Shri N. B, Munisamy: May I know
whether the reluctance to give
answers it due to the laxity of the
administration or lack of business
experience?

Shri Kanungo: 1 have given the
answers, but { submit that I am noé
prepared to give answers relating to
specific contracts.

Shri T. N. Singh: Is it true that in
a majority of the categories that were
sold under this series of transactions
the ruling price in India left probably
no margin. or even & loss on the con-
tracts entered into for foreign
exnorts?

Bhri Kanungo: No, it did not leave
a loss margin; it was a fairly good
margin on the whole.

Shrimati Renuka Ray: May [ know
how many persons who had any busi-
ness experience of handling this type
of work are employed in this Corvora-
tdon? Among those who go in for
thase contracts, how many have had
any previous experience of handling
wch contracts?

Mr. Deputy-Spoaker: Would it be
oossible for the han. Minister to
sngwer that?
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Shri Kanungo: It will not be pos-
aible to answer it.

Shri Bimal Ghose: The hon. Minis-
ter stated that the Government suffer-
ed no loss in respect of any contract.
Is it a fact that in their annual report
recently submitted, the State Trading
Corporation stated that in certain
transactions losses were suffered?

Shrt Kanunge: I said that on the
whole in the manganese business there
“was no loss.

Mz, Deputy-Speaker: Next question.

Shri Nath Pal: We were standing
for a long time, some of us.

Mr. Deputy-Speaker: Very sorry. I
will be more careful in future.

Coalfield at Patherdite, Jharia

*847. Shrimatf Renu Chakravartty:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether complaints against the
method of appointing Officers and
ereche trainees 1in the Welfare Section
of Coalfield at Patherdite, Jharia, have
been received;

(b) whether there are a large num-
ber of unemployed trained creche
nurges;

{c) if so, the number thereof; and

(d) the reasons thereof?

The Parllamentary Secretary to the
Minister of Lahour and Employment
and Planning (Shri L. N. Mishra): (a)
No.

{b) and (c). About 1186,

(d) Mainly because the trained
creche nurses desire to secure jobs
nearer their homes which are not
#lways available.

Shrimati Renn Chakravarity: May
1 know the method by which examina-
tions are carried out in the matter of
gecruiting officers and other creche
4rainees in the welfare section up till
pow?
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Shri L. N. Mishra; As a matter of
fact, appointments are made by tha
management of the coal mines, and
they get the candidates from the
Employment Exchange and important
women's organisations of the country.

Shrimat! Rena Chakravarity: 1s it a
fact that there is the Coal Mines Wel-
fare organisation, and may I know
whether the appointment of the offi-
cers for this is not done by them?

Shri L. N. Mishra: So far as the
nurses are concerned, the appoint-
ments are made by the management,
and so far as the officers of the train-
ing institute are concerned, that is
made by the Coal Mines Labour Wel-
fare Fund Organisation.

Shrimati Rene Chakravartty: Hss
the Government received no complaint
as to certain very gross irregularities
which have taken place in the
appointment of certain high officers?

Shri L. N. Mishra: We have receiv-
ed no such complaint so far.

Shrimati Renu Chakravartty: May
I know all the nurses who have been
unemploved now have been offered
jobs and they have a!l refused because
the place of appointment was far from
their homes?

Shri §.. N. Mishra: It iz a tact that it
is not possible to give them employ-
ment near their homes. They have
to move to the mines So far 242 have
been emplioyed and only 118 have
been left cut; even out of them somm
have been employed. Others have not
been employed because they have
chosen to remain upemployed.

Shrimstl Renu Chakravartty: Is
there any method by which the women
from the local areas of the mines can
be recruited for this training, and in
doing so, is there any possibility of
lowering the standards required for
this training?

Shri L. N. Mishra: This is & sugges-
tion. I shall try to forward the sug-
gestion to the officers conserned.
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Shrl T. K. Chaudhuri:
.’“'{shﬂshtnunjam

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether it is a fact that the
Import-Export Bank of the U.S5.A. has
given credit to the National Rayon
Corporation for expansion of the
Tayon plant in Bombay;

{b) if so, the total amount so given;

{c) the amount in Indian rupee to
be saved every year in foreign ex-
<hange; and

(d) whether the Government of
India have helped the negotiations
<arried on for a loan?

The Minister of Commerce (S8hri
Xanungo): (a) The Import-Export
Bank is reported to bave offered a
<redit of $1,800,000 to the Corporation.

(b) Nil, so far.

(c) The terms of the offer are under
scrutiny.

(d) The negotiations were conduct-
«d with the knowledge of the Gov-
ernment of India.

Shri T. K. Chandhuri: May I know
whether the Government have ascer-
tained from the Export-Import Bank
or from the private interests in this
country as 0 what extent the Export-
Import Bank is prepared to offer loans
to the different branches of our pri-
vate industry, and to what extent the
Bank has been approached by the
different sections of our industry for
such loans?

The Minister of Industry (Shri
Manubhat 8hah): This Bank, in the
nature of things, looks into every case
on merits and severnl industrialists
from Indiz have contacted this Bank
and this is the first offer which has

been accepted by the Import-Export
Bank.

Shri T. K. Chandhari: Is it within
the knowledge of the Government

10 DECEMBER 1057

Oral Ansibers 4376

what particular industries and what
particular firms have approached this
Bank for loans?

Shri Manabhai Shah: All these con-
tacts are made in the nature of person-
al contacts and they are not within
the knowledge of the Government.

Shri Heda: May I know what would
be the expansion achieved when this
offer materialises?

Bhri Manubhai Shah: Four million
lbs. of rayon yarn tyre-cord per year.

Shri Gajendra Prasad Sinha: Just
now the Minister said that many of
the private firms have approached this
Import-Export Bank and that they
have refused. May I know what are
the reasons for it?

Shri Manabhat Shah: Perhaps, the
hon. Member did not hear me cor-
rectly. T have not said that they have
refused. They have been contacted
and when the proposal materialises,
when it considers that it is profitable
to make this arrangement, they give
the loan.
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Shrit T. N. Singh: Has the Govern-
ment of India taken upon itself the

additional responsibility of advising
or instructing on land revenue also?

Shri L. N. Mishrs: The Planning
Commigsion has only sent a com-
munication to the various State Gov-
ermments asking them what steps
they afe taking to implement the
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recommendations of the Taxation
Enquiry Commission in regerd to
land revqnue.

Shri Mahanty: May [ know whether
the State Government of Orissa have
suggested the abolition of land
revenue from the State ss stated by
the Chief Minister of Orissa?

Shri L. N. Mishra: Not t¢ my know-
ledge;: I will require notice.
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Niiokheri Refugee Township

*953. Shri Vajpayee: Will the Min-~
ister of Rehabilitation and Minority
Affairs be pleased to state:

(a) the total amount of loss incur-
red by Government on the refugee
township of Nilckheri;

(b) the reasons for the loss; and

(c¢) whether it has been decided to
sell the tenements at Nilokheri?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (8) and (b). A statement is
laid on the Table of the Lok Sabha.
[{See Appendix III, annexure No. 110},

{c) Yes.
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Shrimati Renu Chakravartly: May
I know what was the total amount
spent on the setting up of industnes
i this Nilokhen town<hip and how
many refugees werc abl. to earn for
even a short period of time?

Shri Mehr Chand Khanna: The
total expenditure on this township
was @ little over Rs 1 crore
Polytechnics cost us about Rs 25
lakhs, schools about Rs 3 lakhs,
hospital, Rs 3 lakhs, general adminis-
tration, about Rs 48,000, and the main
township scheme cost us about Rs 77
lakhs

Shrimati Renu Chakravartty: Only
Rs. 25 lakhs for the polytechmcs was
the amount spent for setting up of
ndustries. Is it?

Shri Mehr Chand Khanna: Indus-
tries, traming, polytechnic and all
these things were combined in the
initial stages. But, if the hon. lady
Member wants information on any
specific point, and either gives notice
or writes to me, I shall be glad to
supply the information.
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Eollar Soheme

*854. Shri R. Narayanasamy: Wil

the Minister of Planning be pleased
to state:

(a) whether Government bave
received the Scheme pertaining to the
utilisation of the waters of Xoliar
River from the Government of Madras
for inclusion in the Second Five Year
Plan; and

(b) if so, the decision taken there-
on?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shet L. N. Mishra): (a)
No, Sir.

{b) Does not arise.

Shri R. Narayanasamy: What are
the conclusions of the conference of
the State Musters of Kerala and
Madras concerning the utilisation of
the waters of the rivers in Kerala?

Shri L. N. Mishra: To our know-
ledge no such conference has been
held recently May I know to which
conference the hon Member is refer-
ring?

Shri R. Narayanasamy: If it is not
included 1 would request 1t may be
mncluded 1in the Third Five Year Plan.

Mr. Deputy-Speaker: The hon.
Member may be a lttle louder

The Deputy Minister of Planning
(Shri 8. N. Mishra): 1 would like to
clarily a certain amount of confusion
m this respect Probably, the hon,
Member means the nver Kalar and
not Kollar as it 15 given 1n the ques-
tion. 1t was somewhat difficult for us
to locate this nver So far as this
river is concerned, 1n fact, the State
Government of Madras had been con-
templating to utilise the waters but the
utilisation of waters of Kallar alone
would not be an economic propasition.
For this purpose they would require
to utilise the waters of Periyar also
which falls in the State of Kerala, for
which it seems the permission of the
State Government of Kerala has been
lacking.
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Shrl R. BEamanathan Chettiar: What
steps ‘are Government taking for the
utilisation of waters that fall waste in
the Arabian Sea?

Mr. Deputy-Speaker: That is a great
jump from one place to another.

Shri C. R. Pattabhi Raman: Will the
Government of India evolve an all-
India policy with regard to the rivers
like Kallar and Periyar?

Shri 8. N. Mishra: In fact, the Zonal
Council has been seized of such pro-
blems and if there is some result out
of their deliberations, it would cer-
tainly be helpful.

Shri N. R. Munisamy: May I know
whether in the recent Zonal Council
meeting the Chief Ministers of Madras
and of Kerala have jointly proposed a
certain scheme for utilisation of this
particular river instead of allowing
the waters to waste?

Shri 8. N. Mishra: To my knowledge
this scheme was not taken up specifi-
cally in the Zonal Council. But some
gimilar schemes and similar problems
were, of course, taken up; and, there-
fore, 1 replied to the previous supple-
mentary question that if there is some
result out of it that will be consider-
ed.

International Atomic Energy Agency

*g58. Shri Kasliwal: Will the Prime
Minister be pleased to state whether
after the creation of the International
Atomic Energy Agency any countries
have offered to deposit ‘special fission-
able material’ with the Agency?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes. The Union of Soviet Socialist
Republics, the United Kingdom and
the United States of America have
agreed to place at the disposal of the
Agency 50, 20 and 5,000 kilograms
respectively of Uranium 235. In addi-
tion, the United States of America has
oftered to make available a further
amount of nuclear material that will
equal in qQuantity the total of all
amounts of such materials made simi-
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larly available by wl! other Membere
of the Agency up to July 1, 1960.

WRITTEN ANSWERS TO QUES-
TIONS

Non-Nationslisation of Industries

*537. Shri Nagl Reddy: Will the
Minister of Commerce and Industry
be pleased to state:

{a) whether Government has decid-
ed on the question of non-nationglisa-
tion of industries during the coming
five years; and

(b) if so, when the decision has
been taken?

The Minister of Industry (Shri
Manabhal Shah): (a) and (b). The
Government's Industrial Policy is set
out in the Industrial Policy Resolu-
tion of the 30ith April 1856.

Indian Pepper

*941. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that conti-
nental consumers of Indian pepper do
not require pepper of the high quality
sent from Indis; and

(b) it so, the steps taken, if any, by
Government to find out new markets
of high quality Indian pepper?

The Minister of Commerce (Shri
Kanunge): (a) and (b). Although
there is a known preference for com-
paratively cheaper varieties the ex-
port of pepper ta some of the con-
tinental countries has increased re-
cently. The Export Promotion Council
is endeavouring to promote exporis
und the State Trading Corporation are
making efforts to introduce Indian
pepper into new markets.

Export of Finished Iron and Steel
Articles

*349. Pandit D. N. Tiwary: Will the
Minister of Commerce aad Industiry
be pleased to state:

(a) whether there Dbas been any
increase in the export of finished izon
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and steel articles since the liberalisa-
tion of szllotment of Iron and Steel
to the manufacturers; and

{b) if so, the countries to which the
export has increased?

The Minister of Commerce (Shri
Kanungo): (a) Presumably the
Hon’ble Member has in mind the
revised scheme introduced early in
August, 1957 for the allotment of iron
and steel to manufacturers of iron
and steel articles for export. It is
too early toc assess the effect of the
scheme. Some increasc was, however,
noticed in September, 1957.

{(b) Kenya, Ceylon, Burma, Tung-
anyika, Aden, Cyprus, Philippines,
Malaya, Singapore, Kuwait, Mozambi-
que, New Zealand and Indonesia.

Taxation

*95]. Shri Surendranath Dwivedy:
Will the Minister of Planning be
pleased to state:

{a) the total contribution made by
the State and Union Government to
their respective capital budgets out of
their current revenues without extra
taxation during the first two years of
the Second Five Year Plan;

(b) the amount of their contribu-
tion by additional taxation; and

(¢) how much short it falls of the
anticipations of the Planning Commis-
sion in these respects?

The Deputly Minister of Planning
(Shri S. N. Mishra): {a) and (b). At
the Centre, the revised estimales for
1956-57 place the surplus on revenue
account at Rs. 38 crores. This is in-
clusive of the yield from additional
taxation estimated at Rs. 35 crores.
For the States, revised estimates for
1956-57 are not available because of
the adjustments involved in conse-
qyence of the States’ reorganization.
On the basis of budget estimates, the
States’ deficits on  revenue account
added up to Rs. 77 crores. This was
after taking credit for additional taxa-
tion of Ra. 6 crores. There was fur-
ther taxation of about Rs. § crores in
the States later in that year.
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For 1957-58, according to the budget
estimates, the Centre is estimated to
nave a surplus of Rs. 45 crores after
1aking credit for about Rs. 78 crores
from additional taxation. In the
States, the budget estimates indicate
a deficit of Rs. 91 crores, of which only
about Rs. 16 crores, it is now estimat-
ed, would be covered f;y fresh taxa-
tion.

(¢) While precise figures cannot yet
be worked out, the revenue resources
raised so far do not come up {o the
level of plan expenditure on revenue
account The shortfall has occurred
in the States.

Salt Production at Cambay (Bombay)

*955. Shri Yajnik: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether Government are aware
that & Joint Stock Company has been
registered with a view to revive the
manufacture of salt near the Sea beach
at Cambay in Bombay State;

(b) whether any representations
have been received by Government to
expuedite 1its  decision for granting
hicences to operate the salt works
which would give employment to a
large number of salt workers;

{c) whether a final decision has
been taken in the matter; and

{d) whether Government have
directed the Bombay Government to .
grant all facihuies to the said Com-
pany for operatling salt works without
tusther delay”

The Minister of Indastry (Shri
Manabhai Shah': (a) and (b). No,
Sir.

(¢) and (d). Do not arise.

Export of Prawns

*957. Shri Warlor: Will the Minis-
ter of Coammerce and Induwstry Dbe
pleased to state:

(a) thc total quentity of Prawns
exported from Kerala in 1958; and
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(b) whether there has been any
increase in the export this year?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Exact figures
of exports of Prawns from Kerala are
not available. Figures available of
export of Prawns from ports includ-
ed in the Cudstoms Zone of Cochin
show that 55048 cwts. of Prawns
were exported during the year 1856.
‘The quantity exported during Janu-
ary-June, 1957, was 53,337 cwts,
showing that exports of Prawns
during the current year are taking
place at a higher rate.

West Bokaro Colliery, Jharia

*958. Shri Tln‘:mapl: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether 2,000 workers of West
Bokaro colliery, Jharia are on strike
since the 13th November, 1957;

(b) i:f so, what are their demands;
and

(¢} the steps Government
taken to settle the dispute”

The Parliamentary Secretary to the
Minister of Labouar and Employment
and Planning (Shri L. N. Mishra):
{a) About 1,500 workers of West
Bokaro Colliery are on strike since
the 12th November 1857:

(b) The demands include reinstate-
ment of certain discharged workers,
confirmation, promotion, workload.
extra allowance to workers affected
by diesel oil and gas, provision of
quarters and schools. free conveyance,
bonus etc.

(¢} The eftorts of the Conciliation
Officer to bring about a settlement
between the parties did not materia-
lise.

Shrines in India and Pakistan

Shri Radha Raman:
Shri Hem Raj:
“358. 1\8[1:1 Padam Dev:

have

Skri D. C. Sharma:
Shri Daljit Siogh:

Will the Prisos Minister be pleased
to refer to the reply given to Started
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Question No. 23 on the 11th November,
1987 regarding shrines in India and
Pakistan and state:

(a) whether any reply has been
received from the Goavernment of
Pakistan; and

(b) if so, the nature thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
{a) Yes, Sir.

(b) The Government of Pakistan
have put forward certain views which
are now under consideration of the
Government

N.E.S. and Community Projects in

Marathwadsa
*960. Shri Pangarkar: Will the
Minister of Planning be pleased to
state:

(a) whether any evaluation officer
has been appointed 1o examine the
progress of development works in
National Extension Service Blocks and
Community Projects in the Marath-
wada region of Bombay. and

(b) if so, whether he has submitted
any report so far?

The Deputy Minister of Planning
(Shri 8. N. Mishra}: (a) No, Sir.

(b} Does not arise.

Handloom Cloth

+9gl. Kumari M. Vedakumari: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether 1t is a fact that large
stock of handloom cloth worth
Rupees 3 crores has accumulated in
Andhra, and the Andhra Apex Weaver
Co-operative Society has requested
Government for a sum of Rupees 35
lakhs to purchase the accumulated
stocks of handloom cloth;

(b) whether their request to allow
a special rebate of 16 N.P. per Rupee
on sale of handloom cloth for a period
of six months will be considered; and
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«¢) whether any credit facilities will
he given to these societies through
State Banks or other Commercial
Banks?

The Miaister of Commerce (Shri
Xanungo)! (a) No, Sir.

(b) No_ such request has been
received by Government of India.

{c) Yes, Sir. The Reserve Bank of
India wnll give the necessary credit.

Pashmina Wool

- S ~hri Hem Raj:
m‘l ri Padam Dev:

Wil the Minister of Commerce and
Industry be pleased to state:

(a) the guantsty of pashmina wool
in stock in the different States at pre-
sent;

(b) the quantity that has been
exported during the years 1956-57 and
1957-58 so far,

(c) the quantity imported into
India during the year 1955, 1956 and
1957, ’

(d) whether any meeting of the
States of Northerm Zone was held at
Chandigarh to consider the question of
export of Pashmina wool and 1f so,
the main decisions taken there: and

ie) the States which participated 1n
the above meeting”

The Minister of Commerce (Shri
Kanunzo): (a) Panjab 1887-17-0
maunds,

Jammu & Kashmir §00-0-0 maunds.
Himachal Pradesh 400-0-0 maunds.
Waest Bengal 215-0-0 maunds.

(Figures are for pashmina wool in de-
haired form. Out of & quantity of
Mds. 1887-17-0 shown against Panjab
& quantity of Mds 1157-30-104 has
actually been verified so far).

(b) 118 maunds were exported dur-

ing 1986, Actua! export figures for
1967 are not available but during
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January to September, 1887, about
1000 maunds were passed for ship-
ment,

(c) Yesr. Quantity of yaw pashmina
imported

1985 maunds 3108
1956 maunds 4865
1957 maunds 4000*

(January-November)
*Estimated figure.

(d) and (e). A meeting was held at
Chandigarh on 1-11-37 which was
attended by the representatives of the
Government of Jammu & Kashmir,
Punjab, Himachal Pradesh and the
Government of India At this meeting
1t was decided that the stocks of
Pashmina wool imported into the vari-
ous States should be verified by the
State Governments concerned and that
50 per cent. of the veriied stocks
should be allowed to be exported out-
side India

Government Sait Works at Bassem

Shri Jadhav:
Shti Naushir Bharucha:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether 1t 13 a8 fact that four
Government Salt Works at Bassein
namely, Bhatti, Shenkhai, Juna and
Juna Vachak have been leased out to
the Sarvodaya Adives: Mith Utpadan
Sahakar: Sangh Limuted, Gokhivera,
District Thana (Bombay);

(b) whether 1t 1s also a fact that the
Mithagar Kamgar Sahakan Sangh
Limited, Juchandra, Bassein also
applied for lease of these salt works;

{¢) if so, the reasons for leasing out
these salt works to Sarvodaya Adivasi
Mith Utpadan Sahakari Sangh Limit-
ed 1n preference to Mithagar Kamgar
Sshakan Sangh Limuted, Juchandrs
(Bassein);

(d) whether it is a fwct that the
Mithagar Kamgar Sahakeri Sangk
bhas demanded to refer the issue for
arbitration; and

*S8R-A.
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(e) if 30, the action proposed in the
matter?

The Minister of Indastry (8hri
Manubhai Shah): (a) and (b). VYes,
Sir.

(c) The first named Society deserv-
ed preference as it was devoted to the
cause of uplift of the Adivasis in that
area and had arranged adequate fin-
ances to run the Salt Works.

(d) Government have no informa-
tion.

{e) Does not arise.

D.D.T. Factory Alwaye

*963. Shri Vasudevan Nalr: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the time by which the construc-
tion of the D.D.T. factory at Alwaye
will be completed;

(b) the time by which preduction
will be started; and

(c) what will be the total number
of persons that can be employed in
this factory?

The Minister of Industry (Shri
Manuabhali Shah): (a) The erection of
the plant and machinery has already
been completed.

(b) Trials are being carried out and
régular production will commence
after the guarantee tests have been
completed and sufficient quantity of
liquid chlorine is available from an
adjoining Chemical Works,

(¢} About 230.

Displaced Persons at Purana Qila

0¢4 Shri S. M. Banerjee:
‘Y Shri Tangamani:

Will the Minister of Rehabiltiation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 1121 on the 24th August
1957 and state the progresz made in
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shifting displaced persons residing in
Purana Qils, Delhi?

The Minister of Rehabilitation and
Minority Affairs (Shri Mohr Chandd
Khanna): There has not been much.
progress because the tenements in.
Lajpat Nagar allotted to the residents
of Purana Qila are under unauthorised:
occupation sand eviction proceedings.
against the unauthorised occupants are
in progress. Twelve more familles
have, however, accepted allotment of
cheap tenements in Lajpat Nagar. In.
addition, small plots in that colony
have been allotted to 24 families.

Industrialisation of Rajasthan

*965. Shri Karni Singhji: Wil the
Minister of Commerce and Industry
be pleased to state the amount which.
has been 1nvested on industries in the-
Public Sector :n Rajasthan with parti-
cular reference to Bikaner Division.
during the first yecar of the Second:
Five Year Plan®

The Minister of Industry (Shrl
Manubhai Shah): No Industry in the
public sector has been started in the
Bikaner division of Rajasthan.

Watch Manufacturing

*966. Shri Damani: Will the Mins-
ter of Commerce and Industry be
pleased to state:

(a) whether watch manufacturing
1s being undertaken Ly any Industrial
Unmit m Indua;

(b) if not, whether any loans or
assistance has been granted to smald
enterprises to undertake watch manu-
facturing on small scale; and

fc) whtt mmpetus, 1if any, 1= being
given to thus type of industry?

The Minister of Industry (Shrl
Manubhal Shah): (a) and (b). No,
Sir.

(c) GQovernment would arrange to-
give technical and Aflnancial loan
assistance if any small industrialist
came forward with specific proposals.
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Export of Manganese Ore

*949. Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state:

(a) what :is the target fixed for
export of manganese ore by the Ex-
port Promotion Committee in 1967 and
1968;

10 DECEMBER 1987

Written Anszwers 4393

(b) whether it is a fact that the

export of manganese ore is declining;
and

(c) if so, what measures Govern-
ment are taking to increase the
exports?

The Minister of Commerce (Shri
Kanungo): (a) The Export Promotion
Committee have stated that we should
endeavour to export 1§ to 2 million
tons per annum upto 1860-81.

{(b) No, Sir. In fact actua! exports
have for the last two years been larger
than in the preceding two yesars.
Nevertheless, it is true that the
demand for low grades of ores has for
the time being dried up and Indian
Manganese Ore has to face uphill com-
petition from new sources of supplies.

(c) The State Trading Corporation
are endeavouring to work out link
arrangements for the sale of low
grades of ores The principal ship-
owners and rmineowners have also
been united to confer with the Minis-
try on the measures necessary to sti-

mulate the foreign demand for Indian
Manganese Ores.

Trade with European Conutries

*930. Shri Raghunath Singh: W1l the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t is a fact that four
members of the Ind:an Economic
Mission to West Germany have been
asked to wisit other European coun.
tries for the purpose of exploring the
possibilities  of increasing Indian
exports to them; and

{b) if so, whether they have sxince
returned to India and submitted any
report to Government?

The Minister of Commerce (Shri
Kmaungo): (a) and (b). Yes, Sir,
But only two members sponsored by
the State Trading Corporstion could
undertake the visit. They have zince
returned to India and submitied their
reports.
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Metric Weighie

*971. Shri Bibhutli Mishra: Will the
Minuster of Commerce and Imdustry
De pleased to state;

(a) whether any assessment has
been made with regard to the require-
ments of steel and pig iron for manu-
facturing Metric Weights; and

(b) if so, the result thereof?

The Minister of Industry (8hri
‘Manubhat Shak): (2) and (b). A
provisional assessment has been made
21,000 tons of pig wron and an equal
quantity of steel scrap will be required
over & period of 3 to 4 years for the
complete replacement of the present
~weights by Metric Weights.

Film Industry

*972 Shri Jadhav: W1l] the Manster
of Commerce and Indusiry be pleased
to stale:

(a) the anrmual requirement of raw
film in India for various sectors ot
Fum Indusiry; and

(b) the basis of the distribution of
imported raw film to those sectors?

The Minister of Industry (Shri
Manubhai Shah): (a) The quantuty of
raw film consumed at present is esti-
mated to be 250 rullion runmng feet
per annum.

(b) The distribution will be based on
the recommendations of the Central
Advisory Committee and three
Regional Committees which have re-
-genlly been set up
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Indian Tea Delegation

Shri Hem Raj:

»
4. Shri Padam Dev:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No 1841 on the 10th September, 1957
and state:

{a) whether the Green Tea Dele-
gation has left for Afghanistan;

{b) if 30, who are its members;

(¢} the time for which it will re-
main there; and

(d) when it will submit its report?

The Minister of Commerce (Bl
Kanungo): (a) Yes, Sir. It has sunce
returned.

(b)y Stri U, K Ghoabyl, BSarder
Gurprit Singh Mann, Lt Col K W,
Bell and Shri Labh Chand Mehra.

(c) About five days.
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(4) It is expectad that the Report
~will be submitted to Government be-
fore the end of this month.
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Educated Unemployed in Bombay

*97¢. Bhrit Pangarkar: Will the
Minuster of Labour and Emplioyment
be pleased to state:

(a) the number of educated un.
employed registered with the BEm-
pioyment Exchange in the Bombay
State at present;

(b) whether there exists any Work
and Orientation Centre to develop the
spirit of selt-help in the minds of
educsted unemployed; and

{c) if not, whether it is proposed
to start some such centre in the near
future?
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The P Secretary te the
Minister of Labour and Employment

aatl Planning (Shri L. N. Mishra):
(a) 42,678 on 30th September, 1937.
{b) and (c). Yes; two work
Orientation Centre, one each at
Kalamassery in Keraia and Delhi
have started functioning. A third
Centre has been sanctioned 1n Kalyani,
West Bengal. Opening of such
Centres in other Stateg will depend on
the result of these pilot projects.

Strike by Cycle-Rickshaw Pullers of
Delhi

Shri Tangamani:

Wil the Minister of Labour and
Empioyment be pleased to state:

.m'{ShﬂS‘M.Bmerjee:

(a) whether the cycle-rickshaw
pullers of Delthi staged a token strike
on 23rd Nouvember, 1957 against the
decision of the Delhi Mumicipal Com-
mittee to disallow cycle-rickshaws
after the 30th June, 19568;

{b) 1if so, the number of such
rickshaw pullers likely to face un-
employment by this decision; and

(c) the steps taken to provide them
with alternative jobs before the im.
plementation of thig decision?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
{a} Cycle-rickshaw pullers observed
& strike on the 23rd November, 1857,
but the Delhs Municigal Committee has
not yet decided that cycle rickshaws
will not be allowed to ply after the
30th June 1858.

(b) and (c¢). Do not arise.

Subatitate for Jute

*978. Shri Raghunath Singh: Wif
the Ministar of Commerce and Indms-
try be pleased to state:

(a) whether it iz a fact that a sub-
stitute for jute fibre from the plant
hibirsus is & commerclal proposition;
and
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(b) if so, bow it is going to affert
Indian jute market?

The Minister of Commerce (Shrl
Kanunge): (a) No, Sir.

(b) Does not arise.

Industrial Production

*579, Shri Heda: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) the position of industrial pro-
duction during the first-half of 1857;

(b) the industries where we are
ahead of our targets; and

(c) the industnies where we fall
short of our expectations and by how
much?

The Minister of Industry (Shri
Manubhat Shah): (a) Statistieca of
Monthly Production are published 1
the booklet entitled ‘Monthly Statis-
ticg of Production of Selected Indus-
tries of India’. Copies of the booklet
are available in the Parliament

Library.

(b) and (c). No such targets are set
for half yearly or searly production.
However, as against the gross average
of general index of industrial produc.
tion of 1453 for the first six months
of 1956, the average index for the first
s1x months of 1857 wag 148°8.

Sugar Factories

*979-A. Shri Jadhav: Will the Mimus-
tey of Commerce and Industry be
pleased to state:

{a) the number of Sugar factories
in Ind:a, State-wise showing those
which are private-owned and those
run by the co-operatives;

(b) in how many sugar factories
alcohol iz prepared from molasses;

(¢) what other use is being made af
the molasses; and

(d) what will be the total capacity
of all the sugur factories if alcohol

10 DECEMBER 1987

Written Answers 498

is prepared from the molasses
them? by

The Minister of Commerce (Shri
Kanungoe): (a) A statement is laid on
the Table of the l.ok Sabha. [See
Appendix 111, annexure No. 11)].

(b) 31.

(c) At present the main utilisation
of molasses is for the production of al-
cohol including spirituous liguors. No
other major industrial use of molasses
has yet been started in thig country
though molasses is being utilised in
small quantities for the preparation of
tobacco for ‘hoocka’ purposes mixing
with foundry sands and for export.
Molasses are, however, used in other
countries for the manufacture of
yeast, citric acid and Butyl! alcohol,

(d) The Alcohol Committee, ap-
pointed by the Government of India,
has estumated that approximately
1,024.100 tons per year of molasses are
ltkely to be available after 1959 out of
which approxamately 911,500 tons will
be available for production of alcohol
If fully utilised this quantity can re-
sult in a production of 45-48 million
galions of aleoho] per year.

A IN.E. Conference

. Shri Vajpayee:
980. {Shri Rumaran:

Will the Miruster of Information
and Broadcasting be pleased to state:

{s) whether the attention of Gov-
ernment has been drawn to &
resolution adopted by the All India
Newspapers Editors’ Conference in ita
annual session this year that Govern-
ment’s advertisement policy was dis-
criminatory;

(b) whether Government have en-
quired into the. wvalidity of these
allegations; and

{(c) if so0, the stepg taken to meet
them?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
Government has seen Preas reports to
thig effect. Government do not agree
with the resolution or its conclusions.
A definite policy regarding advertise-
ments has been laid down with a view
10 a fair distribution of advertisements
for the largest possible publicity
effect. Government is satisfed that
the principles and their implementa-
tion is carried out justly. It is our
accepted policy to give advertisements
on the basis of circulation and stand-
ing of the paper. No discrimination
is made on account of political opi-
nions. Government is, however,
definitely of the opinion that news-
papers which follow a policy of con-
sistent and continuous communal in-
«citemment should not be encouraged
and, therefore, does not give advertise-
mentsg to such papers. Government
also feel that what is generally known
as the ‘yellow’ Press, should not be en-
«<ouraged by giving advertisements.

Accommodation for M.Ps.

{ Shri Hem Raj:
he- 3 R < Shri Padam Dev:
( Shri Keshava:

Will the Munister of Works, Housing
and Sapply be pleased to state:

(a) the progress made in the con-
struction of additional flats for the
Members of Parliament in North
Avenue;

{b) the steps taken to get the land
from the Defence Department; and

(c) the tume by which sufficient
number of houses for housing the
M.Ps. would become available?

The Deputly Minister of Works,
Housing and Sopply (Shri Anil K.
Chand@a): (a) and (b). Efforts are
being made to find alternative accom-
modstion for shifting the Defence
establishment unit from the North
Avenue Area for constructing 24 flats
Yor M. Ps. on the land so vacated. Cer-
tain sites have been suggested for the
wroposed shift, The maetter is under
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examination from the point of view of
overall planning of Greater Delhi.

(¢c) Sufficient accommodation in
bungalows, flats and hostels m:ts/to
house the Members.

All India Radio

1376. Shri B. C. Maullick: Will the
Minister of Information and Broadcast-
ing be pleased to state:

(a) whether Government are aware
of the fact that some motor cars are
lying idie under the administrative
control of All India Radio in Delhi;
and

(b)“if so, the reasons thereof?

The Minister of Informatienm and
Broadcasting (Dr. Keskar): (a) and
(b) No, Sir. They are not idle but
are out of commission. Two of the
vehicles have been condemned, three
are undergoing major repairs and the
remaining two will be on the road
shortly after replacement of tyres and
tubes.

World Map

1377. Shri N. R. Manisamy: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that U.N.
Department of Information has
brought out a world map for dis-
tribution among members in which
Kashmir alone singlied out as dis-
puted territory whereas other disput-
ed territories like West New Guinea
and Anja are left out;

(b) if so, whether any protest has
been lodged by the Government of
India; and

{¢) the reaction of UN. Secretariat
to such a protest?

The Deputy Minister of External
Afrairs (Shrimatl Lakshmi Menon):
(a) Yes, Sir. The map was published
with the comment that “the final
status of Jammu & Kashmir has not
yet been determined”. It also bore a
general observation that “the boun.
daries shown on this map do not imply
offitial endorsement or acceptance by
the United Nations™.
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{b) Our Permanent Representative
with the UN. has protested to U.N.
Secretariat in suitable terms.

(¢) Some exi:lanation has just been
peceived and it is being examined.

Employment Exchanges in Andhra
Pradesh

1378. Shri M. V. Krishna Rso: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of persons register-
ed with the Employment Exchanges
in Andhra Pradesh during 1856-57 and
1957-58 (upto the 31st October, 1857);
.nd 4 »

{b) the percentage of persons re-
gistered who have been provided
with employment?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N, Mishra):

(a) 1956-57 1,168,237
1957-58 68,175
(b) 1956-57 12-2
1957-58 89
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Production of Gur

1420, Shri Amsar: Will the Minister
of Commerce and Indwstry be pleased
to state:

(a) the total production of GQGur,
State-wise,

(b) yearly export of Gur;

(c) whether there are any factories
of Gur,

{d) i so, the number thereof with
their location, and

{e) total demand of Gur in Bombay
State”

The Minister of Industry (8hri
Manuobhai Shah): (a) Statistics about
production of gur in the re-organised
States have not yet been compiled
During 1855-56 the State-wise produc-
tion was as follows:—

Name of State Quantity
(in thousand tons)

up 1,177
Punjab 338
Madras 207
Andhra 168
Bombay 238
Assam 54
Madhya Pradesh 30
Orissa 78
West Bengal 29
Madhya Bharat 7
Hyderabad 119
Mysore %
PEPSU 59
Saurashtra 34
Vindhya Pradesh L]
Delhi )
Travancore-Cochin 17
Others 4

(b) Prior to January, 1857, figures
of exports of Palmyrs and cane
Jggery were not shown separately in
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the trade classification. Export figures
for both varieties of gur for the years
1953-54 to 1955-58 are as under:—

Year Quantity exported
1853-54 1,348
1854-85 9,971
1955-56 23,013

¥From January to April, 1857, the
export of cane jaggery was 7,485 tons.

(¢) Yes, Sir.

{d) The number of factories is 245
of which 239 are located m Bombay
and 6 in UP.

(e) Information regarding demand
of gur in the present Bombay State is
not available. However, during the
year 1955-58, before re-organisation,
the demand was 4.,14,267 tons

Border Incidents

1421. Shri Pangarkar: Wil the
Prime Minister be pleased to state:

{a) the number of border incidents
which have occurred during the period
from Ist August to the 15th Novem-
ber, 19567 on the Indo-Pakistan borders
of East Pakistan; and

(b) the extemt of loss of life and
property on the Indian side?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menom):
(a) Twenty-two. This does not
include figures for West Bengal and
Assam for the first half of November.

(b) Three Indian nationals were
killed, 9 injured and 4 kidnapped.
Property worth about Rs. 3,500 was
lost.

Displaced Persons In Rajasthan

1422, Bhyi Onkar Lal: Will the
Minister of Rehsbilitation and Mine-
rity Affairs be pleased 1o state:

(a) the total number of displaced
persons who have been rehabilitated
in agriculture at Kishanganj colony
in Kotah District Rajasthan; and

(b) the tota] acreage of land given
to them?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanns): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the Lok Sabha.

Displaced Persons at Kotah

1423. S8hri Onksr Lal: Will the
Minister of Rehabilitation and Mine-
rity Affairs be pleased to state:

(a) the total number of displaced
persons in Kotah District whose loans
have been sanctioned but not paid;

(b} the total amount of such loans;

(c) the reasons for non-payment;
and

{d) the steps Government propoee
to take to expedite payment of these
sanctioned loans?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Ohand
Khanna): (a) to (d). The informa-
tion is being collected and wiil be laid
on the Table of the Lok Sabha.

Small Scale Indastries in Kotak
District

1424. Shri Onkar Lal: Wil the
Minister of Commerce and Industry
be pleased to state:.

(a) whether any programme has.
been formulated in consultation with
the Small Industries Service Institute
for the development of Small Scale
Industries in Kotah District during the
yvear 1957-58; and

(b) if so, the nature of the pro-
gramme?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No
separate programme has been formu-
lated by the Central Government for
the development of Small Scale Indus-
tries in Kotah District during 1957-58.

The Government of Rajasthan are,
however, running a Model Carpentry
Workshop at Kotah with aid from the
Central Government. The Government
of India have sanctioned a grant of
Rs. 16,3¢0 during 1967-38 for thwe
above workshop.



4433 Written Answers

Cottage Industries in Rajasthan

1425. Shri Oakar Lal: Will the
Minister of Cemumerce and Industry
be pleased to state:

(a) the number of various Cottage
Industries started on co-operative
basis which are receiving financial aid
from the All India Khadi and Indus-
tries Commission in Rajasthan divi-
sion-wise so far,

(b) how many have applied for
financial assistance during the year,
and

(c) the amount sanctioned for this
purpose so far®

The Minister of Indestry (Shrl
Manubhai Shah): (a) The required
information 1s laid on the Table of the
Lok Sabha [See Appendix III, an-
nexure No 114]

The information relates to the finan-
1zl assistance given by the Khadi and
Viilage Industries Commission which
was estdblished with effect from the
1st April, 1957, as well as the All India
Khad: and Village Industries Board.
its predecessor in office

(b) Two

{(c) The required information is laid
on the Table of the Lok Sabha [See
Appendix II1, annexure No 114]

Ambar Charkha Programme in
Rajasthan

1426. Shri Onkar Lal: Will the
Mamster of Commerce and Indnstry
e pleased to state

{a) t.he number of people worlung

Llo of tenements

sanctioned. Amount sanctioned

T T 7 7 Loen  Subsidy
S li—:. Ra,

92 8,06,820/- 5,137,882/-
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in the Ambar Charkha Farishrama-
layas in Rajasthan at present; and

(b) the quantity of yarn produced
by these Parishramalayas so far?

The Minister of Indusiry (Shrl
Manubhat Shah): (a) There were
1,667 persons under training in Ambar
Charkha Parigshramalayas in Rajas-
than on the 3Ist October, 1887,

(b) The quantity of yarn produced
s0 far 1n these parishramalayas in-
cluding production centres 15 as under:

Year Yarn produced (in lbz)
19856-57 58,726
1957-58 (upte Oct

'1967) 1,01,946
Total* 1,680,672

*The break up of production in the
parishrammalayas and production
centres separately I1s not available

Subsidised Industrial Housing Schemes

1427. Shri Onkar Lal: Will the
Minister of Works, Housing and Sup-
ply be pleased to state

(a) the number of employers of
Rajasthan who have so fur availed
themselves of the subsidy and loan
given by the Central Government
under the subsidised Industrial Hous-
ing Scheme, Division-wise, and

{(b) the total amount taken by
them”
The Deputy Minister of Works,

Housing and Supply (Shri Anill K.
Chandra): (a) One in A;mer Division

Amoupt disbursed No. of tenements

till November 1957 completed.
Loan Subsidy
!—?:s. Rs.
3,11,880/-  3,07,930/- 676

Film on Untouchabiiity -

Shri D C. Sharma:
1428, {SIu-l Damani:

Will the Minister of Infermation and
Broudcasting be pleased to refer to

the reply given to the Unstarred
Question No 184 on the 23rd of July,
1957 and state the result of their dis-
cussions with some weil-known pro-
ducers regarding the proposal for
producing & full-length educative fllm
on the removal of untouchability?
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The Ninimer of Infermation and
Broadeasting (Dr, Keskar): Some pro-
ducers were reguested in September
iast to send us their proposed treat-
ment of the subject and to intimate
their terms for the production of the
feature film. Replies from some have
been received.

Documentary on Territorial Army

1429, 8hri D. C. 8harma: Wil! the
Minister of Iaformsation snd Broad-
easting be plemsed to state when the
documentary film on the activities of
the Territorial Army will be ready for
exhibition?

The Minister of Informatiom and

(Dr. Keskar): A film

entitled “Qur Territoria]l Army”

already existe. A new film depicting

the activities of the Territorial Army

is being undertaken and is expected to
be ready in about six months

Government Advertisements

1430. Shri D. C. Sharma:
Sardayr Igbal Singh:

Will the Minister of Information
and Broadcasting be pleased to state
the amount paid to newspapers and
periodicals in Punjab on account of
Central Government Advertisements
during 1957 upto the 30th of Nov-
ember, 19577

The Minister of Information and
Broadcasting (Dr. Keskar): Rs. 1,37,550

Community Listening Scheme

1431. Shri D, C. Sharma: Will the
Minister of Information and Broad-
easting be pleased to state the amount
spent on providing chesp radio sets
under the Community Listening
Scheme in 1957 so far, State-wise?

The Minister of Information and
Broadoasting (Dr. Xeskar): Provision
for the grant of subsidy to State Gov-
ermments for supplying community
radio sets is made on the basis of the
financial year, the rate of subsidy
being 50 per cent. of the cost of the
asts, or Rs. 123 per set, whichever is

10 DECEMBER 1987

Written Answers 4436

less. The actual figures of expendi-
tyre incurred so far in respect of each
State on supplies arranged during
1957-538 are not yet available, as the
supply has commenced only recently.

Clams IV Employees Quarters

1432, Shri D. C. Sharma: Will the
Minister of Works, Housing and Sap-
ply be pleased to refer to the reply
given to Unstarred Question No. 1673
on the 13th September, 1857 and state
the number of quarters for Class IV
employees near Panchkwin Road, New
Delhi, renovated during 1857 (upto
the 30th November, 1957) with regard
to power supply, water supply and
sanitary arrangements?

The Deputy Minister of Works,
Housing and Supply (Shri Amil K.
Chanda): The provision of forty-four
additional hydrants is being taken in
hand soon; proposals for supplement-
ing the existing sanitary arrangements
and electrifying these gquarters are
under consideration.

Foreign Exchange Departments.

1433. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state the expendi-
ture incurred on the establishments of
India Stores Depertment, London, and
the India Supply Mission, Washington,
separately during 1857-58 so far?

The Deputy Minister of Works,
Housing and Sapply (Shri Anil K.
Chanda): The figures of expenditure
incurred on the establishments of the
India Store Department, L.ondon and
India Supply Mission, Washington
during the current financial year upto
the 31st of October 1957, as provi-
sionally assessed, are Rs. 41,31,307:00
and Rs. 14,48,121:00 respectively.
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Pepper Industry

1435, Shri V. P. Nayar: Will the
Minister of Commerce and Indwsiry
be pleased to state whether Govern-
ment have prepared or propose to pre-
pare any documentaries showing the
various stages of the Pepper Industry?

The Minister of Industey (Shei
Manubhai S8hah): Yes, Sir. It iz pro-
posed to produce a documentary film
on Pepper Industry.

Labour Programmes in the Second
Five Year Plam

1436. Shri Sanganna: Will the
Minister of Labour and Empieymaent
be pleased to state:

() whether any changes have been
made 1n the labour programmes of the
Second Five Year Plan in pursuance
of the decisions arrived at the State
Labour Mimsters' Conference hsld in
New Delhi on the 135th and 16th

"October, 1957,

(b) if so, their nature;

(c) whether 1t 1s a fact that some
State Governments have objected to
the imposition of welfare ceas on the
mangancse exports and the extension
of the Provident Funds Act. and

(@) i? so, the reasons therefor?

The Parllamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) No.

() Doe- not arise.

(c) and (d). As regards the imposi-
tion of welfare cess on the manganese
exports except for Orissa and all State
Governments have agreed to the pro-
posed legislation for labour welfare in
Manganese Mines. The Government
of Orissa have asked for exemption
from the provisions of the proposed
legislation on the ground that tbere
already exists a State legislxtion
foverning all the mines in thst Siate.
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The Employees' Providemt Funda
Act, 1852, has been extended to
pmnganese mines with effect from 30th
November, 1957; all the Statc Govern-
ments agreed to this extension.

Textile Wage Board

Shri Jadhav:
1437, {Pxnd.u K. C. Sharma:

Will the Minister of Labour and
Employment be pleased to state:

(a) the progress made by the Tex-
tile Wage Board; and

{b) when the final report of the
Board is expected to be out?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(%) and (b). A detailed questionnaire
has been issued by the Wage Board
and replics to it are still awaited It
is not possible at this stage to give
any indication as to when the report
of the Wage Board will be ready.

Landslide in N.EF.A.

Dr. Ram Subhag Singh:
Shri Radha Ramaa:
* ) Shrimati Mafida Ahmed:
LShrl Bhagavat::

Wil) the Prime Mianister be pleascd
to state:

(a) whether the attention of Gov-
ernment has been drawn 1o a press
report published in the Statesman of
Drelh: of October 26, 1957 to the effect
that Aka, a village in the Kumceng
Frontier Division of the North East
Frontier Agency is feared to have been
wiped out with about 400 inhabitants
when & dam created by a heavy land-
slide across the river Towang chu
suddenly gave way; and

; (b) it s0, what are the facts about
t?

The Depaty Minister of External
ANzirs (Shrimatl Lakshmi Menoa):
{(a) and (b). Yes, Sir. Government
bave noticed the Press roport refer-
red to. On inquiry, it was found
that the report is without foundation.

1438
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A river, called Chuchu, was blocked
as a result of a landslide but the level
of the river is subsiding. There is no
Aka village near this blockage.

Dock Workers Advisory Board

1439, Shri Taungasmani: Wil} the
Minister of Labour and Emplioyment
be pleased to state:

(a) when the Dock Workers Advi-
sory Board was formed and how many
times they have met;

(b) what advice was tendered by
this Board;

(c) the action Governmont ‘'~ve
taken thereon;

{d) whether the Board have met in
1957-58 so far; and

(e) if not, the reasons therefor?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) The Dock Workers Advisory Com-
mittee was set up on the 1lth Feb-
ruary 950 and it met only once.

(b) The main recommendation of
the Committee was that an Enquiry
Commuittee should be appointed by
Government to enquire into the work-
g of the Dock Workers (Regulation
of Employment) Schemes in the ports
of Bomlay, Calcutta and Madras.

(c) The Commitiee’s recommenda-
tion was accepted and a Dock Workers
Enquuy Commitice wus appointed in
January 1955,

(d) No

(e) A mecting of the Comunittee is
proposed to be convened in the near
future.

Trade with Barma

1448. Sardar Igbal Singh:. Will the
Minister of Commerce and Industry
be pleased to state what is the con-
clusion of the recent talks between
the Government of India and Burmese
trade delegation in connection with
the promotion of trade between ths
countries?
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The Minpister of Commerce (Shri
Kanunge): The talks between the
Government of India and the Burmese
Trade Delegation were of a purely
exploratory nature. A number of sug-
gestions for augmenting purchases of
Indian goods were exchanged with the
Burmese Joint Venture Carporation
and the Burma Purchase Board and
it is expected that the Burmese trad-
ing organisations concerned would be
taking decisions on these suggestions
shortly.

National Industrial Development
Corporation

1441, Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state how many Textile
Mills have been subject to the survey
by the National! Industrial Develop-
ment Corporation?

The Minister of Industry (Shrl
Mannbhai Shah): The survey of cotton
textile mulls in connection with their
applications for loans from the
National Industria] Development Cor-
poration (Private) Limited, is being
conducted by the Survey Party
attached to the office of the Textile
Commissioner, Bombay So far, upto
1st November, 1857, 30 nulls have been
surveyed for this purpose

Textile Milis

1442, Shyi Damant: Will the Mins-
ter of Commerce and Industry Dbe
pleased to state the quantum of capital
goodz mmported by the Textile units
in India during the years 1856-57 and
1857-58 so far?

The Minister of Commerce (8hri
Kanungo): 1956-57 . Rs 27.02.82.000

1957-58 (April to

June, 1957) Rs. 7,36,40,000.

Textile Mills

1443, Bhri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to lay on the Table a state-
ment showing the profit earning
Textile Mills with the amount of pro-
fit earned as alsc losses incurring
Textile Mills with the losses incurred
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and the net balance of the profit earn-
ed by the Textile Industry as a whole
in India during the year 1958-37?

The Minister of Industry (Shrl
Manubbai Shah): Precise information
is not available. Profits or losses vary
from mill to mill and from year to
yvear mccording to the relative efficien-
cies of the mills. In a normal year,
the average net profit may be assumed
at about € per cent. on turnover or
roughly between Rs. 25 to 30 crores
for the cotton textile industry-in India
&8s a whole.

Qut of the 412 Textile Mills which
existed at the commencement of 1956
Balance Sheets for the last year hmve
been received only in respect of 238
mills. Of these 236 mills 213 mills
had made a total profit of nearly
Rs. 20 crores while the remaining mills
suffered a loss of nearly Rs 2 crores
in all Balance shects for the remain-
ing 176 mills, for most of which the
accounting year ended on 31st MNMurch,
1957, are still awaited

Centres for Jartar and Gold-Plating
Jurtar

1444. SBhri Jadhav: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of centres in India
where Jartar and Gold plated Jartar
by chemical process is being used in
sarees and 1 other clothings;

(b) the names of the centres where
the Jartar and gold plating on the
Jartar by chemicaul process is pro-
duced;

(¢) whether therc are any coatrel
where coaching can be given to those
who want to learn how toc produce
Jartar and to plate the same by gold
by chemical process or other methods;

(d) iIf not, whether Government are
thinking to start such centres in the
near future; and

(e} if s0, when and where?

The Minister. of. Industry (Shti
Manuabdhal Shah): (a) Exact informa-
tion is not available but it is estimated
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that there are about 88 such centres
ot importance.

{b) Varanasi, Surat and Bangalore.

(c¢) No, Sir.

(d) and {e). The Government of
India have, at present, no proposal for
starting such Centres.

Export of Tiles

1443. Shri Dasaratha Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether tiles are being ex-
ported abroad from India;

¢(b) il so, the quantity of tiles ex-
ported in 1856-37;

(¢c) whether any export duty is
imposed on it; and

(d) if so, the amount realised there-
on during the same period?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) 28,128,3198°* Nos.

{c¢) No, Sir.

(d) Does not arise.

Manufactare of Machinery

1446. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present position of Machi-
nery Manufacturing Industry in India
with details regarding production;

{b) the number of workers employ-
ed therein;

(c) the quantity of each item pro-
Quced;

(d) the extent of Public Sector in
the Industry;

(e) the profit esrned in one year;
and

(1) the quantity imposed in ecach of
the main items etc.?
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The Minister of Industry (Bhri
Manubbali Shah): (a) to (f). Machi-
nery Manufacturing is not a single
industry. There are various types of
machinery required for different in-
dustries. Even within the same indus-
try, different types of machinery will
be required for different processes and
different stages of each process. A
very large number of unils in the
country are manufacturing machinery
items. It is, therefore, not possible to
furnish information asked for by the
Honourable Member. If, however, a
specific question is to be asked in res-
pect of any particular item or items
of machinery, 1 shall endeavour to
furnish an answer.

Cement

Shri Hem Raj:
1447. { 8hri Padam Dev:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total annual requirements
of cement in the country st present;

(b) the annual production of
cement during the years 1955 to 1957
so far (year-wise}; and

(c) the annual imports of cement
during the same period, year-wise?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 118}

Cryolite

1448, Shri Brajeshwar Prasad: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) how much cryolite is imported
annually and from which countries;

{b) the attempts, if any, made in
India towards the manufacture of
synthetic cryolite;

{c) whether eny research work has
been done on this subject;

(d) it so, where and when; and

*Includes a small quantity of bricks.
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(e) the present position regarding
the research work?

The Minister of Commerce (Shri
Kanunge): (a) Import figures for
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cryolite have been classified separately
from January 1937 only. Imports
during January-June, 1957, were as
follows:—

Country Quaptity (in tons) Value in Rupees
(thousands)
Denmark 324 414
U.S.A. 29
Total 443

(b) to (d). Experiments are being
conducted for the manufacture of
synthetic cryolite since 1955 at the
National Chemica! Laboratory, Poona

(e} Research work 1s still i pro-
gress

Pakistanis’ Visit to Indla and Vice

cersa

1449 Shrt Pangarkar: W)l the
Prime Minister be pleased to state

¢(a) the total number of Pakistani
nationals who came to the five dis-
tricts of Marathwada region of
Bombay during 1956-57 to see their
relations on passpcrt facilities provid-
ed to them by Indian High Commuission
in Karach: and

(b) the total onumber of Indian
nationals from the above region who
visited Pakistan during 1956-577

The Deputy Minister of External
Affalrs (Shrimati Lakshmi Menon):
{a) and (b) The information 1s being
collected and will be placed on the
Table of the Lok Sabha when avail-

able,

Small Scale Producuon Centres

1450. Sardar Igbal Bingh: Wil the
Minister of Commerce and Indastry
be pleased to state:

{a) the names of the places where
the fifteen Small Scale Production
Centres proposed are to be established
in 1967-88, and

{b) when these Production Centres
are hkely to start production®

The Minister of Indwstry (Shri
Mannbhati Shah): (2) and (b). A

statement 1s lJaid on the Table of the
Lok Sabha [See Appendix III, an-
nexure No 117}

Trade with Egypt

1451 Sardar Igbal Singh: Will the
Minister of Commerce and Industry

be pleased to state

{a) whether there i3 any ncrease
in the trade between India and Egypt
with the opeming of Special Rupee
Account, and

(b) f so, in what manner and to
what extent?

The Minister of Commerce (Shri
Kanunge): (a) and (b)Y A statement
1 laid on the Table of the lok
Sabha {Sce Appendix I, annex-
ute No 118)

Rehabilitation Department of Tripurs

1452 Shri Dasaratha Deb: Wili the
Minister of Rehabilitation and
Minority Affairs be pileased to slate

(a) the total staff of the Construction
Division created under the Rehef and
Rehabilitation Department, Trnpura;
and

(b) the total amount of maoney
spent for payment of salaries and
allowances of this staff gince #s

creation®

The Minister of Rehabllitation and
Minority Aftairs (Bhrl Mehr Chand
Khanns): (a) The total number of
staff in the Engineering Division of
the Rehabllitation Department of the
Tripurs Administration is 80,
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(b) Ras. 56,414/~ since 11th February,
1957, the date from which the Divi-
sion began to function.

Regioual Labour Commissioners and
Couciliation Officers

1453, Shri 8. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) the number of cases settled by
the Regional Labour Commissioners
and conciliation officers in Defence
Establishments during the period from
1853-54 to 1957-58 (upto 1st Novem-
ber, 1957); and

{b) the number of cases where
settlement could not be reached during
the above period?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) and (b) 234 cases were settlied
and 61 were not settled This i1s for
the period 1st April 1853 to 31st March
1957 and does not include the Madras
Regwon

Bubsidised Indusirial Housing Scheme

Shri 8. M Banerjee:
1454 {Shri Tangamani:

Will the Minister of Works, Housing
and Sapply be pleased to state:

(a) whether there 1s a proposal to
construct heuses for workers under the
Subsidised Indusirial Housing Scheme
in Dehu Road (Poona}), and

(b)Y if su, the number of such
houses”

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b} No A request
was, however, received from All
India Defence Employees Federation,
Kirkee, Poona, for extension of the
Subsidised Industirial Housing Scheme
10 cover Government emplovees at
Dehu (Poona) employed in vanous
Government esstablishments The Gov-
ernment were unable to accept this
request as the present Scheme does
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not cover employees in Central or
State undertakings not liable to pay
income tax. The Federation have
however been advised to suggest to
eligible QGovernment employees to
avail of the loan facility under the
Low Income Group Housing Bcheme
or under the Rules to regulate the
grant of advances to Central Govern-
ment servants for building etc. of
houses.

Govindnagar, Eanpur

Shkri 8. M. Banerjee:
Shri Tangamani:

Will the Minister of Behabilitation
and Mimority Affairs be pleased to
state:

1455,

(a) whether small industrial units
are functioning in Govindnagar,
Kanpur;

(b) 1f s0, the number of such units;
and

(c) the number of persons provided
with employment”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (c¢) No industrnal
schemes have so far been sanctioned
for Govindnagar.
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Newsprint Faolories

1457. Shrimati Iia Paichoudhauri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that
establishment of two new newsprint
factories is under the consideration of
Government of India;

(b) it so, when a final decision is
likely to be arrived at; and

(c) the places of their location?

The Minister of Industry (8bri
Manubhal Shzh): (a) to (¢). The only
proposal under consideration is to set
up a newsprint factory at Shakarnagar
in Andhra Pradesh based on bagasse
available from the local sugar fac-
tory. As already stated on the 14th
November, 1957 in reply to the Star-
red Question No. 137, efforts are be-
ing made to secure satisfactory foreign
collaboration for this purpose.

1. Indizn Turpentine and Rosin
Co. Ltd., Bareilly

2. Jammu Rosin and Turpentine
factory, Mirapsahib

3. Himschal Rosin and Turpentine
Factory Nahan
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Tarpentine and Rosin Facteriss

1458. Shrimati Oa Palchoudhuri:
Will the Minister of Commerce and
Industry be pleased to. lay a state-
ment showing:

{a) the number of turpentine and
rosin factories in India in each of the
Public and Private Sectors;

(b) their location;

(¢) their respective annual pro-
duction; and

(d) the total quantity of turpentine
and rosin exported, any?

The Minister of Industry (Shri
Mmpubhat Shah): (&) and (b). A
statement is laid on the Table of the
Lok Sabha. {See Appendix III, annex-
ure No. 118].

(¢) The production of Turpentine
and Rosin during the period January
to September, 1857 of the organised
units is as under:.—

Rosin Turpentine
lin Cws.] [in galfons)
1,08,600 3,12.68¢
26,35% 67,515

4,730 11,875

The estimated annual production of the cottage industry units is as

under:—

Rosin

Turpentine

1,50,000 CcWis,
3,865,000 Gallons

(b) The total quantity of Turpentine and Rosin exported during 1854-
65, 1055-56 and 1956-57 (April- December) is as under:—

1954-55 . 1955-56 1956-57 (April-Decembeny
Qty. Value Qry. Valoe Qry. Value
Rs. Rs. Rs.
Rosin 56 376 26,71,7% 70,302 28,47,421 7,002 16,25,000
TR & ey ’
Turpen- ,762 13,49,009 3,18,600 14,714,275 1,00,47 3,62,000
tine ?82? s) (gaﬂong o

1458. 8hyl Damani: Wili the Minis-
tor of Commerce and Industry be

pleused to state the steps taken by
the Export Promotion Councils in
185758 (til] 30th November, 1857) to
promote exports?
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The Minister of Industry (8hrl
Manubhat Shah): Steps taken by the
Export Promotion Councils in 1987-
58 (tili 30th November, 1957) to pro-
mote exports are enumerated be-
low—

(1) Participated in various Inter-
national Fairs and Exhibitions held
in European angd Asian countries, and
distributed Illustrated Brochures.
Samples were also displayed in the
trade centres and commercial show
rooms maintained abroad by the Gov-
ernment.

(2) Conducted market surveys in
some of the European and Asian
countries.

(3) Publishing Monthly Bulletins
for the benefit of the importers and
exporters giving statistical data, and
other useful information relating to
foreign markets.

(4) The Cotton Textiles Export
Promotion Council maintained over-
seas offices at Aden, Rangoon, Singa-~
pore, Baghdad, Mombasa and Lagos;
while the Engineering Export Promo-
tion Council has opened offices at
Rangoon and Mombasa.

(3) The Engineering Export Pro-
motion Council sent a Trade Delega-
tion to West Asian countries and the
Plastics Export Promotion Council
sent a Delcgation to East Africah
countries to study export possibilities.

(6) Investigated and settled a large
number of Commercial disputes bet-
ween Indian and foreign parties.

(7) Samples of Silk, Rayon, Cotton
Textiles, and Plastic goods which
compete with our products in foreign
markets were obtalned and displayed
at varicus important centres for the
benefit of Indian manufacturers and
exporters,

(8) Advertised Indian gouds in the
journals and Newspapers of East
African, West Asian and South East
Asian countries. Conducteg publicity
:llxix;‘mgh Radio talks and Cinema

es.
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(9) Conducted surveys of the home
industry relating to production, assess-
ment of the requirements of raw
material and selection of commodities
having export potential.

Jute

1460. Shri Mobhammed “Tahlr: Will
the Minister of Commerce and Indug-
4ry be pleased to state:

(a) the total amount of jute pur-
chased from Pakistan under Indo-
Pakistan agreement of January, 1957;
and

(b) the total amount of the cuttings
purchased under the said agreement
and what was its price per maund?

The Minister of Commerce (Bhri
Kanunge): (a) Figures of purchases
are not available. A gquantity of
7,25,930 bales of raw jute (inclu@ng
cuttings) was licensed for import
from Pakistan from 1st February to
15th November, 1957.

{b) 2,30,820 bales of jute cutting
were licensed for imports from Pak-
istan from 1st July to 15th November,
1857. The ruling price ranged bet.
ween Rs. 16 and Rs. 28.40 per maund.

PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER INDUS-
TRIES (DEVELOPMENT AND REGULATION)
Act, 1951

12 hrs

The Minister of Industry (Bhri
Manubhai Shah): I beg to lay on the
Table, under sub-section (2) of Sec-
tion 18-A of the Industries (Develop-
ment and Regulation) Act, 1851, a
copy of each of the following Notifi-
cations:—

(1) SR.O. No. 1633-IDRA/18A/6/
56 dated the 16th July, 1956.

(2) SR.O. No. 2039-IDRA/18A/7/
58 dated the 8th September,
1656.
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{Shri Manubhai Shah}

(3) S R.O. No. 2128-IDRA/18A/1/
57 dated the 20th June, 1987,

(4) SR.O. No. 2124-IDRA/18A/3/
57 dated the 29th June, 1857.

(6) SRO. No. 2862-A-IDRA/
18A/3/57 dated the 10th Sep-
tember, 1887.

(6) SRO. No. 2862.B-IDRA/
18A /4/57 dated the 10th Sep-
tember, 1857.

(7) SR.O. No. 3019-IDRA/IBA/5/
57 dated the 18th September,
1957.

(8) SSRO. No 3320-IDRA|18A |6}
57 dated the 18th September,
19587.

(9 SRO No. 3382-IDRA/15/1/
57 dated the 17th October,
1957.

[Placed 1n Library. See No LT-430/57]

NoTtiFicATION ISSUED UNDER EMP-
LOYEES’ PROVIDENT FUNDS AcT, 1952

The Deputy Minister of Labour
(Shri Abid Al): I beg to lay on the
Table, under sub-section (2) of Sec-
tion 7 of the Employees’ Provident
Funds Act, 1952, a copy of Notfica-
1on No SRO 3565 dnted the 9ih
November, 1857, making certain fur-
ther amendment to the Employees’
Provident Funds Scheme, 19852
{Placed n Library Sce LT 428/57]

BUSINESS ADVISORY COMMITTEE
FirreENTHE REPORY

Sthri Rane (Buldana): I beg to pre-
sent the Fifteenth Report of the Busi.
ness Advisory Committee.

—

PREVENTIVE DETENTION (CON-
TINUANCE) BILL

Mr. Deputy-Speaker: The House will

now resume further discussion of the

Preventive Detention (Contmnuance)
Bill, 1987, Out of 7 hours agreed to

(Continuance) Bl 4484

by the House, for discussion, 4 hours
and 58 minutes have alroady been
avaliled of, and 3 hours and 4 minut-
e8 now remain. After the general dis-
cusaion is over, clause-by-clause con-
sideration and the third reading of
the Bill will be taken for which one
hour each has been allotted. Shri
Braj Raj Singh will continue his
speech.
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Acharys Kripalani (Sltamarhi): Hr.
Deputy-.Speaker, after my last speech
in this House, I have become a little
nervous in criticising the Govern-
ment. Though I was not present on
the next day, 1 hear that it was said
that my presence in this House was
due also to Congressmen. I am very
thankful to Congressmen. 1 feel that.
if Congressmen supported my elec.
tion, in spite of the opinion of some:
of the leaders about me they seemn
to have a sneeking regard for my
past. I do not know whether this non-
opposition was meant as a sop to me.
Of course, it i8 very natural for those
who are in power to suppose that
every man has his price. But, even
so, I am afraid the bait was too smalil
for a big fish and one that has reject-
ed bigger baits before.

Pandit Thakur Das Bhargava (His-
sar): Can anybody think about you
like that?

Acharyas Kriplani: 1 am only reply-
ing to what was said here.

1t s a matter of great sorrow to me
shat Congress should be as<ociated
with a law hke this; such laws, when
we ourseives were down. in former
times, we called as lJawless laws and
black Acts. History has a painful
way of repeating itsclf Often it has
been found that those who have been
suppressed and oppre:sed when they
come to power themselves become the
instruments of suppression and oppres-
ston. It is just ke what happens in
fami'y between the mother-in-law
and the daughter-in-law. The daugh-
ter-in-law is suppressed. But when
she becomes the mother-in-law she
behaves in the same fashion as the
mother-in-law behaved towards her.

Sir, when this Bill was first intro-
duced by late Sardar Vallabhbhat
Patel, he introduced it for one year.
Then he said that in introducing it he
had passed many sleepless nights. As
1 revertly listened to the speech of
the present Home Minister, for whom
I very great regard, I thought, that
he had not lost even one wink of his
sleep.
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He talked veéry eloquently of funda-
mental rights and of the freedorh lov-
ing nature of those who framed our
Constitution. But, he said, even these
honourable people who had just
attained their freedom made a provi-
sion for an emergency. May I sub-
mit, Sir, that the emergency for
which they made the provision was
foreign war or civil war. I hope,
nobody believes today that we are
engaged in a foreign war and engag-
«d in a civil war. And, I do not know
of any democratic country where such
an Act is in existence twelve years
after the war is over.

Then, we were told that nobody
would say that the purpose or the
purposes of the Bill are not desirable.
What are these purposes? Peace, tran-
quillity, progress of the nation. These
are certainly very desirable aims.
Sometimes I have heard people say
that they have to support their famu-
lies, they have to support their old
parents, therefore, they take bribes
The aims are very laudable but
the means are very low So, the
aime may be very laudable but the
means may be low. The Father of the
Nation taught us the doctrine of mak-
ing the aims high and the nieans
pure. I submit, the aims of the
Government are very high but the
means they have adopted are not im
the tradition of our struggle for inde-
pendence or the democracy we are
supposed to enjoy.

He (the Home Minister) also, as a
great lawyer, found fault with the
Anglo-Saxon jurisprudence, under
which he had been practising law for
many vears, and discovered that this
Anglo-Saxon jurisprudence requires
<enturies of experience to be estab-
lished in the country. The British peo-
ple did not wait for centuries of ex-
perience when they introduced this
scientific jurisprudence in India. That
Jurisprudence, I hope the Law Minis-
ter will bear me out, is more scientific
tham what prevails anywhere in the
world.
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He (the Hame Minister) again says
that it ig not an Act that punishes
anybody; it 18 only preventive. Pre-
ventive of what? Preventive of the
evil propensities of evil-doers. I had
heard that in law an evil-doer 15 ane
who Is adjudged to be an evil-doer.
But, here our Home Minister, our
Government, wants to prejudge the
1ssue. Nobody can be considered
guilty untll he is found to be s0 in
a properly constituted court of Iaw,
where if he chooses he is defended by
lawvers, and also he is able to cross-
examine witnesses 1 do not know
what could be a greater punishment
for a citizen than to suppose that
he is an evil-doer before he has been
adjudged so by a competent court of
law.

He (the Home Minister) says that
this Act is necessitated because our
people have no respect for law and
order and in England what the con-
stable orders 1s obeyed. I have not
seen a country where what the con-
stable orders is not the law for the
time being for the people, and espe-
clally so in the villages. And then, are
we &8 lawless people? In the whole
world we are considered to be mild
Indians But now we have become
lawless. We were mild Indians under
the foreign Government. How did 1t
happen that we became lawless so
soon?

Qur Home Minister said that there
may be few agitators, but thousands
are excited. | am reminded of the
old days when we were in slavery.
The same argument was put forth by
the British Government that there
are a few agitators who excite thou-
sands, and that these agitatory are
perverse; they are wrong, they are
misguided hence repression is justi.
fled.

When somebody asked why was
Kazhgham leader not arrestad for
preaching murder, the reply that the
Home Minister gave was very inte-
resting:  “becsuse the Opponition
Members would say that this Preven-
tive Detention Act was being utilised
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and they would have criticized this”
I am very glad to know......

The Minister of Home Affairs
(Pandit G. B. Pant): Did I say that?
1 think there seems to be some mis-
understanding. 1 do not remember
having said those words; I have no
such impression,

Acharya Kripalani: Then, I would
drop that argument.

Pandit G. B. Pant: Someone said
that yet this Act was not applied.
Then 1 said in reply: “From that I
infer that you would have liked this

Act to be applied” That is what 1
said

Acharya Kripalani: May be like
that. I only want to say that, 1 feel
that this means, that the Act is not
being applied because we would not
have liked it to be applied. Anyway,
1 thought, that there were enough
provisions in the ordinary law to deal
with such cases. Why should not the
leader of the Kazhgham be dealt with
under the ordinary law if he incites
people to murder?” 1 am afraid, the
reasons are political He commands
the vole of certain tribes or castes, and
there are some people in the Govern-
ment in the South who need these
votes.

‘T'he Home Minister also told us that
fish-plates are being removed on the
railway. 1 thought this matter was
the subject of an enquiry, it has not
been yet proved, and this point was
also raised earlier in the House that
it is premature to say whether really
fish-plates were removed in a recent
accident on the railways.

Then he told ug how revolutionary
movements like the Sin Fien move-
ment have to be dealt with in India.
I thought he was & very good student
of history and has great know'edge of
history. To compare conditions in
India with conditions in Ireland under
a foreign govermment is absurd. It
surprised me that such arguments are
given 1o bolster up this lawless law.

1 will not gt into all the provisions
of this Act, but I would only point out
that the safeguard of an Advisory
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Board is illusory, because no lega®
assistance is allowed, and the promise
of judicial use of the Act is falsified
in many cases. ‘This is borne out by
several judgemonts of the High Courts
and the Supreme Court. It is also
borne out recently by what is happen-
ing in connection with the language
agitation in the Puniab.

You know, Sir, very well and the
House knows that I have never parti-
cipated 'in any language controversy
even when it has been raised by my
party men. Why I have done so 1s
not because the language question is
not important, but because I feel to-
day the only important question in
the country is the hunger of the peo-
ple when they are not getting even
two square meals a day. Here under
this Government the poor are denied
that; and the middle class people who
care for liberty and whose stomaches
are full, they are denied their liberty.

Here are certain instances. 1 may
not agree with the agitation that is
going on in the Punjab. But a great
philosopher said, *“I may abhor the
views of my opponents, but I would
defend the expression of them, the
free expression of them, with my
life”. So I say I do not agree with
what 1s going on, but 1 cannot help
Qiving  certain  examples that have
been supplied to me from the Punjab.

In one case the ground for deten-
tion given was that the person donat-
ed blood for transfusion to one who
had smashed his left arm while being
removed to the police van after offer-
ing satyagraha. In another case the
victim has been told that “You said
that Hindi was the language of the
Sikh Gurus even. To prove your
assertion you said that the Vichar
Natak written by Shri Guru Gobind
Singh was in Hindi. You alsp argued
that the Sikhs and Hindus were one
and the same and that they were
being separated now by certain Akali
leaders to maintain their leadership.
You condemned”—mark the words—
“You co~*-r1icd the alleged throw-
ing of c_gurettes in the holy Sarowat
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in Darbar Sahib and also condemned
the alleged tearing of some leaves of
certain religious book. You said that
such mischievous acts should be con-
demned by all. You said that they
could never and would never permit
such things to happen".

This is also a ground! The man is
preaching that these things should
not be done. The man is saying that
the scriptures should not be disho-
noured. The man is saying that the
Sikh Gurus used the Hind: language
and that Sikhs and Hindus are
brothers. That is also given as &
ground for detention, There are vari-
pus other instances As the Deputy-
Speaker has said that my tme 1s
limited, I will not quote them But
I would quotce at least the judgencnt
of the High Court in some of these
cases.

Shri Aji€¢ Singh Sarhadi (Ludhia-
na): On a point of explanation, may
{ know whether the hon. Mcmber has
read the entire text! of the grounds or
1s pick'mg out a sentence devide of
the context?

Acharya Kripalani: I said ‘some of
the grounds’ I did not say that these
are all But if people have an imag:-
nation that these can be  given as
grounds, as even one of the grounds
I say there must be something wrony
in somebody’s brain  You wil excuse
me, I never said that these are all the
grounds: 1 said these arc some of the
grounds. Donating blood for trans-
fusion 1s also one of the grounds I
said it shows that such mentality
exists 1n  our executivg that ¢ven
humanitarian things are put 1mn as
grounds for detention.

Herc 1s what the High Court says
at least in one of the cases that .
have given:

“It cannot be assumed as a
matter of course that the detain-
ing authority exercised its mind
in an intelligent manner in regard
to the case against the detenu, and
inasmuch as it did not do so, it
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cannot be said to have acted in
law honbstly.

In this case I have not been
able to discover even one solid
reason which 1 can say is free
from extraneous construction. In
the circumstances of this case [
find that both the reasons and the
grounas are vague, Tforeign and
extranecus to the purpose of the
Act.”

Of course, the great debater that the
Home Minister is, 1 will be told by
hun that this is an isolated judgement,
that human intelligence 1s fallible and
all that sort of thing. But I ask, how
many people can afford to go to the
High Court” It is only a very small
microscopic minority that would think
of going to the High Court in appeal.
Most of them have not the where-
withal to do that Many umes legal
advice is not available No legal
advice 1~ avatlable to those who are
detained under th.s ALt Then 1 say,
how can care be exercised in the
administration of this Adt when ordi-
nary care 15 not exercised in ordinary
police and crimma! cascs”

I wil' give an  instance, a  very
gluring nstance, of how éven in ordi-
nary cr.minal case , gprdinary rare 1s
not exerciscd erther by the police or
by the judiciary I am sure the House
wi1ll be interested in know:ng how the
criminal law 15 admmistered 1 our
country. I would lrke to read out some
portions of the proceedings at the
Lucknow Bench of the Allahabad
High Court in a habeas corpus peti-
tion challenging the arrest and deten-
tion of Pr. Lohia.

Mr. Justice Beg said: "“The whole
point is if the accused is not produc-
ed before a magisirate, then the whole
case put up by the authorities 15 a
fabrication. [ want to be satisfled on
this point.”

The City Magistrate was culled, and
he said that he followed Dr. Lohia
after his arrest to the Kaiser Bag
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police station where he signed the
remand order.

“Justice Beg: Where wuas Lr.
lohia when Yyou signed the
remand order”

C‘ty Magistrate: He was in the
police van. [ did not call him in
my room.

Justice Beg: Did you explain
the ground of his arrest?

City Magistrate: Yes; I explain-
vd to him at the sales tax office
{where he was arrested), but I do
not exactly remember whether 1
mentioned the grounds in the
remand order. I also did not
give any reason for the remand.”

The City Magistrate also stated that
the police van was there when he
signed the remand order in his room.
He did not remember whether the
van was visible from his seat; as he
had seen Dr. Lohia in the van while
entering the police” station, he pre-
sumed that he was there while re-
mand proceedings were held. The
City Muagistrate added that he did not
inform Dr. Lohw that he was going
to sign the remand order.

Mr. Justice Mulla asked if a =ccond
order remanding Dr. Lohia to jail
custody had been issued after the
expiry of the initial order up w
November 316. The police prosecutor
sa:d that as a matter of practice the
hearing dates put on the intermediate
warrants by the trying magistrate
served as subsequent remand orders.

“Mr. Justice Mulla: From the
dates mentioned on the interme-
diate warrants, you infer that the
accused is to be kept in jail and
produced in the court on a parti-
cular date. There should be a
very clear order that the accused
should be kept in jail custody.
There could not be any quesuon
of inference.

Police Prosecutor: Thig i the
practice prevalent in the UP.
jails.”
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I take it it was also the practice
prevalent when our Home Minister
wag the Chief Minister of U.P.

“Mr. Justice Beg: The detention
of a person is a very, very serious
matter and law is strict on these
points. If it 1s the practice, I
am not going to be a party to it
After Article 21 of the Constitu-
tion, a regular procedure has been
established by law and this is an
enacted law. If this practice is
prevalent, it is very dangerous.

Police Prosecutor: I have been
instructed to say that such prac-
tice remains in vogue,

Justice Beg: But is there any
factory manufacturing such rules?
What s the significance of judi-
cwel proceedings of such practice
remawns tn vogue. On orders of
interim wurrants, reasons are to
by given. An order does not
mean filling of dates only. I am
very sorry, [ will not be able to
accept your contention. Mr. Pub-
lic Prosecutor, your order sheet
starts from November 18 I have
begun doubting the genuineness
of the order chcet. The whole
thing is fictit:ous.”

Referring to the last order of Nov-
ember 30 on the intermediate warrant,
Mr. Justice Beg asked where was the
order for remand.

“Pubiic Prosecutor: Not to my
knowledge.

Mr. Justice Beg: The order of
November 30 says, accused refus-
ed to make a <tatement. Where
15 the remand order? This ia
forgery; no order at any siage.

Public Prosecutor: This is an
unhealthy practice.

Mr. Justice Beg: Not omnly un-
healthy: this is no practice at all.
Who invented it, how a court
tolerates it? Mr. Public Prosecu-
tor, you move for the cancellation
of the whole Constilstion and
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then everything wil become
u’at.u

It is this that is being done, 1 am
afraid, by this Act.

*Mr Justice Beg: Whichever
position you take, you cannot
follow it up till last. Not one
thing is wrong. It is a chaln of
mistakes, one after another.
Everything is wrong.  Every
provision of law has been con-~
travened.”

This is what happens in the case of
an mmportant political leader who
was with us in the freedomn fight
What must not be happening in the
case of ordinary citizens, especally
the 1gnorant villagers?

As the Bill 1s meant to deprive the
citizen of his right of free and fair
trial, as it is against all that we have
stood for before independence, I hope
that even now wisdom will prevail
and the Bill will be dropped It re-
duces the whole Government to a
police State.

Shri P. BR. Patel (Mehsana): This
Bill 15 trying to inject life into the
dying preventive detention law The
reason for this was given, that In
Madras there is th¢ Kazhagam party
which burns the Constitution and in-
suits the natioral flag, and also burns
the photographs of Mahatma Gandhi
These things are very bad No nation
can tolerate these things, and the
burn ng of the Constitution is treason
to the country; an wmsult to the
national fag is an insult to the hon-
our of the whole natuon. This can-
not be tolerated, I do admit Our
flag 1s the emblem of our nation's
bonour, and nobedy can be aliowed
in this country or anywhere else 1n
the whole world to insult our honour,
our national flag

But 1 want to know one thing:
whether our ordinary law, our penal
law is not sufficient to check these
things Is it necessary that there
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+should be preventivée detention law?
My submission is that the preventive
detention law has not been used for
the purpose when these things happen-
ed in Madras. Naturally, it goes
without saying that if they could be
checked by thiz measure, the .whole
House will support it, but giving such
incidents as an excuse it is no use
giving life to this lawless law.

Another thing has been said that in
Ramanathapuram there was a very
bad incident, a sad incident, between
suvagrnas and Harijans. In our ceun-
try, whether he is a Harijan or a
Brahmin, full protection should be
given. Nobody can harass anybody
because he belongs to a certain caste,
and that cannot be tolerated. In this
House and even outside a judicial
enquiry has been demanded and it
has been urged that a yudicial enquiry
should be sct up. Why 1s it denied?
To require preventive detention law
for this purpose Is an excuse. It has
not been properly used Under the
guise of the law, one of our MPs, our
friend, has been detamed ! am told
that he sacrificed his whole property
for the uphft of the Harijans. An
M P has been detained. Who else
will not be detained? Let there be a
Juaicial trial against him 1if he has
committed any offence Why should
the MPs' and MLAs" be detamned? 1
think thus 15 misuse of the law and
does not give credit to the Govern-
ment.

We know that the detention law
helps nobody. We know that in 1042,
our Rashtrapita was detamned; our
great Pandit Jawaharlalji was detain-
ed and so many others also. 1 was
also deteined by the Baroda Govern-
ment for 8 months We know that
thuse persons who detained us could
nut keep the power and had to leave
the country and leave the power and
hand over the power to the persoms
who were detained. 8o, detention
law belps nobody and 1 do not think
1t wjll help this Government.
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The detention law was used in 1942,
tor law and order, in defence of the
country, in defence of the State., The
Btate was not defended. Peace and
order was not restored. It was res-
tored only when the proper remedy
was applied and the proper remedy
was to give independence to the
country.

In our country, after democracy,
after independence, there may be
troubles here and there. Just for
these trouble you cannot use the de-
tention law., Let us find out what the
disvase i3 and apply the proper re-
medy. Instead of applying the pro-
per remedy, if you use the detention
law, I think, it will rather increase
the disease than cure it.

I do not know why our Home
Minister, a wveteran soldier of inde-
pendence fight, has a love for this
detention law. Because he was
detained and he had also to suffer the
detention law, has he a love for it?
I do not understand. My submission
is that experience will tell him that
the detention law which did not help
the British Government, which did
not help the Native States of our
country, shall not help the Congress
Government any longer.

The detention law has been misus-
ed. 1 will give only three instances.
My friend. Shri Nathwani, yeslerday
spoke very eloquently in favour of the
detention law and he referred to the
elections in Gujarat. May I just
remind him of Chiang Kai-Shek and
the Chinese elections of 18487 He
must be knowing....

S8hri Nathwani (Sorath): On a
point of information, Sir. I want to
know whether my hon. friend is read-
ing his prepared speech because I did
not refer to Gujarat elections. I do
not know what made him refer to it

Shri P. R. Patel: In 1848 Chiang
Kai-Shek was returned to power with
a majority of 96 per cent.

Mr. Deputy-Speaker: Shri Nath-
wanl says that the foundation on
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which this argument is based iz not
there.

Shri P. R. Patel: My submission is
that he referred to Samyukta Maha-
rashtra and also Maha Gujarat and he
said, I remember, that the people
there were for a bilingual State and
not for Maha Gujarat, as the election
results showed.

In 1948, Chiang XKai-Shek was re-
turned to power and these Chinese*
at the time said, "See we are voted
by the peopie. So the people are with
us and they are behind us.”

Subsequent events showed that in
China Chiang Kai-Shek was loved by
one and all but his party was despis-
ed. Because of bis party he had to
leave China and seek shelter in For-
mosd. 3o, election results do not
mean that the people are behind you

But, 1 would only refer to three
cases wherein there was mususe of the
detention law.

Shri B. S. Murthy: Is the hon. Mem-
ber answering Shri Dange's claim that
people are behind hym?

[}

Mr. Deputy-Speaker: Let him con-
unue; then we will know what he is
answering.

Shri P. R. Patel: The detention law
was used in 1944 November-Decem-
ber agamst some 5 gentlemen gt
Radhanpur. ‘They were detained
because their activities were against
the interests of the country. It was
alleged that they were Pakistanis
working for Pakistan. They were
detained. But, when the elections
drew near, these persons were requir-
ed by the Congress &and by wireless
they were released and they straight-
way went to Radhanpur and were the
great supporters of the Congress in
the elections. So, 1 would submit
that the detention law is used to con-
vert peopte to Congressism And,
that was done in the case of Radbhan-
pur.

*Expunged ag ordered by the Chair.
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I will give very briefly another
case. In 1850, or perhaps, 1931, 4
persons of Valam, a village in Mehsana
district, were arrested under the deten-
tion law. The reason given was that
the people did not come forward to
give their statement to the Pobce.
They detained them for three months.
1 had an occasion to discuss this mat-
ter in the Bombay Assembly and 1
gave the dates A police officer of the
rank of the Asswistant D.S.P. had
been to the village and the persons—
the complaint and his witnesses—had
approached the Police officer and the
Police officer recorded their state-
ments. And four days after, these
persons were detamed on the ground
that the people did not come in to
give statements to the police 1 gave
the date when the police recorded the
statemnent, 1 gave the date when those
persans were arrested and I gave the
date also when the detention grounds
were furnished to those persons And
their reply was—i1t was by the then
Chief Minmster—that they were de-
tamed because their names did not
appear 1n the statements Because of
it they were detained. In this case,
can anvbody be detained? Then, what
to say about this preventive deten-
tion law?

183 hrs

What did these people do? These
p~ople opposed the Congress and
voted agamnst the Congress in the
election. But in this election they
had becen converted to Congressism.
1 shall only give a third instance in
brief and that too happened in
Ahmedebad There, the Maha Gujarat
movement was carried on, and some
persons, say, about 20 or 21 persons,
were detained under the law. They
were invited by the District Magis-
trate to discuss certain matters, and
they had been taken into custody from
that place, and sent to Poona. Some
persons were called to the chowky.
They came with only a shirt and
nothing more. They were delained
and sent to Poona.
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I was detained in August, 1942, and
that was by the Baroda Government,
It gave me two hours to be ready
and allowed me to talk with my
family members, for tea and dinner
and everything. I was not eloped in
the way the Maha Gujarat workers
were eloped, and then the grounds
were given: that they instigated some
persons in throwing stones—instigat-
ed-—for, they were not present. Thelr
presence is not established and it is
not said that they were present at the
ttme. They instigated—wherefrom
and which way? Nothing absolutely
was said They had been detained.
‘Thevy had been detained at the time
wnen the election date was drawing
near. They were detained with one
view' that those people may not be
of any u«e in clection to the Maha
Gujarat side If this detention law
can be used this way, then, we nave
to say that this 13 only a guise to put
down the political parties or anybody
who opposed the Congress

Lastly, I beg to submit one thing

Mr. Deputy-Speaker: That “lastly”
should be¢ a short one

Shri P, R. Patel: Yes | would sub-
mit one thung. This lawless law 18 @
black spot on our democracy When
there are s0 manv penal laws, what
i~ the need of this special law?  This
law 15 given hfe {rom year to year.
If the Government thinks that this
law 15 essential and without thus law
thev cannot survive, I would advise
them to give 1t a long life, whole life,
full hfe Let 1t be an ordinary law.
But what 15 the good of getung one
year, and then two years and then
three years” Perhaps the Government
after three years may come with a
request 10 have three more yeara

This is a kind of fraud on the peo-
ple. They say that this is to meet
any emergency. But where is the
emergency? Are we in a war now?
Are we 1n a civil war? Are we attack-
ed from any side? What iz it? 8o, I
submit that this law is unnecessary,
and 1 oppose it.
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The Minister of Law (Shri A. K
Ben): I rise to oppose some of the
unfair remarks addressed by the hon.
8hri 8. A Dange while he spoke in
opposition of the motion moved by the
hon. Home Minister. His first charge
was that this is an instrument for
perpetuating what he calls the rule of
one party. And he says that every-
one who opposed the Congress is shut
behind the pfison under the powers
conferred by the Preventive Detention
Act.

I wish more facte were placed and
some proofs were laid@ in support of
that unjustified remark. I wish to
place one fact which will show with
what fairness the Congress adminis-
tration has utilised this very great
power during the time of the bye-
election caused by the unfortunate
death of our late-lamented friend, Dr.
Shyama Prasad Mukherji. Shrn
Sadhan Gupta, who spoke yesterday
in opposition, was a candidate for the
Communist Party of India from what
is called the south-west parliamentary
seat of the City of Calcutta His
opponent was Dr Radha Vinod Pal, a
very well-known scholar of West
Bengal. He was Congress candidate.
After the bye-elections were over, or
pocatbly during the bye-clection—I
forget the exact point of time—one
person who was the leader of the basti
called the Oriya Bara Basti in Bhawa-
nipur was arrested by the Govern-
ment of West Bengal. The very
first ground supplied was, that during
the bye-election caused by the death
of Dy Shyama Prasad Mukherjee, at
the head of some Congress volunteers
attacked the Communist procession
taken out to support Shri Sadhan
Gupta. If the papers are wanted
they may be shown. 1 have seen
them myself. There was representa-
tion to the Congress Government from
the Congress organisation but this man
was not released. He was kept in
prison for one full term of one year.

I wish such examples are recipro-
cated by those who oppose the Con-
gress, the Congress orgenisation and
the Congress Gowvernment, with all

(Continuance) Biul 4480

sorts of mala fide motives and with all
sorts of designs. 1 am hoping for an
echo coming from the south-west cor-
ner of India to reciprocate such acts
which would not favour even suppor-
ters if they contravene the law or
threaten the life and property of
peaceful citizens. There have been
rumblings heard for quite a time, of
threatg to life and property and secu-
rity from some part of South India.
I wish such actions are followed there
so that we have a good democratic
convention worth following.

Mr. Dange, leader of the Commu-
nist Paxty said this Act was not
employed to detain hoarders, black.
marketeers, elc. A voice shouted—an
irresponsible one—*“Congress hoar-
ders”. It ig said that only those oppose
tc the Congress are detained. This
argument suffers from a basic fallacy.
It is this. So long as boarding is an
offence, so long as essential goods are
controlled, can there be any contrae
vention of hoarding laws? If there Is
de-control, if the entire commodity
market is de-controlled, there is ne
law prohibiting the purchase of goods
by a trader and selling them at a
profit; and if a man is detained for
that, the court will set him free.
During the time when control was in
operation, when textile commodities,
foodgrains and other essential goods
were controlled, instances have been
many where the Congress Govern-
ment has detained persons who had
indulged in black-marketing or who
had been trying to contravene these
control regulations.

1 have one reported case here In
which 1 appeared for the State. A
man was detained on the ground that

. he was regularly supporting an orga=-

nisation trafficking in essential com-
modities like cloth and foodgrains in
contravention of the control regula-
tions. The case went up to the High
Court on the ground that the acts
mentioned did not infringe any exist-
ing law and that black-marketing as
such wag vague, hoarding as such ‘was
vague. The High Court, of course
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sustained the order for detention.
This is only an instance to show that
when control regulations were in fact
in operation, we had detained people
when we had sufficient evidence of
their underground and local activities,

The next point made by the hon.
Member, Mr. Dange, was this. What
is the use of this Preventive Deten-
tion Act? It does not stop crimes.
They are still perpetrated. If that
argument is to be followed logically,
the whole set-up of criminallaw s to
be scrapped The Indian Penal Code
has been in operation for over a
century and yet crimes have not been
stopped. Murder is punishable by
death or by penal servitude for life.

Shri Mahanty (Dhenkanal): Are
they preventive? Those laws are not
preventive.

Shri A. K. Sen: The argument s
preventive of such fallacies.

Shri Mahanty: They are not at all
preventive,

Shri A. K. Sem: The hon. Member
has not comprehended the analogy
between the two cases. The argu-
ment proceeds on somewhat the basis
that preventive detention may be
passed as a species of crime. This
has been held by one judge as a new
entrant into the gallery of crime The
object may be the same—preserva-
tion of security of life and property
and mamtenance of order.

13.03 hrs.

(Mr. Sreaxxr in the Charr}

That is the object both of substan-
tive criminal law as also the Preven-
tive Detention Act,

Coming back to what I was speaking
about before the interruptions came,
I was saymng that if that argument
was logically followed, the Indian
Pefal Code has to be scrapped, the
Indian Arms Act has to be scrapped,
the Foreign Exchange Regulation Act
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hag to be scrapped, the Sea Customs
Act has to be scrapped; all those laws
which have created crimes have to be
scrapped because these crimes are
committed even now. At the same
time, all those who do not believe in
decent life should be allowed to live
and continue their dangerous activi-
ttes. This 15 no reasan why there
should not be a law which seeks to
preserve order and security in society
under circumstances in which it may
be difficult to achieve that objective
by prosecuting persons who had al-
ready committed crimes. Circumstances
may be many Even in England in the
Defence of the Realm period persons
were detained under the Defence of
the Realm Act.

An Hon. Member: That is during
emergency and war.

Shri A. K. Sen: There may be
emergencies where villages after vil-
lages are looted either in the name of
religion or fanaticism.

Shri Braj Raj Biogh: You call this
an emergency?

Mr. Speaker: Is this a discussion”

Shri A. K. Sen: Thus i1s an expres-
ston of tolerance

Mr. Speaker: What 15 all this? Let
there be no interruption. When hon.
Members are developung particular
arguments, either on one side or the
other, there should not be constant
interruptions. 1 am really surprised
at this. Can there be only one side
of the picture? Should there not be
an explanation or an answer to every-
one of those points that have been
raised? Should we not understand
the other man's viewpoint? Are we
not all the representatives of the
people? We have to decide the matter
after hearing both sides. I cannot
@allow this kind of interruption. 1
would not likxe any interruption from
now. So far as intierruption is con-
cerned, I find that more is from my
left than from my right. Let bon.
Members exercise a little more
patience. Whatever points they want
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t0 make, let them make when they
get an  opportunity. Or let them
coach their spokesman to explain
their viewpoint. I will give oppor-
tunity to all, asz far as it i§ possible.

Shri A. K. Sen: We have become
used to this expression of intolerance.

Mr. Bpeaker: Is the hon. Minister
inviting comments?

Shri A. K. Sen: As I have said, I
was trying to meet the argument as
to why the Preventive Detention Act
becomes necessary to meet certain
circumstances, to prevent things from
happening rather than take up the
cudgels after the thing has happened.
That is the principle behind the Pre-
ventive Detention Act.

There may be questions as to whe-
ther in individual cases there has
been misapplication or not. 1 have
not the slightest hesitation that our
Government and our party led by the
Prime Minister, and the Home Minis-
ter, shall set their face against any
abuse of any power, if it is brought
to their notice; so would any respon-
sible member of the Government or
any responsible officer of the Govern-
ment. There is no country . where
any law has worked without some
abuse somewhere. If that were not
so, laws would have been infallible,
procedure would have been infallible
and the word “fallibility” would have
gone out of our dictionary.

The next point of attack was about
goondas being arrested. The hon.
Mr. Dange said that he does not know
what a goonda jg and that in the
name of goondas various decent peaple
have been arrested. Possibly, goondas
are not well-defined. But that is
more easily understood. A new
species of crime hag now come into
existence in some countries. It is
called deviationism, under which all
sorts of people are clubbed together
and, possibly, in some places con-
demned to hard labour or even to
death by secret trials. We under-
stand goondajsm perfectly well. There
have been Goonda Acte Dbefore the
Preventive Detention Act
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As far as my personal knowledge
goes, there have been some people
arrested under the Preventive Deten-
tion Act on the ground that they have
been indulging in goonda activities.
Several cases had come up to me
from my constituency. The relations
of the detenus had come and said
that they had been arrested on the
false testimony of outsiders, who bear
grudge against them. 1 know two
cases 1 have investigated them my-
self because I carried the represen-~
tation before 1 was elected to this
House, There were 150 petitions to
the police, saying that these two per-
sons used to come regularly in the
evening and extract tolls from shop-
keepers. Whoever refused to pay tool
was beaten up or otherwise assaulted
and life and property had become
insecure. Well, when I carried this
representation, the Commissioner of
Police told me: you quietly go and
ask the shopkeepers of the Bazaar
whether 1t is true or not; if I were
satisfied that these men could be let
loose without harm to the public, he
would do s0. 1 did go to some of the
shopkeepers and they protested
against any idea of these two men
being released And, as far as I
know, they were not released.

There may be cases, as I aaid, as in
the case of every law, where possibly
by some niistake, some people have
been detained, who may not be really
gulty of the offences mentioned in
the grounds. That is why law has
set up an advisory body consisting of
judges of High Court status. If we
cannot believe in those judges, I don’t
suppose we can entrust this with
anyone else.

Then, an unfortunate reference was
made by Mr. Dange to the unveiling
of the statue of Chhatrapathi Shivan.
I have not appreciated the relevance
of that in the context of the present
subject. Nevertheless, Mr. Dange has
traversed a long field, the substance
of which was one continuous tirade
against the Congress and the Congress
alone and its leadera. I do not believe
the Prime Minister needg anyone to
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defend him. But we are obliged to
him for the great courage he has
shown in acknowledging his mistake,
at least what he calls mistake. There
are others who do not acknowledge
their mistakes as mistakes, and stick
to them. But, I know, certainly of
the party of Mr. Dange which has
itgelf acknowledged honourably mis-
takes committed by it. Recently,
sometime back, I read an article in
one of their papers which said that
their stand on the 1942 Movement
was & blunder. I am glad that they
call it a “blunder” now. 1 am glad
for the courage they have shown in
calling it a blunder, because, so far
as most of us are concerned, we are
really shocked to recall the policies
pursued by Mr. Dange's party during
the 1942 movement. It is not neces-
sary to go into the bickerings of the
past. I admit that they can acknow-
ledge a blunder; but when we ack-
nowledge our mistakes we commit a
very great crime. Anyway, I have not
appreciated the relevancy of this
argument so far as the Preventive
Detention Act is concerned.

Mr. Dange has referred to his own
case. I should have thought it better
to leave out personalities in theg
House. It is alwavs odious to deal
with personalities. 1 shall be very
happy f 1t 1s proved that all the
grounds which are mentioned in the
order of detention of Mr. Dange were
not carrect. For, I shall hate to think
that he, a very honourable gentleman,
should be guilty of any of the grounds
which might sustain an order of
detention.

But, nevertheiess, considering per-
sonalities apart, can onc forget the
unfortunate incidents which occurred
in Bombay and Maharashtra. Of the
Maharashirians every Bengali is
proud. So am 1 Every Indian is
proud. The whole of India owes a
deep debt to the valour, patriotism
and intelligence of the Maharashtri-
ans. It is difficult to conceive of
Shivaji as the leader of the Maharush-
trians. His stature will be reslly
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dwarted if the Maharashtriana claimg
him exclusively; it is a treasure for
the whole country,

Shri Jadhav (Malegaon):
discovery!

Shri A, K. Sen: Possibly he was not
born when we had first organised
Shivaji's Birthday Anniversary.

Mr. Speaker: I have repeatedly
requested hon. Members to hold their
soul patiently. How do these Inter-
ruptions increase the importance of
the debate?

An Hon. Member: These are spices
of the debate.

Recent

Mr. Speaker: Then spice alone
would remain. No food would be
there.

Shri A. K. Sen: Sir, I hope we shall
soon forget the incidents when broth-
ers stabbed brothers, friends struck
at friends forgetting that they are all
proud sons of India and they ought
to resolve their disputes amicably and
peacefully. T hope these incidents,
which sully the honour and dignity of
our nation, will never occur again.
But, if_ they do occur, as they still
occur in some parts where villages
are burnt in the name of religion or
community, I have not the least doubt
that the Government owes a duty te
the people to take all necessary
powers in their hands and stop these
traitorous activities.

With these words I want to con-
clude excepting to express again that
1t 1s distasteful to anyone who has to
deal with powers like those contained
in the Preventive Detention Act—as
the hon. the Home Minister himself
said that no order has heen passed by
him unless he has gone into every
casc carefully and with scrutiny,
Possibly many of the judgments
quoted by Acharys Ji had been deli-
vercd before the matter went upto the
reviewing authority, upto the Home
Minister or to the responsible minis-
ters, otherwise I have not the least
doubt that if the facts were as statad
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the Government and thet reviewing
autherity would have equally frown-
@d vpen them. That is why the
weviewing authorities, that is why the
Minister, that is why the responsible
officials are put at the top to admi-
nister the Act

Bir, the last matter on which I
should like to touch upon is the re-
ference to the burning of the Consti-
tution and the burning of the National
Flag. Mr. Dange said “what does it
matter if a few copies of the Consta-
tution are burnt, a Constitution which
has undergone three amendments in
three years, possibly more amend-
ments.” Sir, the law prohibiting such
acts iz not the Preventive Detention
Act at all. The law seeks to punish
those who burn the National Flag or
burn the Constitution. The law is not
for detaining these persons. That
agsin was irrelevant for the purpose
of the present debate But since the
point has been raised it calls for an
answer It 1s shocking to find people
still :n India who do not take pride
in our Constitution. It is shocking
to find men still 1n India who feel
complacent at the sight of people
buming thewr National Flag dyed
crimson by the blood of a million
martyrs, which has been won by the
sacrifice of countless patriots. It 1s
necessary to reaffirm again that so far
as the Congress Party s concerned
they will fight till the last to preserve
the honour of the Constitution, and
we will condemn and condemn and
condemn again those who do not take
pride m our National Flag or in our
Constitution. They are traitors, they
are not the proud sons of India, and
for them the Constitution is not
meant nor the protection of the Flag.
There is no crime worse than this.
There is nothing more responsible
than this that a son of India does not
take pride in his own Flag, does not
take pride in his own Constitution
under whose protection he leads his
daily life, under whose guiding prin-
ciples he earns his daily bread

So far as the Government is con-
cerned, I have pot the least doubt that
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they will take all necessary steps (@
prevent these foul activities. Per-~
sonally speaking, if I take recourse
to violence I gshall hate myself. But, 1
shall strive my utmost to mete out
rigorous punishment for sullying he
honour of the National Flag or for
burning the Constitution. (Interrup-
tion).

Mr, Speaker: 1t is very embarrasing
to the persons speaking where some
principle is involved. I would like to
give opportunity to the leaders of
every group or their spokesmen and
according to the time allowed they
are entitled to participate or not.
Therefore, elbowing others is not
good, but if there is more time ¥ will
give them opportunity. I will call
Shri Vajpayee, Shri Matin and Shri
Mahanty who come from indepen.
dent group. After exhausting these
three names if there ig still some time
1 shall give opportunity to others;
otherwise I will call upon the hon.
Home Minister to reply.

So far as clauses are concerned,
whoever has not taken part in the
general discussion, I will give him
opportunity to speak. There is not
much difference between the Clause
and the Act. In the Third Reading I
will bear in mind those hon. Members
and those parties who have sufficient-
ly talked. Shri Mahanty.

Shri Mahunty: Mr. Speaker, Sir,
Indeed it 1s deeply tragic that when
the country looked forward to the
extension of the frontiers of demo-
cracy and socialism in this country,
the party in power has come to this
House with an obnoxious Bill of this
description.

The statement of cbjects and reasons
which hag been appended to this Bill
is cryptic and authoritarian. It merely
states that “it has been found from
experience that the extension of this
Bill is necessary and, therefore, it has
to be extended.” No objective facts
have been furnished to us to justity
this extension of preventive deten-
tion. But whatever facts have been
furnished, they tend to show that the
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by and large unnecessary.

There have been protestations that
this Act has been uszed with restraint,
with consideration. The hon. the Law
Minister, in his usual lucidity, has
aiso emphasised the fact that this Act
has never been misused. This morn-
ing & previous speaker has already
quoted the opinion of the Punjab
High Court. 1 would quote here the
verdicts of two other High Courts
which would prove beyond any sha-
dow of doubt how this Act has been
misused.

I would quote from a verdict of
Justice Misra of the Patna High Court
in the case, Sitaram Kishore versus
the State of Bihar. This man was
put under preventive detention be-
cause he criticised the Prime Minister
of India. He gave expression to his
own personal opinion about the Prime
Minister of India, and that was made
a ground for preventive detention
The hon. Justice Misra held:

“In the present case. however,
all the grounds which I have
scrutinised above are so vague as
to make the detention order void
from the date of service of the
statement of the grounds, and in
fact most of the grounds have no
rational probative value, being
wholly irrelevant to the mainte-
nance of public order or security
of the State”.

This is a case which has been reported
in the All India Reporter, 1856 and
the Govermnment could very well go
into this case, as has been reported.
But 1 would like to know, since when
expression of personal opinion about
the Prime Minister of India has been
considered a crime. If that is not
totalitarianism and authoritarianism,
then I do not knhow what 1t is. It is
therefore not merely an issue between
lLiberty and authoritarianism, between
law and order and anarchy, but it is
something much more: it is an issue
between the whims and caprices of
the party in power, the whims and
caprices of the petty police officials
and the liberty of the people.
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Now I am coming to another case
which was considered by the Bombay
High Court, by Chief Justice Chagla.
The case ia Bal Kishen versus Com-
missjoner of Police. 1 would quote
here what the honourable Bombay
High Court has held:

“Therefore, in our opinion, the
order made by the Police Com-
missioner is bad by reason of the
fact that an important ground
mentioned, is not a correct
ground, also by reason of the fact
that we are satisfied that the
detaining authority did not and
could not apply its mind to the
relevant circumstances which are
required by law, and finally for
the reazon that the approval given
by the State Government not
being a proper approval, in any
view of the case the order of
detention cannot subsist beyond
the period of twelve days men-
tioned in sub-section (3) of sec-
tion 3.7
1 have no time. QOtherwise I would

have quoted many other instances to
prove that this Act has been misused,
-1 would not say by the Home
Minister, but by a most power-mad
executive that gets tipsy with the
little power that you put in their
hands. 1 am therefore of the opinion
that the Bill has been misused and
is not at all necessary in the given
context of things which are obtamning
today.

At this point of time it is both
interesting and mnstructive te go to
the genesis of this Bill. Not very
long ago, in 1852, when the predeces-
sor of the hon. the Home Minister,
Dr. Katju, moved the Preventive
Detention (Second Amendment) Bill
for consideration in this House on 17th
July 1852, he gave the rationale for
this Bill. He said, “This Act ig inten-~
ded for suppression of communism’.
Sir, this Act was originally framed
for suppression of communism, accop-
ding to the Home Minister of Indis..
Well, I am no great defender of com-
munism, nor do I have great love for-
it. But the fact has to be remem-~
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bered that this Act was piloted and
passed. in this House for suppression
of & political party, and that is the
Lommunist Party of India. Once
again I would repeat what the hon.
Dr. Katju had said on 17th July, 19582,
He said that this Act was intended
for suppression of communism.

From this the House can very well
infer whether there is any validity in
the protestations of the hon. speakers
on that side that this piece of legis-
lation has no political motives. They
had better ask their own conscience,
instead of giving us a reply.

The hon. Dr. Katu as a very imag-
inative person—I came to know him
when he was the Governor of Orissa;
he is an extremely imaginative person
—and he enumerated the following
elements which constituted a threat to
the security of India: (a) commu-
nists, (b) communalists, (c) the
Princes and (d) the dacoits.

Now, the communists today are the
best allies of the party in power. In
Orissa they have helped to keep a
party in power which was discredited
in the last elections. Today the com-
munistg in Orissa are the best props
of a discredited Ministry. In Kerala,
if the news reports are correct, they
have swelled the ranks of the Bhoo-
dan movement of Vinoba Bhave.
Sir, it is a very happy sign indeed. 1
am not criticising the communist
party for that I welcome their
change of heart. But then this
rationale is removed. The communists
today are their best friends. There-
fore, the communists have to be
eliminated from the picture. But it
is not merely a qQuestion between the
Caommunist Party of India and the
Government. But in view of the
change of heart of the communists,
the coammunists have to be removed
from the scheme of this Bill

Then come the communalists. I
owe an apology, but truth must be
told, however unpleasant it is. Those
whe have gone through the report
submitted by Shri Pataskar to the
Congress Party regarding what hap-
pened during the Second General

10 DECEMBER 1957

(Continuance) Bill 4493

Elections in Bihar must have known
that not only communalism but caste-
ism has gone so §eep down into the
ranks of the Congress that, if you
want to search for it you do not have
to go elsewhere but to the Congress.
Therefore, the Communalists are also
gone, )

Now come the Princes. You can
very well count how many Princes
are sitting on that side of the House
and how many on this side. Not only
are the Princes joining the Congress
Party but they are joining the Minj,-
try. In Orissa there are more Princes
in the Congress Cabinet than one can
possibly imagine.

Therefore, in view of the change of
heart of the communists and the
joining of the communalists and the
Princes 1 the Congress and the eli-
mination of dacoits, I do not know
what justification there is for this Bill.
According to the yard-stick that was
laid down by Dr. Katju, the raison
d’etre for this Bill does not exist now.

Qur hon. Home Minister—I have =
great regard for him—says that today
unless this kind of legislation were
to exist on the statute-book of India,
the communal riots of the Ramanatha-
puram description will bring national
democracy into danger. I think that
is the only burdem of his argument,
that if this were not to exist, thon
the communal riots of the Ramanatha-
puram variety will lead this nascent
democracy into peril

But in all humility I would like to
ask him how many persons had been
kept in detention in Ramanathapuram
in connection with this Tiot. I know
in his own inimitable way he dodges
Questions. 1f a question is uncom-
fortable he says the Question has not
much strength. But I would like to
know from the Government how many
persons have been kept in detention
in connection with the Ramanatha-
puram riots. So far my information
goes, only one persoa was kept uhder
detention, but subsequently he was
charged under the ordinary law, the
Penal Code, and therefore, today not

single person is under detention in
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ection with these riots. That

proves our contention that the

law of the land is strong

D tg deal with such affairs for

\'hmh ¥qu need not take recourse, to

.an extraordinary legislation of this
-Vanety

With these remarks I would come to
the review of the workung of the Act
from Ist November 1858 to 30th Sep-
tember, 1957 which would suggest
‘that this Act 1s largely unneécessary
The total number of persons detaun-
ed according to the blue book which
‘has Béen circulated to us 1s 282, out
of which the break-up is. persons
detained with a view to preventing
Jersons from acting 1n any manner
prejudicial to defence, relations with
foreign Powers and security of India 1s
only 26 The rest are for goondaism,
for preaching viclence and all that
So much emphasis has been laid on
the fact that unless this Act were
there, the security of India wil! be n
danger, but I would Like to know from
the Government how many persons are
kept under detention for the security
of India Only three For defence
purposes 1t 1s }8 Nobody knows what
1s the real nature of the cases Be
that as it may, but do you want this
extraordinary picce of legislation for
only 26 persons? If that 15 so I
would most humbiv request you to
quit your power and get out

Mr. Speaker: Why does he ask me
to do so”

Shri Mahanty: Not you, through
you I am asking the Government
which cannot keep only 26 persons,
hardly two dozens, under control with
a mualhitary force for which we are
spending more than fifty per cent of
our revenues, and with all the police
forces that the Government can com-
mand If they cannot control only 26
persons, 1t 1s better they qut and
make way for other persons who wiil
be able to keep them under control
without having recourse to this kind of
extraordinary legislation.

Qut of these 26 persons, 17 were
already under detention on 30th Sep-
gember, 1856, Therefore, enly nine
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persons have challenged zot only the
security of Indis, but the very ideo—
logical basiz of this Gowvernmaemt.

I would like to ask the hon. Home
Minister whether India has not rati-
fied the convention...

Mr. Speaker: The hon.
should conclude now.

Shri Mabanty: 1 am just concluding
in two or three minutes.

Mr. Speaker: Each hon. Membar
takes two or three minutes more
There 18 no time.

Shri Mahanty: Only one minute.

Today we are celebrating the uni-
versal declaration of human rights 1
would like to know from the Govern-
ment whether they have not ratified
the universal declaration of human
rights If so, I would most humbiy
invite their attention to article II of
the Human Rights Charter which
enumerates .

“Every one charged w.th a penal
offence has the right to be pre-
sumed to be innocent until proved
guiity according to law 1n a public
trial at which he has had sll the
guarantees necessary for hs
defence "

Article 9 suys
“No one shail be subjected to
arbitrary arrest, delention or
exude "

The Goavernment of Ind:a have rati~
fied this declaration of human nghts.
1 would hke to know from the Home
Minmister if this Bill does not violate
the very fundamentals which have
been enumerated in that Charter. It
that 1s so, 1t will be open to us to say
to the peopte that all these protesta-~
tions about human rights, about
hberty, about equality, about socializm
are merely for external consumption,
but for internal consumption what is
meted out to us is preventive deten-
tion without trisl.

With these words 1 oppose the Bill,
and we consider it our political duty
not only to oppose the Bill here but
outside as well

Member
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Mr. Speaker: I shall call Shri Qaxd
Matin and then a representative of the
Hindu Maha Sabha

Shri Qazi Matin rose.—

Myr. Speaker: Not now I said 1
shall call thom during the debate on
the clauses It 1+ always the same
debate and the same things may be re-
peated there also 1 must  give an
opportunity to the Hindu Maha Sabha
and to the Independent Group and
also to the Kashmir group, and then
to others if there s ime  Now, I re-
quest the hon Home Minister to speak.

Pandit G. B. Pant: Since | last spoke
a number of speeches have been deli-
vered I had the opportunity of hs-
tening to them and I have done so with
utmost attention I do not think it
is necessary for me to reiterate even
in a brief way the main points which
I had urged yesterday. 1 wish 1t had
been possible for me to say that in
view of the arguments that have been
advanced, I fee! that there should be
a change tn the law or that this
Bill need not be proceeded with. In
fact, the result has been just the con-
trary. If I had sought for any argu~
ment in support of a measure like
this, I would say that the speech of
Shri 8. A. Dange would provide suffi-
cient material for the continusnce of
this measure.

Shri Dange says, “Do not worry
about the burning of the Constitution;
do not worry sbout the smeshing of
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the statutes of Mahatma Gandhi; do
not bother if they are torn down to
pieces and thrown away, and if
people go on preaching that certain
people should be murdered, do not
be unduly upset over it. Let these
things be either ignored, or, so far as
the last thing is concerned, let the
usual procedure of law be adopted”.
But so far as the other matters are
concerned, he could not attach any
significance to them. He thinks of the
Constitution—*"0Oh, what is it? It 1s
something to which you may owe
allegiance, about which you may take
an cath in this House, but still, let it
be trampled upon. Do not  bather
about it”,

Shri S. A. Dange (Bombay Citv—
Central): May I be permitted to make
one point of personal explanation? 1
maintained that these things are
wrong, but they should not be fuught
through the means of such police Acts
and that they should be fought pol
tically. phi:losophically, by  going te
the poeople and converting  tham to
our opinion. I therefore submit that
the nterpretation put by the hon.
Minister on my speech is not correct

Pandit G. B. Pant: Wil we should
try to convert all propl: to the right
paih. But whether  we <hould let
people preach murders, Gl we have
b-en able to convert them to the path
of prace, svems to me to be rather a
doubtful wayv of tackling a scrious
matter  Simalarlv, nobedy  has any
objcction and 1 agree, and concede,
that cffor:s should be made to convert
the misguided people 1 would not
say that all are amenable to reason
I wonder if Shri Dange would casily
respond to any efforts made in order
to bring him to the right path, but
still, effort should be made, and one
should not fecl helpless at any stage

But what is to be done in the mean-
time? “In the meantime, all these
orgies should continue; they should
be allowed to have.the heyday and a
holiday. You need not bother about
it”. Well, I am afraid that there can
be very few in this country who can
subscribe to that doctrine,
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There are other lands, 1 think, where
even if one had saild a word against
the idol of the people his neck would
not have been allowed to remain on
his shoulder. But what others do is
hardly relevant.

Then there was another thing which
he said. “What would have happen-
ed,” he said, “if the 20,000 people or,
for the matter of that, one man, had
been going to a place, and then what
would the Prime Mimster have done?”

" 1 wonder what the question was Then

you imagine a country in which a
Prime Minister who goes to perform
a solemn function is to be the victim

- of a demonstration by people who are

gathered together, not to welcome him
but i u way to use words Lke “Go
back:; if not—

Shri Nath Pal (Rajapur). This s
not what they said.

Pandit G. B. Pant: 1 did not say
that these words were used, but the
demonstration was not a friendly one.

Shri Nath Pai: It was a peaceful
and disciphned one

Pandit G. B. Pant: If 1t was a fri-
endly (ne,—-

Shri Nath Pai: It was most orderly
and 1t was most justifiable,

Pandit G. B. Pant: I did not <ay that
1t was disorderly.

Shrimati Parvathl Krishoan (Co:m-
biatore)* And most patriotic

Pandit G. B. Pant: | said 1t was not
friendly I think, 1f 1 am corrected
and I am told that it was a fnendly
demonstration meant for according a
welcome to | him, I will accept the
correction, and I would be happy. But
that was perhaps not the case. But
can you imagine any country in the
world where people assembled like
that, simply because the Prime Minis-
ter had been associated with the im-
plementation of the decisions of Parlia-
ment regarding a certain matter?
We were told that we do, not know
much about democracy. There were
some words of ridicule used even
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about the conferences that are being
held in the neighbourhocod of this
House. Some of the hon. Members
from the opposite side sneered over
the idea of having such conferences
even. Well, what is democracy, 1 do
not know. But we were told that the
decisions of the majormty should be
flouted—I do not think any other in-
terpretation can be placed,—because a
section of the people in a particular
place do not agree to a decision taken
by Parliament, therefore, every step
should be taken, direct action should
be resorted to, in order to prevent,
to flout, the implementation of the
wishes of Parliament.

Shri Nath Pai: No such thing was
attempted.

Pandit G. B. Pant: I am glad to
know that. But what 1s the position?
So far ss the Bombay State is con-
eernéd, the facts are  well-known.
They have been reiterated here again
and again. We were told that it 1s
only to cartry out the wishes of the
Congress party that this Act has been
used and this is being designed 1
have not heard yet of a single instance
in which this Act has been used in
order to bolster up the Congress
Party; not a single case has been men-
tioned, in the course of the discussions
of two days, :n which this Act has
been used agamst anyone for expres-
sing opwmions, whether of one type
or of another, whether 1n accord with
the principles of the Congress or con-

trary to that.

So, in the circumstances, to say that
this Act is deing now placed befpre
this House for approval in order that
the Congress party's wishes may be
carried out is, 1 submit, utterly base-
less. Well, here is this Parliament
and this Parhament took a decimon.
So far as the particular matter relat-
ing to Bombay is concerned, the ini-
tintive was in fact taken by bon. Mem-
bers who did not belong to the Con-
gress, and every member of this House,
to whichever party he belongs....
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Shri Nath Pai: They did not re-
present the sentiments and the will
of the people of Maharashtra.

Pandit G. B. Pant: Every member,
besides the members of the Com-
munist party, supported that proposal
Now, here I am not questioning any-
thing that may be said about the sen-
timents of the Maharashtrian people.
Well, there were members from Maha-
rashtra who were parties to it. But,
leaving that alone, what I am saying
is this. Here 18 a decision of a
majority, 8 majority not consisting ot
one party, a majority which consisted
of the members of all parties ex-
cepting the Communist party. They
were gll parties to this decision and
those in the opposition were hardly,
I think, one-tenth of those who
supported the motion. Yet, we are
told that democracy demands that such
a decision of Parlisment should be
resisted by all poszible means.

I do not know what is ‘heir idea
of democracy And, in the circum-
stances, if that 1s the attitude of lead-
ing Members of Parhiament towards
the decisions of Parhiament, towards
the laws framed by Parliament I
wonder how we can avoid recourse to
such laws as will enable Government
to carry out the wishes, the mandates,
of Parhiament. 1 think if any argu-
ment were needed, 1t 18 provided
there It 1s said that the decisions
were not the agreed views of aome
people somewhere. Well, we mn this
House know, and it must be accepted,
that regarding many matters, there
may be difference of opinion. All are
not of one view. Otherwise, there
will be no need of a Parliament. It
1s there to consider things in all its
aspects and then to take certain de-
cisions Still, there may be room for
the revision of those decisions, for
the reconsideration of those deci~
sions.

But democracy cannot function if
the qualities of tolerance and patienoe
are lacking. If those who differ from
the decisions take to.ways arnd means
which are altogether unparliamentary
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and unconstitutional, then no Parlia-
ment can effectively perform ita
duties; no democratic institution can
serve any useful purpose.

Weil, Mr. Dange perhaps stands for
dictatorship of the proletariat. I think
I am not misrepresenting him. I,
perhaps, might also say that he is not
wedded to the creed of non-violence.
He would adopt such methods as are
necessary for achieving such ends in
which he has faith. I think I am not
misrepresenting him anywhere.

8hri 8. A. Dange: You are.

Pandit G. B. Pant: Then I would
like to know in which respect. Any-
way, there it ends. Now, what I say
is this. Dictatorship and freedom
are incompatible. They are contra-
dictory terms. So, we do not think in
terms of dictatorship, whether of a
msajority or of a minority. We are
only a Government by discussion, by
persuasion, by conversion, maybe....

An Hon., Member: by preventive
detention.

Pandit G. B. Pant: Also by the use
of such methods as become un-
avoidable for protecting the vast
masses against those who are determi-
ned to create trouble and to disturb
public peace and tranquillity. What I
was saying was that dictatorship is
very different from parliamentary
Government and we cannot think in
those terms.

But supposing there is a difference
of opinion over any matter. Then,
those belonging to the minority in
Parliament have every right to convert
those who are not with them, to their
point of view. But they have to do
80 in a constitutional manner, not in
manner which will disturb public
peace and tranquillity and which will
prevent the fruition of those very
objects which they may have in view.

So, in all these things, it is neces-
sary that above all peace and tran-
quillity should be maintained. But,
ror that, sc that you may achieve
what you desire, a little patience iz
DECesSATy. I said, there are laws
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passed ‘by Legislatures because the
majority wants such laws to be passed.
A. minority may come into power and
they may be able to convert others to
their point of view, they may be
able to copvert the majority
itself to their point of view,
and if they succeed in that, a
decision can be reversed. It can be
reversed at any time. The people
responsible for imposing a wrong de-
cision can be thrown out at the election
and others can take their place.
(Interruption). I do not quite follow
the words that are being uttered. But,
I may say that these are the ways of
democracy and these have to be fol-
lowed if we are to adhere to Parlia-
mentary system of government.

We are told that we are departing
from the traditional method of judicial
trials. Let us not deny that to some
extent this Act does make a departure
from the usual procedure, but those
fundamentals of dictatorship are en-
tirely foreign to any idea of parlia-
mentary admunistration or judicial ad-
ministration of the proper type. They
fall in a different category altogether.
Here you say that a man is detained
because he says something which is
likely to lead to violence. But, in
some places, if a man were to say a
word against the Government or to say
a word which would in any way be
regarded as an insult to the principal
leaders of the mation he would not
live for a day more; he would cease
to exist. We are told that we are
trying to serve the ends of our party.
At least we have allowed more
parties to exist. In this country there
are parties other than our own. They
are functioning, and they are func-
tioning with ease. Without any sort
of handicaps they have as much of
tfreedom to speak as they like as
others have. So, if those who cannot
tolerate or think of the existence of
any other party, feel or somehow give
it out that whatever action we are
taking is only in the interest of our
Party, I am not surprised, because
they think only in terma ot
their party and no other pnrty
in the world. They think all
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{Pandit G. B. Pant]

others function like that. It is a re-
flection of their own mind. In the cir-
cumstances, I think, so far as this
Bill is concerned, it has received an
enormous amount of support from the
attitude shown by Shri Dange in the
course of his speech,

Ho: also referred to his detention 1n
last January and also to the Advisory
Board. The Advisory Board has made
certain observations 1 do not know
whether I should rcad the whole of 1t,
but 1 will rcad out only onc or two
paragraph.. It says.

“There 15 a limit bevond which
cven a tolerant mob, schooled to
behave peacefully under provoca-
tion, rannot be pushed If the
leaders behicving in their powers
of control, thaught that thes could
cu.b lawde-aness, once 1t Was set
loose, they were proved to be sadly
mistak 1 by the orgy of  blood-
shed and loot, whwh Bombay has
witueswcd It nas not been denwed
b ore us th el Bombay was trvated
to the degirading spectable of in-
¢ tement by specehes of agnorant
and alse  lawless c¢itizens  mio
attacking the IMwe-abiding ~cction
of the pspajation Politwans and
labour 1 aders who masqueraded
b:hmd thesr party and  trade
urunn labels cannut vscape blame
for the consequences of theoir aets
The plra  of ‘praceful  protests’
with ‘peaceful morchas' would not
in the least alter the effect of the
specches, which were caleulated,
in our opinion, to nstigate breach
of the orders of the Police Com-
mussioners ™

"W have alrcady expressed our
view that in the state of intense
passion raging in the city such
incitement was  extremely dan-
gerous and served as a spark to
the combustible atmosphere.”

Shri Nath Pal: That 15 not correct.
it was Mr S. M. Joshi who staked
nis life to save the life of one of your
potice officers from the hands of an
angry crowd. It was not incite-
ment to violence.

10 DECEMBER 1967

(Continuance) MU 4510

Pandit G. B. Pant: I am not giving
my opinion. I am only guoting from
a record.

Shri Narayanankutty Menon
{Mukandapuram): May I know what
is this document and whether this
document will be placed on the Table
of thec House

Pandit G. B, Pant; Certainly, it will
find a placc on the records of the
House There are many other docu-
ments connected with it

Shri Dange: You can read only
parts which suit you.

Pandit G. B. Pant: ! have absolutely
no objection It 1s not my habit to
read only parts which swit me I
want to place all parts before the
House and also

Shri S. A, Dange: Yesterday you
refused to put that  document about
Ambedkar's  death  That s your
habst

Pandit G. B. Pant: That 1r not my
document, that 1s police document and
vou have no futh in the police So.
the question dois not arise

Shri B. K. Gaikwad: Ynu have got
fath 1 polhice Why don't you put
that Report on the Table of the
House,

Mr. Speaker: Hon Memboers must
pit the pont there and  then and
invite the opinion Hon. Member says
h« wi1ll put 1t on the Table of the
House

Shri Nath Pai: He i1s making a
general statement.

Mr. Speaker: Why are you com-
pilaiming? The hon  Miuuaster is en-
titled to say what he thinks about
matters

Pandit G. B. Pant: I do not attach
any undue significance to the remarks
that 1 have reasd out but they ingdi-
cate mn & way the conditions in which
the Government had to function there,
There were some hard words said
about the Chief Minister of Bombay
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State. He bore todsy the brunt of
all those atiacks. Under those deli-
cate circumstances, 1 should like to
say, that he is one of the foremost
patriots in our country, he dedicated
his all to the service of the
country. One should not allow oneself
to be led astray by instances here and
there which may not be to our liking.
We should take a more comprehen-
give view of things and be more
generous in our assumptions. 1 will
not say more because that is purely a
persoual affair.

Shri Nath Pal: He made accusa-
tions and sianderous attacks on about
the whole people of Maharashtra to
foreigners. What about that?

Mr. Speaker: The hon. Member was
not here when I spoke. (iInterrup-
tions). What kind of interruptions
are the hon. Members making” 1
will request the hon. Minister to con-
clude Let hon. Members 1n  the
opposttion go on with these interrup-
tious. Why should not they be
patient? I allowed Mr. Vajpayee. He
spoke veryv forcibly. 1 allowed Mr.
Mahanty to speak. Should we really
corry on hke this? It is  very well
where hon. Members have an oppor-
titnity to place matters before the
House. They place facts and receive
estimations also. This kind of inter-
ference is not proper. One day 1
expect a reasonable opposition to come
and take the place of the Govern-
ment.

An Houn. Member: Yes.

Mr. Speaker: If it is ‘ves’, they
ought to say ‘No’ to their interrup-
tions.

Pandit G. B. Pant: As it has been
stated by more than one speaker that
we have been actuated by political
motives, not only in the introduction
of this Bill but also in the implemen-
tation of the Acts that have been in
force 80 far, I may just mention—I
think some figures were given by my
friepd, Shri Datar, yesterday—I may
Just mention that on the 31st October,

1988 our of 14l persons, only 11 were
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communists; and between 1st Novem-
ber, 1956 and 30th September, 1957,
out of 292 persons who were detain-
ed, only three were communists. In
the circumstances, I think it will have
to be accepted that this Act has not
been particularly misapplied against
the communists.

Shri Braj Raj Singh: They might be
befriended more.

Pandit G. B. Pant: I am unable to
catch the words. I could answer
everything.

Mr. Speaker: They are not intend-
¢d to be caught.

Pandit G. B. Pant: Well, Sir, in the
circumstances to say that any extra-
neous and ulterior considerationg have
weighed with the Government is not
correct.

1 may also state that this Act is used
for wvarious purposes. It is used .
against harbourers of dacoits. There
have been dacoits; even now certain
areas of Chambal Valley are infested
with them. It has been used against
smugglers, as hon. Members know.
There has been a lot of smuggling, and
special measures had to be taken for
that purpose. It has also been used
for preventing espionage and against
persons who have crept into our
territory with a determination to do
grave mischief. So it is useful for
many purposes, and it has had only
one object throughout, and that was
the preservation of peace.

There was some reference to certain
cases from: the Punjab. Well, the hon.
Member sitting opposite, Acharya
Kripalani, quoted {from a booklet
which has been distributed here, I
think; he quoted some of the grounds
given for detention in those cases. He
accepted that those were only some of
the grounds. The point is this, whe-
ther there were no grounds justifying
detention. That conclusion can be
reached only when ali the grounds are
placed before the House. To refer only
to some of the grounds is hardly of
much use, because unless you know
all the grounds, we cannot say that
action was not justifiable or was not
juntified.
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Shri Naushir Bharucha (East Khan-
desh): Then why were they released
by the Advisory Board?

Pandit G. B. Pant: The Advisory
Board is there. It can release all
people on the ground that at least one
of the grounds is not valid, howsoever
valid be the other grounds. But I do
not know if this conciusion follows
therefrom, that in this House one of
the irrelevant grounds should be read
vut and all others need not be taken
into account. That does not seem to
me to follow from that.

Acharya Kripalani: May I interrupt
for a moment? I wanted to show the
intelligence of those by whom this Act
15 being administered.

Pandit G. B. Pant: Well, I have not
claimed that those who administer this
Act or those who are in charge of
administration here or in other places
are extremely or abnormally intell:-
gent. They try to discharge their
duties according to theiwr light. They
have their Limitations, and those limi-
tations have never been denied.

I was in fact sorry when Acharya
Kripalan: referred to some of the
remarks that I made the other day
when 1 said that we here on this side
too had secen to it that he was re-elect-
ed. 1 only meant to say that we had
such a respect for him that, to which-
ever party he may belong, we would
always like him to be here. That was
only an expression of my personal
regard for hun and there is nothing
more in it 1 was speaking about cer-
tain observations that had been made
by him. I was saying that if a lesser
man had made them, well, one could
have understood it; but he was too big
and too great and we had such an
amount of reverence for him that we
did not expect it from him. I do not
even now thunk that I said anything
of which I need be ashamed.

As to the other things that were
stated here, 1 have not much to reply
to. Sir, 1 think that if a dispassionate
view is taken of the matter and if the
proposals contained in this Bill are
considered in the light of the circum-
stances existing and the difficulties
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with which we are faced today, and
the extreme necessity of preserving
law and order, peace and tranquillity,
s0 that peaceful progress may be expe~
dited and every step that can bring us
nearer to the goal of a welfare state
of socialistic pattern is taken, it i»
necessary that this Bill should be
adopted.

Mr. Speaker: 1 will first put the
emendment of Shri Sadhan Gupta that
the Bilt be circulated for the purpose
of eliciting opinion thereon by the
19th December, 1957.

The question is:

‘“That the Rill be circulated for
the purpose of eliciting opinion
thereon by the 18th December,
1857,

Those in favour will please say ‘Aye’.
Some Hon. Members: Aye.
Mr. Speaker: Those aguinst will
please say ‘Na’.
Seversl Hon, Members: No.

Mr. Speaker: I think the Tioes’ have
it.

Some Hon. Members: The ‘ayes’

‘have it.

Mr. Speaker: The hon Member who
tabled 1t is not here.

Shri Punnoose (Ambalapuzha): Yon
have already put the amendment and
we have suid ‘aye’.

Mr. Speaker: They have said It
hal-heartedly.

Shri T. K. Chaudhuri: Sir, we will
ask for division on the main motion.

Mr, Speaker: The ‘noes’ have it, the
smendmert 1s jost.

An Hon. Member: The “Ayes” have
jt. We want a division.

Mr. Speaker: They speak with
different vovices. What can 1 do?

The motion was negatived.
Mr. Speaker: The question is:

“That the Bill to continue the
Preventive Detention Act, 1980,
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for a further period, be taken into
consideration,”

Lok Sabha divided:
Some Hon. Members: It is not func-
tianing.
Shri Assar (Ratnagiri): It is not
functioning.

Shri Jhanjhunwala (Bhagalpur):
have also made a mistake. ’

Some Hon. Members rose— -

Mr. Speaker: Hon. Member:s wait
until the result appears, and then they
say thcey have made a mistake or they
did not vote properly. They ought not
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to have waited till the result was
visible. Immediately they should have
2ot up.

An Hon. Member: We got up.

Mr. Speaker: All the same, I trust
what every Hon. Member says. I do
not dispute it,

The result is: Ayes 189; I have
added two tc the number and the
Noes have 57.

Shri Amsar: Four.

Mr. Speaker: Fiftynine. ‘The ‘“Ayes”
have it. The motion is carried.

Ayez 160, Noes 59.

Dtvision No. 11]
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Sahodrabei, Shrimati
Sehu, Shri Rameshwar
Saigal, ShriA. S,
Samants, Shri S. C.
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Sanganna, Shri

Serhadi, Shn Ajit Singh
Satyabhsms Devi, Shrimati
Selkyo, Shri

Sen, Shrs A K.
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Sharms, ShriD. C.
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Bangee, Shn S. M.
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Tewalr, Shri Dwarikanath
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Timmsiah, Shri

Thomae, Shei A.M.

Uike, Shri

VUroreo Singh, Shri
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The motion was adopted

Clanse 2.— (amendment of section 1,
Act 4 of 1850)

Mr Speaker: 1 have already ruled
that so far as the amendments are con-
cerned, amendments relating to the
curtaiiment of time are m order. 1
will see if the hon. Members are 1n
their seats No. 9, Shri Narayvanan-
kutty Menon. Yes. No. 11, ab-ent. No.
12, absent. No. 14, yes. No. 15, yes
No. 17, absent. So, three ame dments
9, 14 and !5 are allowed.

8Shri Braj Raj Singh: What about
10?

Mr. Speaker: I have ruled it out as
bemng not at ail in kecping with the
digmty of this H8use. The hon. Mem-
ber has tabled an amendment that this
shall be extended by one day. 1 do
not want to use a harsh expression,
but under the rules I can reject any
frivolous amendment. I do not want
to call 1t one way or the other. 1 have
rejected it

Shri Braj Raj Singh: That shows
our opposition to the Bill

Mr. Speaker: 1 will stop with that.
1 do not aliow the amendment.
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Shri Narmayanankutty Menon: I beg
t0 move:

Page 1, line 7,

for *“31st day of December, 1560"
substitute “31st day of March, 1938".

Sbri Jadhav: 1 beg to move:
Page 1, line 7,—

for “31st day of December, 1860",
substitute “15th day of January, 1858".

Shri Vajpayee: I beg to move:
Page 1, line 7,—

for “31st day of December, 1960",

substitute *31st day of December,
1958",

Mr. 8peaker: These amendments are
before the House.
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(English transiation of the above
speech.)

Qazi Matin: Mr. Speaker, Sir, I rise
to place a few of my observations
regurding the Preventive Detention
Act of the Ministry of Home Affairs,
which is now under discussion in the
House. In a secular State like ours,
it is the duty of a democratic Gov-
ernment t0 assess the feelings of
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masses and the country at large, before
coming to the Parliament for sweep-
ing powers through any particular
enactment.

1, as an humble representative of the
people, want to sssure you, Sir, that
the people of our country regard this
Preventive Detention Act as a
thoroughly anti-democratic measure
They call 1t a Black Act. This 1s really
tiagaic It is a patent tragedy, which
looms large, regardless of the innocent
and holy-looking appecarance which
they have managed to lend to this
tyrannical and unjust Act Regard-
ing this Bill, I am the last man to
want a discussion purely for discus-
sion’s sake or make any criticasm for
criticism’s sake What 1 want 13 that
while mecting 1n this august body of
ours legislating for the common peo-
ple of our countiry, we should stramn
our vision a little beyond the admuinis-
trative consideralions of the Gov-
ernment and try to assess the feclings
and sentiments of those outside the
House, those who have 1n right
earnest, entrusted us with the right
snd the duty to represent them in the
Parliament They look to us for giving
the'n such a peace-loving, lawful and
just Government which, wh le work-
ing to protect their hfe and property
can strive to find the real means to
their prosperity and can, 1n a convinc-
ing way, undertake to matenialize their
aspirations for progress and the higher
standard of hife TPeople want to lead
a life of freedom, contentment and
prosperity They do not want any
difficulties and handicaps to come 1n
the way of securing justice They
want protection, not tyranny, from the
law

These days our people regard the
present Government, thanks to some of
her legislations, as one which, while
purading as a democratic Government,
is day by day assuming the form of
dictatorship, a form they dislike and
disapprové This is because the dic-
tatorial form of Government {s wholly
allergic t0 our national temperament.
Our people have always paid homage
with devotion and love to Rama, who
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was wronged and was a victim of
unjust and blusphemous acts of
Ravana. In giving a crushing defeat
to the tyrannical might and atrocities
perpetrated by Ravana, they have suc-
cessfully saved the best of human
values

Now, I ask, whether the wvarious
Sections of the Indian Penal Code
have proved insufficient to maintain
law and order in the country? In those
Sections we have provided a certain
punishment separately for esch and
every act of crime and wrongfulness,
right from theft to traitorous acts.
Then, whalt for this Preventive Deten-
tion Act?” Baut, if you think that it is
still necessary to take recourse to such
additionul emergency measures against
the destructive elements in our coun-
try I may pomnt out a strange fact
It 1s quite strange that despite this
Preventive Ddtention Act, smugghing
and armed dacoities are being comm:t~
ted 1in the country The admunistra-
tive rrachinery of honourable Pantji
1= so haipless and neffective that it
fails to arrest such of the culprits and
et them punished n a court of law,
who by throwing bombs and crackers
in the populated areas of Delhi disturb
the pea~e a..d create sensation and dis-
order 1 tae city  The machinerv of
Preventive Detention Act 18 not made
actwve aga'nst such culprits On the
contrary, it iz set working against
Joarmahsts and political workers
Smugglers und dacoits are never taken
to task under this Act  You must now
realize the regrettable aspect of thus
Act  How recgretable it 1s, from the
point of view of the night of citizen-
ship. that you come here pleading for
thr necessi‘y of continuing such an
Act which is mainly wielded against
the political activities unsuitable to the
Government, while the real criminals
remamn free

This Preventive Detention Act is
sharper than & sword and jt cuts finer,
than a hair People are continusualy
being martyred at its alter. There are
no riots, no disorder or abnormml
situstion in the country. Then, wha
for this Act? But this is the Law,

.
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and the Guvernment misuses it. Peo-
ple are made to rot in prisons without
facing any trial in any court of law
or getting their release. Recently, the
Chief Editor of a reputed monthly
magazime ‘Aastana’ and a weekly
newspaper ‘Payame Mashriqui' of
Delhi, Sahebjada Mohammad Musteha-
san Farooqui has been detained under
the Preventive Detention Act. 1t 15 an
act which railitates against all the
norms and traditions of justice. 1
have seen the charge sheet served to
Forooquu Saheb. Having seen it, I
think, Government of India should
have given him a chance to face an
open irisl in 8 court of Law.

Last month, according to a report
publizhtd in  the ‘Statesman’, dated
13th November, 18957, an Ex-Minister
of Itrrigation, Prof. Sher Singh, was
arrested in a Dcthi Police Station
under this Preventive Detention Act
It is really regrettable,

Therefore. 1 do not think that thi<
Black Act. the Prevent ve Act and an
Advisory Board for the same, arc
really neccssary  for the country in
addition to our Indian Penal Code.

{MER, DtruUry-SrEAKER in the Chair.)

It 15 & hoax. The other dayv, our
President and our hon Prime Minister,
during thoir course of their specches in
Commonwealth Parliamentary Confoer-
ence on 2nd Deccmber, :n the Central
Hall. have reiterated that our country
stands by the principles of democracy.
But, I think, they had at that time
ovgrlooked the fact that a democratic
country like ours still has got an
undemnocratic Act like the Preventive
Detention Act, and its continuance in
the country gives a lie to al! such
speeches &nd their claims. It is
against their own dignity.

In the end, may I ask the hon. Min-
ister of Hume Affairs to name such of
the countries in the Commonwealth
which have such detention Acts? May
I ask him as to why the Gavernyment
have erected their edifice on 'the
foundations of such Acts?
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Shri Khadilkar (Ahmednagar): Mr.
Deputy-Speaker, 1 thought that after
listening, and listening very patiently
*to al! the speeches, includihg the
speech, from a Congress members, our
Home Miunister in his reply would at
least, after taking note of their con-
tents, be prepared to liberslise the pro—
visions of the Bill. But, unfortunate-
ly, though he has listéned, he has
refugted to Jearn Ifke the rultrs in
other piaces, who refused t2 Jewrn
from circumstances.
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It 1 indeed an ivony of the situation
that when such Preventive Detention
Acts were moved in this Howse by the
predecessors df the present ruling
party, I mean the British buresucracy,
when men like Maxwell moved such
Bills, our national lsaders used to call
them Black Acts. Now, afier ten
years of freedom, after exercising ten
years of unchallanged power in this
land, after the first period of transi-
tion is over when there was some
justification because of the partition,
after the communist party has changed
its creed—at that time, that is, in 1948
and 1852 the communists were saying
that we are the stooges of British
imperialism and that we are to be
liquidated with all their strength; then
we could have understood a measure
like this--the ruling party is coming
forward with a Bill to extend the life
of the Preventive Detention Act

Are we t0 suppose that we still
remain 1in & period of transition and,
theiefore, we should support the mea-
sure which is primarily intended to
meet a situation of emergency? This
measure can be resorted to only when
there is grave danger to the national
security., Unfortunately, the Home
Ministier and the ruling party bave
failed to take note of the changed cir-
cumstances. They have not taken note
ol anything.

They are professing that we are
building a8 weilfare State, a socialist
society But, so far as the adminis-
tration of Jaw and order is concerned,
they want to proceed in the old path
of the Britishers, that is, more or less
as & police State, I mean a law and
order State. At one end, as regards
the criminals in the land, the Home
Minister considers that the punitive
punishments should go and there
should be a reformative approach and
there should be some probationary
period and so on. Now, I would ask
him: what is the necessity of rushing
through this legisiation. No harm to
the country would have been done by
walting for some more time and
watching the gitustion for, say, six
months with no Preventive Detention
Ast in Yorce. I.don't think the hesvers
would have falleny by that,
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He advanced a very strange argu-
ment. He siid that our prestige i»
high in the internstionsl feld because
we are stable here and our stability
depends upon: this Preventive Deten-
tion Act and, therefare, it should be
continued. 1 am very sorry to say
tha, after ten years of freedom, after
professing the goal of socialist objec-
tives, this Act has found a place in
our present stage of social reconstruc-
tion. If thet objective i3 to be
genuinely pursued, this Act should not
be there.

On the contrary, he went out of his
way to refer to the ex-Chief Minister
of Bombay and gave him a certificate
of pairiotism. 1 would like to remind
him hat when cur people, our Goan
satyagrahis were being butchered
inside Goa by the Salazzar armies,
nowhere in India, not in Madras, not
in Calcutta, but anly in Bombay, and
that too near the Secretariat, what
happened” There was a huge crowd.
I was there. The demonstration
demanded that in honour of the
patriots who were shot dead in Gos
kindly lower down the fiag. The
was lowered down in Patna. In
the High Court was closed. The
Mimnister of Bombay, to whom a
cer-ificat> was given by the H
Minister, what did he do?* He ordered
firing. By this firing he acted like the
Salazzar of this land. Was it patriotic?

Mr. Deputy-Speaker: Order, order.
I do hot ob,ect to his making a refer-
ence on the ground that he has been

HHTH

and the hon. Member might give his
view., But he need not detall here
what he did or he didn't do.

Shri Khadilkar: Shri Morsrii is ar
old friend of mine. We have spent
several years together in jail. I am
just pointing out that he epitomises the
spirit of the Preventive Detemtion Act.
1 do not want to unnecessarily refer to
an individua! and bring him into con-
tempt or disrepute.

1 would Hke to submit very humbly
thet when Panditfi went to Maba-
rashtre, whatever demonsiretions were
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there—~ and he knows it very clearly——
they were not against Pandit]i as such;
they were directed against the
bilingual State and the shooting of
people in Maharashtra.

I would like to ask one thing. When
people are angry and there is trouble,

why should there not be an
enquiry, a probe? You could
not deal with such a situa-

tion in that manner. Why are people
enraged? I would suggest that instead
of a law against violent speeches and
things of that nature, there should be
a law in this land to enforce certain
social measures which are our objec-
tive. What has happened? The sense
of justice and fairplay in Maharash-
tra and all over India was outraged
when this gentleman was suddenly,
after imposing a certain solution on
Bombay promoted and taken as a
colleague in the Central Cabinet?

Mr. Deputy-Speaker: 1 have already
asked the hon. Member that he should
come to the proper point. It is not
only one individual who is being
discussed here. He has only two
minutes.

Shri Khadilkar: I just wanted to
say one word. It is not against Mr
Morarii as such. He represents a
certain attitude of mind that we find
behind this Act and the insistence on
its continuation.

I would come to the provisions of
the Act. What I would like to say is
before bringing this Bill for continus-
tion I would have expected that the
judicial pronouncements of the High
Courts should have been taken into
consideration. 1 will give you one or
two instances. Though, in our Consti-
tution judiciary is suborinate to the
legislature still such judicial
pronouncements as we have, should
have been taken into considerations
and suitable amendments ought to
have been made. How the Act was
in practice abused by the executive
ought to have been gone through.
Then if it were thought that such a
measure is necessary the House would
have considered it more dispassion-
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ately. Therefore, 1 thought Mr.
Sadhan Gupta's amendment ‘Yo a
short postponement, circulation and
consideration” would be acceptable to
the House and to the Government
But, unfortunately they were not
Prepared to consider it.

One hon. friend referred to the
human rights. I would like to know
from the Home Minister what was
that memorandum submitted to the
Human Rights Sub-Committee by
them.

Mr. £ Deputy-Speaker:

.

Member’s time is up.

Shri Khadilkar: I know from good
authority that Government has sub-
mitted a memorandum. So far as I
know all the democra'ic constitutions
in the world do not have a provision
litke Article 22 of our Constitution
under which a certain power, the
Power of p eventive detention, is
given to the Government.

I have faith in democratic ideals
and I do feel that our reconstruction
should take place by certain demo-
cratic method. That would be more
lasting. We say we want to pursue
democratic methods. Is it not the
duty of the Government to create an
atmosphere favourable for democratic
reconst uction Why create this
barrier between the ruling party and
the ruled, when the whole process of
transformation is going on.

Our Prime Minister has visited
China and the Soviet Union time and
again. He has said social reconstruc-
tion at a fast speed is taking place
there. There the acts of executive
’nd the people who occupy
posts of power a e watched and
watched very carefully. If this Act
18 to continue then there should be a
provision, if a Minister of a State,
however big he may be, misbehaves,
for impeachment before this House.
We should take lessons from Britain.
Warren Hastings misbehaved here and
he was held up before British Parlia-
ment. If a Chief Minister of a State
misbehaves and encou.ages caste

The hon.
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Mr. Deputy-Speaker: Hon. Member
has siready taken 18 minutes. He
should wind up now. He is talking
only of one individual.

Shrt Kbadilkar: That individusl
does not obsess my mind.

Mr. Deputy-Speaker: But the whole
speech of the hon. Member show that.
He should come to the main point.

Shri Khadilkar: I am coming to it.
Hon. Member of this House Mr.
Thevar is a man of influence,. What
happened in this gentleman's consti-
tuency where the Congress suffered
defeat. In order to win over that
constituency. ...

Shri Ayyakannn (Nagapattinam—
Reserved-—8ch. Castes): On a point of
information, Sir. Does the hon. Mem-
ber know what atrocities did he
commit in his constituency for raising
the feelings of communalism?

Mr. Depuaty-Speaker: The hon.
Member may now resume his seat, If
the hon. Member has got to say some-
thing about the Bill he might do so.
But, if he has to discuss only Mr.
Morarji perhaps we might pass on to
some other Membe:.

Shri Khadlikar: That part of my
speech is finished. I will just give
you one or two instances which Gov-
ernment ought to take note of. For
instance, Justice Sarkar of the
Supreme Court in a recent case-
Lakhanpal vs Government of India-
at the outset has declared the Preven-
tive Detention Act ultra vires of the
Constitution.
details because I have very little time
at my disposal. He has reviewed the
operation for this since Mr.
Gopalan's case. He reviewed all the
judicial decisions in the country and
pronounced this verdict. Are we not
to take that into consideration?

In another case of one Mr. Das from
Bihar State Patna High Court in a
habeas corpus petition observed;
“Since no ground of detention have
been given we have thought of releas-
ing him™ When the Gove.nment
found such pronouncements from the
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High Courts and SBupreme Court they
thought it best to release him,

Therefore, my submission is that if
at all Government feel that without
keeping this measure in their armoury
they cannot move, they cannot rule
according to their concept of law and
order, according to their concept of
democracy 1 would suggest—as I have
suggested in my amendments—let
this Act be thoroughly revised.

We say the Act is intended for
defence and security of the country.
Kashmir is the country. Kashmir is
the responsibility of the Union Gov-
ernment. What has happened? You
have got Sheikh Abdullah in jail for
nea ly five vears now., There i no
advisory body. He was put in jail
under detention., We know and the
Home Minigter knows it these things
do not lessen one’s popularity; on the
other hand it buiids up. The problem
remains, Why, I do not know. They
want this act for this
reason. They want to fnd
out a short-cut measure. Where really
deeper understanding iz necessary,
they have kept him in jail for nearly
five years now. Therefore, 1T suggest,
make it applicable to all India. Apply
it to Xashmir.

Mr. Deputy-Speaker: That amend-
ment is not before the House just at
present. The Member need not refer
to it. I presume he has finished his
speech.

Shri Khadilkar: So, I was saying
because you are not ready to with-
draw it, you should amend it in the
light of the criticism offered here.
Even if you keep it in abeyance and
give the democratic forces a trial for
six months without allowing this
measure to hang over their heads and
say “let us sit together and mobilise
for national vreconstruction, I can
understand. But if you want to persist
with this measure to rule in this
country, I would suggest in a changed
context that there should be a provi-
sion to punish those who are in
authon!y, whether it be Ministers or
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Mr. Deputy-Speaker: Now he should
finish.

Shri Khadilkar: There my humbie
plea 1s that it is unfortunate.

Mr. Deputy-Speaker: Therefore it
18 best he stopped here,

Shri Khadilkar: Thank you, Sir

Mr. Deputy-Speaker: 1 would now
call Lala Thakur Das from Kashmur

1 wish to say this. I do not want to
be rude to the House or to any Mem-
ber. But when it is decided and a
request has been made that every hon
Member should conclude within ten
minutes, they should pay some heed
to the ringing of the bell 1If they
continue in spite of it, what am I to
do? If I conclude the speech of the
hon. Member myself, that might be
taken as impertinent

Shri Khadilkar: I am sorry for not
concluding in time.

~anaimi
Lala Thakur Das (Jammu and
Kashmir): Respected Deputy-

Speaker, the Bill under cons:deration
has 1ts importance, as I sce, from two
points of view. Firstly, the e 1s much
difference of opwnion upon the ques-
tion whether the Act as it is should
continue or not This. I think 18, but
natural, because every such measurc
has 1ts advantages and disadvantages
Those who are oversensitive to the
d'sadvantages, ccrtainly with all bona-
fide intentions. canno® ag ee to  any
such measures being moved And I
think that is rather helpful to arrive
at the right conclusion. But «f any
opposition 15  given 1o  any such
measure t0 make pohtical use of t,
or to make use of it for some other
motive—being a new Member 1t is not
advisable for me, nor do I intend, to
impute any motives to any one of the
Members who havc opposed the Bill—
if that is done by any oneg, then of
course thai is bad.

Secondly, it !s important as it is &
Bill not of ordinary times but  of
ext aordinary times. It is of course
true that in our country at present we
have no warlike circumstances, At
the same time we cannot deny this
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fact that we gre passing through not
such normal times or normalities that
it can be said that no such measure
1S needed.

Just now one of my hon. friends
has referred to XKashmir. He has
refe red to Kashmir in some other
hight. But I would request you and
the hon. Members of this House to
Just look to the real picture, the real
situation, what is there in that State.

Shri Goray (Poona): Would you
allow us to go there?

Mr. Deputy-Speaker: Order, order.

Lala Thakur Das: I would request
you to see whethe no sabotage s
going on, no espionage is going on, or
no viclent acts are being resorted to.
After all, these are due to some facts
These arc not due to the fact that the
Government 1s not functioning well
there. 1 assure you that the govern-
ment headed by Bakshi Ghulam
Mahomaod 18 most popular and 1s doing
all for the people And the leader of
that State, 1 assure you with full con-
fidence and responsibility, is not only
popula but 1s loved by all the people
of that Staie, to whatever  political
ideology they belong. But still there
are such abnormal things After all
these are due to some causes, due to
some reazons and I would ask, what
are those

1 would humbly request the hon.
Members of this House just to look
to the fact that Pakistan has got a
greedy eye upon that State, and n
order to achieve i*'s object and to
succeed 1n its methods 1t has not only
agents but spies also, those who are
at work for Pakistan. It cannot be
waid that 1* 1s only the Palustanis that
came there and they do these things.
I assure you the e are men, there are
trastors. who are purchased by foreign
powers, and thev have been purchis-
ed.

It may be said here that this Act is
not gomng to apply to that State.
Certainly, 1t 15 not going to be applied
to that State. We have got a measure
on simmlar lines. But I submit here
that such activities are not restricted
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only to the limits of that State; they
are beyond that also. And it 1s the
duty of the Central Government to
deal with such elements, to deal with
such persons and to stand against such
traitors. It is our duty not only to
enable the Government to fortify the
State, to fortify the country against
external forces or external aggres-
sions, but rather we have to enable
the Government to stand against the
internal dange.s also. And this is one
of those measures.

It has been said that during the time
this Act had been in force, there had
been acts of violence and there had
been repetitions of all such things
which it intends to prevent. But that
is not & reason why we¢ should not
have this; rather that is a reason why
we should still continue this Act. 1
would submit we should still continue
this Act. I would submit that we have
such preventive sections—sections 107,
109 and 110 in the Criminal Procedure
Code—and still the offences are being
committed. That does not mean that
we should do away with those
sections. When we see that during the
time that this Act had been in fo.ce
there had been a decrease in the
arrests and detentiong which were
being made under this very Act, that
shows that it had its effect. But
because all those things have not yet
stopped, s0 we need it to contihue

It is very essential that we should
strengthen the hands of the Govern-
ment to deal with all such elements,
all such individuals who are not
acting in the interests of the State and
who are doing something which must
be stooped. With these words I sup-
port the motion.

dfien sTEY T wrke : wATw A
R, WY § ¥ I
¥1 agE § W 8 sfe v
f& I w70 ¥gW B A ¥ qR wOA
g it @ avdr ¥ fe zoqaw
g g ETh Az A wr o } ) @R
v ot 9T Y Ao tar #
ey Ff A g AW fed ot o
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21. “No person shall be depriv-
ed of his life or personal liberty
except according to procedure
established by law"”.

gg st efew o W, O®
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TG F AT T g ¢ W
g FEA T frr SR oy g
afeT o 3 & afed mfwixr & &%
i gk g8 afadyar & g QW
wfaaag s faar mav i} o Wisadfes
qay feqr aar WX gy sy fzar @
fix o aw TR R M sfeAm g A Y,
R Y9 AW W W N A wwy
MM WIRE N & T & &
forar war 1 3w WYk 9¢ gart weffa
o wraEwT fagid fr vu stediagqe
N A I @ w9 Y
ww o @ § 39 v IR 9y are
At q w1 fir g Wfaedrwd Wi
qifearifz & 3¢ Qe oy o7 Wy €
WT O g ¥ T g g T wE
ot w1 @¥? oY e 3 W Sfeent



4547 Preventive Detention 10 DECEMBER 1057 (Continuance) Bill 4548

T v Y | A o vk 6 wed il
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22 (7): “Parliament may by
law prescribe—

(a) the circumstances under which,
and the class or classes of cases in
which, a person may be detained for
a period longe. than three months
under any law providing for preven-
tive detention without obtaining the
opinion of an  Advisory Board in
accordance with the provisions of
sub-clause (a) of clause (4);” The
Maximum period for which a person
may be detained is also not given.
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{afea 1T T WAiw]
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“A person can be condemned
without being heard ™
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Shri Punnoose: Sir, I believe the
majority in the House is almost con-
vinced that the Bill is very necessary.
Then, some time shouid be given to
ithose who want to argue against it

Pandit Thakur Das Bhargava: I
» wwe not understocd the objection. Is
it & point of order?
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Mr. Deputy-Bpeaker: It is no point

of order. He only wants that those

who want to oppose should also get

some time and not only those who
want to support -it.

Pandit Thakur Das Bhargava: 1 was
also in the Chair, yesterday, Sir. So
far as Congress Members were con-
cerned, there was only one instance
when they spoke one after the other
otherwise everytime an opposite make
attracts with coppes ment. When I
was 1n the Chair I took serious care
to see that the Opposition is given
more time. I am also of the view that
opposition should get proportionately
more time.

Mr. Deputy-Speaker: At the same
tsme, Pandit Bhargava should try to
conclude

Pandit Thakur Das Bhargava: I
wull  certainly conclude. But for a
Communist to say that a Congressman
should not be given time

Mr. Deputy-Speaker: That com-
plamt 1s not well-founded.
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TSI AW : TEIX T T 1Y
dfsgrra Al R aE s |

dfew sTa¢ YW Ariw 1 F Ao
F¥ fr I AF 7 9T F AOF
X g g & fE & TR wfege
teraghaafi g1 T mam ¥ ge
H§ s @ ¥ aoay oF oW A R
XV o w1 A A Ao & e g
I AT §Y LENT FY &NA 1T w
THATE | XA HT wAEAC W Az g
I f TR & WL ATET & ST T
qr @ N4 A T FAT & f6 vvay
£ Wt ¥8% § gufaw vk fqee
feay wram 1 % wgan § el oA
% fad oy A xed } : fedw wrs
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[afex 17 zra wra)

e, faanfer o e, fawfer
s e AR e e 1 o=
TR Jt & fod 98 A facga =
& IR 59 F A g A & At
¥ o qaman 9 @t § Fg goar g F
TG § AT AT AT 9 F A@IAS
9% 3% I GO | 919 &7 59 & A=<
RHag g wwd & oF are @ )
# =rgan g 6 oma #Y qwr R(v) F
9 F AIGET WY I HT SART HF
& @ w&@ \ @ g, W
Ngad g8 § Fag = m%’t
FEaTgal < &1 A B, H
@ WA § fF A g e g
I gAAR ¢ @ =g g 5 99 F faars
1T & I ST qTaH §, S HT T S0
gl | T8 ST 4 FTIA 4T 9T, T TR
qTed 4 SWEAT 41 f% ag 3@ Twmm=
sTfase 7 T JEy | F g g
f & 78 a1 AR, W9 fr g
J]WF I ag =0 & 7 ;I ZE Rl
QAR AG0 a9FT Agd HifEH W
=T & fF agAmt gRit IR w9t #19A
T 7T A A F ZH FEATHT F TG)
SET ATfEd HI 3 HT T€Q@ & qATMSF
FTA AT AT(gd F9 4160 A Fgal §
f 7a1 FT & @ | W] 99 TF a7

FIA a1, I T aF $ (08 37 Feeq,

< faar s 1 wWifs 3 A 9FEE
Qg ATl 1 & T & fod Gar
FEATSTEA @ | T IR | 19 FT fEs-
7 A QA AT AL AT HAT AT E |
fedt st e & fears Aewd
FIAATE! A AST & | 50 a1y 18 oY
qEHe g, 9g 7991 g AT I g, A

e & afesms Fm F@T g S
gEAESE  warfEr | A fiee
F AT FIRA FWT §, TIAHE FT
fFet it 18 a6 gEEE F fag weR

FW@T 8, # Iga7 € & fawrs g |
A3 @gr Al A @1 U WIS & afa-
AT FYITET FT AT IATE | § Y qade
F faer® g | 1% qade, TR ag fHaan
& afa= g, R A #B gAW &
faa &, 7R 359 & a9 g, 39 &
TaHE FT FEET AMGH | TaHE AR
FAWE T HaHc IMI AE qH 41T
fmar a8 w F=dt |

IgH AT H FIE & JI9AG
9E & A< ATAAL FT ah  fgear
=Tgar § | 9 A aafwerdy g 5 ager
TaAAE ST 47 FeA T9AdE 99 A
ZAT @RI &1 6T | oSrd femn, g@Er
qF a1 3@ AT 41, ag AT AT
wA AT § 99 AT FT AT HF F e
TAT AT | R AT HT IqAT Ag1 Ghar fF
HEH I a5 fFAAT 3 AT | 99 F AR
9 GIEE I WA &, AT FF AT
qAA Af9F, TF 97 A7 F g7 ag
graq &9 fF 9919 § ¥ 98 gAd
granl s £ farg v fag e e <da
T T3 97 q G, T fF3T 1 gw g,
I I F qTERT FITT A1 TE | Hrfaraw
FIA A AIS AAAN G AT G, FH AT AT
& g@ a9 T e, afed
ag TET AT FLAT 124l § 5 wa o
qAHE 9T @ g, 99 # 94 grow &
AT | I AT ANRET F AGE AT
argar | # faw 3§ A g
Sgl 9% 39 1 vafige Afeq & &
3T F T@TE A1 § | gf@ET are &
IR Y aral § 737 draras W1 §
o & 7 wgaa g afe ag w11 99 91X
TEH FA FTAGL & | AR AH ST &Y
TEEIHE FLT F aEA 39 T97 317 @I
gifmda AT @giacagefs
STo FIeo( 7 FFT AT HIX T AT 7 Fgl
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gr 5 ez ggarHr 99 F g
g% 8- 41T | HIE ATST TITAZ
AAZ I ATIIE T W MF W T
UF WEM H o AT H IR qATE qF
93 WEHAT AR A@ FT AT@T F
TF% FL ATEME FAE AT gL A
ST AT HT ST 7 ogrg fzar
q SA9T 13 g fF ag w9 q wA
F AT AT | TS AT A 39 Aw@ A
¥z w3l AR T WG FT A AT A
A AT L AT TT F Figi &
3 F f@arh g®1 (¥R H FTAATE! F(
SrAr 9rfga | ag fedas use qr far
T AT & 99 & | a9 7 FT L%
FFHT 3T U4 & ATazd 5 ™ o9 7
T o TRATIAL AT 7 Jig faF 1 ifwd
q qEAT =rgar g fF 4 S Qo AT
3w g fRaT Wi ¥ 32 0 #E %
w49 3T F1HS 7 @1 A | 5w aew
7 37 &1 43 fan, fag F 59 & faars
g2 AT a9 I F faars FI T2
fFar @ 1 39 UFE F ACEW & ¢

“Whoever acts prejudicially
against law and public order,
now the question is who has acted
against public order, who has
acted illegally those who arrested
these persons or those who were
arrested. Those who took false
information to the Mhhister and
on every occasion adopted com-
munal attitude and traded on
caste”,

99 & faeT® 9 AT F FEHA
FMAT ATfRT | TN ATRfHAT &1 TAd
fireaar BFaT AT, S THE Lo/ L¥E
#z fear w5 wA7 w@ gW
aTaT & 39 Fr a9g 7 Rraar A aar
¥ 1 ag frifeg fedaw av =51 & afFa
Iy FG AW | AR g w@eae
TEN QT ATHT F 9T FIF T HA FET
AT § B o zm oFr qfstraa
TEATAY HT (R S wEATUa wd
7 faa g 99 F1 9gr X 9 FX@T T
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AT TEH | qRqET foar ag et | fagAr
B0 AT TGF gAT WX T F AT OH(
AR AR

0% fIr & 300 a7 Yoo TEHAT IR
TH ATE Qo FATT FT JIRMAT & fzar
TAT HR qTATA A AW F 5 gAl H
¥ e X FH F fag mo

3 .Tevey WA . WIAHN " &
BT 1 T H AHATT § ATHT T aga
SOTET ET AR & | T FF AR FE WA
3T uF fhae 7 78 £ 9T F¥ |

afgxr 3157 T® 11T ;7 GF &
q@ A AR § R AHE TaRde
T=gl g1 VAAET G HIT ATWATESS
g1, FifF TIT AZ( g AT a8 FAAK
BT SITATT H I AT 3 FATR GTSTIT |
¥ Ag O AT E fF A 39 g &
forell QAT HT9 T AT TE1 F TFhaT |
# F GAT F AIWS T gHAT FIA AT
AR g ATEA E fF ag FHaa T 81
T TAT FRO dAT EHIL TAFAE
TN | WX ARIAATEFS Ta42 § A
FZ AT AT 1 FFdr 2 | AfdT T
TaAHE TEI ZAT dT BF AGE ZAI
Y Ag A AE g Frag FA o g9 uw
fgz @Tgg &1 & 04T HFIAA &
g W 1 AT e fF araarsss
TAAAT F fadrd ey FAT Ffedr
F FUaT g W AR I qS MW@ G
fFfaTaa sy fsmae |1 93q9 & 399
& gr faem®s g1 AtwT A1 A% w19 F
ATy 9 0§ 39 & A@ifed &1 ar
qEAT § Afwa F framzes & #R 3w
F1 7 agara g |

Mr. Deputy-Speaker: Shri Ajit
Singh Sa hadi. He will be very brief.

Shri Ajit Singh Sarhadi (Ludhi-
ana): I will take ten minutes. Pandit
Thakur Das Bhargava has taken 25
Minutes.

Mr. Deputy-Speaker: Ten minutes
only,

mt—
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S8hri Ajit Singh Sarhadi: Mr.
Deputy-Speaker, Sir, I rise to support
the clause under consideration and
oppose the amendments. But I have
got sufficient reasons for supporting
this clause. I honestly feel, that if
there eve was an occasion when the
continuance of this Preventive Deten-
tion Act was necessary, I believe it is
now when the disruptive and
disintegrating forces in the country
are gamning ground.

I come from a border State which
at one time was the sword arm of
India and which has proved to be a
granary of India. Being from a border
State I feel that my submission will
receive due consideration at the hands
of the Government, There are two
conclusions which are obwvious {rom
the debate which we have had for the
last two days. First, every section of
the House stands by the fundamentals
of democracy and contend there should
be freedom of speech, that there
should be freedom of the press, that
there should be due protection of the
person and property and there should
be Rule of Law. There 1s a general
consensus of opiunion on this  also,
namely, that when there is an
emergency, there should be an
emergency legisiation to meet that
But the only emergency that s
postulated for emergency legislation
is that either there should be an
external aggression or internal com-
motion or civil war. The object 1is
that we have got to meet a situation
that tends to distrupt the country,
disintegrate its umnity or trend the
sections apart. We have got to see
at present whether such a situation
prevails or not. I can say about
Punjab that such a situation does
prevail and prevail in greater force. 1
am sorry to say this

I have heard with care and attention
the speeches of my friends, Lala
Achint Ram-—of course [ was not
present then but I have resd his
speech—of Pandit Thakur Das
Phargava for whom I have got very
great regard, and of my friend Shri
Vajpayee. It is 8 st.ange thing that
today we find that there is an identical

10 DECEMBER 1987

(Continuance) Bill 4558

trend and tenor in the speeches of the
two opposite blocs. It moans that we
are being swept by sentiments and we
are not facing the situation in a
realistic manner.

Much has been said ahout Punjab.
Many of the speakers have aiready
referred, mainly Lala Achint Ram, to
some extent by Pandit Thakur Das
Bhargava and entirely by Shn
Vajpayee—t0 Punjab, and they have
also tried to say that one section of
the people is being brutally dealt
with. 1 am pained to hear this. 1
wish they would see the situation and
also appreciate the background. Lala
Achint Ram says that the entire com-
muntty has become Jan Sangh. |
challenge that remark. Of course 1
can say that Lala Achint Ram is
fiiding company with Shri Vajpayee
in that resopect

At the recent elections there, the
Congress has succeeded by an over-
whelming majority The entire com-
munity has not become Jan  Sangh.
All the people of a particular com-
munty—except a small section which
15 hmited to the urban area and that
too to a lmmited extent—have got the
interest of the country firm and fore-
most in their minds

I ask those Hon'ble Members to
accept the challenge, In respect of any
constituency in the Punjab. I refer to
the rural constituencies, leaving aside
the five or six urban constituencies.
My respectful submussion to this
House is this Let us appreciate the
background of this movement. The
Prime Minister has definitely stated
that this movement has got to
linguistic basis or cultural basis. It
1s purely a political and  factional
movement, disruptive in tendency and
most dangerous to the unity of the
country. 1 beg of the House to con-
sider this Bill in this perspective and
with this background

What is the background of the
present movement which ig conducted
in Punjsb, though, to some extent, it
1s fading now? Shri Vajpayee has
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referred to the Regional formula. 1
am glad that he has not supported the
movement. He has not condemned it
algo. He has stated that certain
adjustments were arrived at between
the Akalis and the Government by the
back door without consulting anybody.
Mgy I inform him that this under-
standing was arrived at somewhere in
the beginning of 1956, whereas the
Sachar formula was agreed to some-
where as back as 19507 30th May 1957
was the day fixed for the movement,
just after the elections, when certain
people were defeated and found
themselves in bad straits they started
indulging in this. Is it not very
significant that this very clause of the
Sachar formula, which is being taken
as a .eason for the agitation after 30th
May 1857, was accepted by the
Cabinet of the Punjab as far back as
1850 or 19517 Does it not show that
something different is at the bottom
than the linguistic basiz or the com-
pulsion, which is being alleged.

Shri Khadilkar: May I know whe-
ther Punjab formuia is being discuss-
cd or the Preventive Detention Act?

Shri Ajit Singh Sarhadi: 1 am dis-
cussing the justification for the con-
tinuance of the Preventive Detention
Act. I am referring to the  situation
that 1s prevalent 1n Punjab particular-
'v as a )ustificat;on for that.

Mr, Deputy-Speaker: He has refer-
red to this formula Now the Bil
should be discussed.

Shri AJit Singh Sarhadi: It has been
stated b: Shri Vajpayee that if this
Act is given to the Punjab Ministry,
there will be a rule of ter.or. 1
honestly think that newver has that
Government met a situation except
with leniency, caimness and intel-
l.gence. Does he forget tha' the
present M'mistry of Punjab has tried
to cope with the present situation
in a most non.viol'ent manner. But
what did the other side do? On the
other side, the police were beaten up.
They jumped over the walls of the
Secretariat, broke the windows. ..,
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Mr. Deputy-Speaker: Again, the
same objection would be taken. Now
the preventive part might be consi-
dered.

Shri Ajit Singh Sarhadi: [ say that
prevention is always much better than
cure. I request that I should be
given more time.

Mr. Deputy-Speaker: Let the hon.
Member continue his spegech

Shri Ajit Singh Sarhadi: It has been
stated that the movement has been
non-violent. What was done in
Chand:garh?

Shri Nath Pai: What was done by
the police in Forozepur jail?

Shri Ajit Singh Sarhadi: That has
nothing to do with the party. That
was something that was done by
certain officials. The law must be
enforced.

Pandit Thakur Das Bhargava: Is
he Government not responsible for
that?

Shri Ajit Singh Sarhadi: Certainly,
Government has to punish the
culprits Government appointed a
Judge of the High Court to enquire
into the matter

An Hon Member: A copy of the
full report has not been published.

Mr. Deputy-Speaker: We are going
Into extraneous consideration.

Shri Ajit Singh Sarhadi: I request
that I may be saved from the inter-
upions so that I mey continue.

Mr. Deputy-Speaker: Sometimes 1
myself am helpless

Shri Ajit Singh Sarhadi: 1 say that
we have to judge the leg.slation from
tae point of view of the existing
canditions In view of the circum-
s ances that are prevalent in Punjadb,
not only in the Punjab but in the
South also. 1 am of the opinion that
this Act should continue. In the
South alse the disintegrating forces
are at work The Constitution, to
which we all have agreed unanimous-
}:, is being treated with disrespect.
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[Shri Ajit Singh Sarhadi]
The flag is being treated with dis-
respect. Are these things not suf-
cient fo having a legislation of this
type?

What is this legislation? The provi-
sions of this Bill postulates an
enquiry. I have myself been a victim
of this Act. I was arrested under the
Preventive Detention Act only two
years ago. ithin two months of my
arrest, they came to certain conclu-
sion. My case was referred to the
advisory board. I put up my case
before the advisory board. They
decided that the.e was no case against
me and they acquitted me. Even an
ordinary criminal case would take
more than two months. But I was
released earlier than that.

Certainly I think that the rule of
law should always be there. But we
have got to see whether there is an
emergency or not. Ours is a country
which has recently got independence.
We have got to b ing in uniformity.
We have achieved unity by liquidating
the States, because of the patriotism
of the princes. That has contributed
to the unity. But we have to build
strength and stability in the country.
That can be done only if we integrate
the different sections of the com-
munity. How can we do it unless the
Government is armed  with certain
preventive powers for that? There-
fore, 1 beg to sumbit that from every
point of view the.e is justification for
the continuance of this Preventive
Dentention Act.

18.17 hrs.

Shri Datar: Mr Deputy-Speaker,
there were two amendménts which
were under consideration. But the
discussion was entirely on the original
Bill, namely, on the merits or other-
wise of the Bill. Secondly, there was
also another difficulty. A lot of
matte.s which were absolutely
irrelevant were brought in. My friend,
Shri Khadilkar, suggested that Punjab
ought not to have been brought in
But may I point out to him in  all
humility that he himself brought in
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Samyuktas Karnataka; ! am sorry,
Samyukta Maharashtra.

Shri Nath Pai: He has spoken his
mind.

S8hri Datar: That is abseolutely
i relevant, so far as the Preventive
Detention is concerned. Under these
circumstances, only a few arguments
have been placed before us and I
would not deal with the irrelevant
matter. I shall only point out that
so far as new points thal Rave been
raised in this discussion are concern-
ed, they have no validity at all.

It was contended that the Act was
not necessary for two grounds. ‘The
two hon. Members suggested entirely
two g ounds. One suggested that
inasmuch as the number of detenus
was very small, there was no need for
the Act I would, in this connection,
point out to this House that the very
presence of the Act on the Statwle
book had the restraining influence.
Now. had that Act not been on the
Statute book at all, things would have
worsened &nd, perhaps, we would
have been compelled to pass through
circumstances which are not very good
to contemplate.

Two points have to be noted in this
connection. Whenever there is reasen-
able suspicion, wheneve:- any precau-
tion has to be taken, then Government
acts and the result of the act is to be
seen from the fact that thereby public
tranqu:lity has been maintained and
is not allowed to be impaired. 8o, I
would request the hon. Member +to
look at this from this point of view.

1f, for example, there is a leader
who tries to remain behind the scenes,
who want to incite the people to
violence. I he 1s arrested in time,
then naturally conside-able irrepar-
able damage to the public could be
comple‘ely removed. That is why this
particular aspect of the case has to be
looked into. The number of detenus
should not be tha criterion. If the
number is small, it is a matter to our
credit. It means that the State Gov-
ernments have been exercising their
powers under this Act with the
greatest care and cousideration.
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Then, my hon. friend, 8hri
Khadilkar suggested that the transi-
tional period was over. ‘The Consti-
tution came inte vogue in 1950 and
so the transitional period after elther
the atfainment of Swaraj or after the
inauguration of the Constitution is also
over because seven yea s have gone
by. Therefore, what is the need for
this Act? According to him, this is an
extraordinary measure. May 1 point
out to him that even now there are
circumstances which warrant its
continuance. As the hon. the Home
Minister pointed out there are here and
there anti-social elemen? which are
not happy that the things are going
on properly and steadily. Therefore,
with a view to check such persons
Government have to be armed with
such powers.

Shrt A. K. Gopalan (Kasergod):
How long?

Shri Datar: As the House is aware,
the first Home Minister of India tried
to have it only for one year. As far
as possible such Ac’s should not be
on the Statute Bock but when it was
found that the conditions were ot
normal and there are anti-social
elements which intend to keep the
conditions in an absolutely abnormal
manner Government must have power
to see to it that all such anti-social
elements are properly curbed in the
interest of the security of India, in
the interest of public order.

My hon, friend Shri Thakur Das
Bhargava said that we should have it
only so far as defence of India or
security of India is concerned. His
implication was that it need not be so
far as public orde- is concerned. But,
Sir, may I point out when there are
forces that are working against the
maintenance or the stabilisation of all
such conditions, is it or is it not proper
that Government should be armed
with certain powers of a precautiona-y
nature? Therefore, if in the interest
of the security of the State or public
order a few persons are arrested—
actually & very small number is
a rested—things shouid be looked
from the point of view of a larger
interest. That iz the resson why this
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Act has got to be used. Therefore, if
in exceptional cases this power has
to be used, Parliament ought to arm
the Governments of the States in
particular with this particular power.

My friend Sh:ri Thakur Das
Bhargava brought in the question of
Punjab. I am not going into the
question of what is happening in
Punjab, but 1 should not like my hon.
friend to have used such expression
as “reign of terror’. It is extremely
unfortunate that our senior hon.
Members like Shri Thakur Das
Bhargava use ph ases which are
pregnant with dangerous conse-
quences. A very delicate situation is
being tackled with in Punjab under
these circumstances. It any such
expressions are used what will be its
effect? Let the hon. Member kindly
consider this question. There are
other ways of having things as he
wants or others want, but let us not
go on and say in the manner in which
myv hon. friend said that “there is
reign of terror”.

Pandit Thakur Das Bhargava: Does
the hon. Minister know that Jallian-
wala incidents were repeated in
Akbarpur”®

Shri Datar: It has absolutely no
reference to what is being done now.
TVunfortunately, we a~e just
accustomed to the old pHrases during
the British regime, Those
phrases are bodily used here. This is
not a black Act, let the hon. House
understand. We are borrowing those
very expressions even after the inde-
pendence of our country. Under these
circumstances, I do desire that now
that we have attained independence,
now that we are carrying on our
administration in an extremely satis-
factory manner, let us also use expres-
sions which are absolutely responsive
and dignified in nature and let us lend
ourselves into dangerous consequences.
Under these circumstances, 1 submit,
that strong case has been made out,
and there i3 no case efther for its
extension only for a small period or
even for one year.
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Shri Narayanankuity Mepoa: On a
point of clarification!

Mr. Deputy-Speaker: The hon. Mem-
ber was absent. I wanted him to
speak.

Shri Narayanankutly Menon: I do
not want to speak. This Act is mainly
intended to be used against anti-social
elements. May I know during the last
eight years' of its working how many
peopie connected with anti-social
activities like hoarding and profiteer-
ing have been detained under the Act.

Shri Datar: The figures have been
classified under different heads

Mr. Deputy-Speaker: There are three
amendments—9, 14 and 15 prescribing
different dates<. 31st March, 15th
January and 21st December 14958 res-
pectively. May I put all these three
together if there 1s no objection”

Soeme Hon. Members: Yes

Mr. Deputy-Speaker: I shall now put
Amendments Nos. 9, 14 and 15 to the
vote of the Housc.

Shri Nath Pai: We subnut that
should be put to vote

Shri Dasappa (Bangalore; May 1
rise to a point of order? If there was
the shightest idca of the divicion they
should have said so when you were
pleased to tell the House whether you
should put it scparalcly or together.
That was the occasion when theyv
should have said it. But once having
accepted that they should be put
together, now to say that they should
be put separately is not correct.

Mr. Deputy-Speaker: Therr ought to
be no dispute. [ am going to allow if
it is insisted upon. Otherwise, really
my intention was to find out whether
opposition presses upon division on any
of these amendments

Page 1, line 7,

jor “31st day of December, 1880"
substitute “31st day of March,
1958,

The wmotion was negatived.
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) Mr. Deputy-Speaker: The question
is:
Page 1, lne 7,-—
for “31st day of December, 1880"

substitute “156 day of January,
1958".

The motion was negatived,

Mr. Deputy-Speaker: The question
is:

Page 1, line 7,—

for “31st day of December, 1960
substitute "31st day of December,
1958,

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Clause 2 stand part of the Bill.

Those who are for the motion will
sav 'Aye’

Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those against
will say ‘No'.

Some Hon. Members: No.

Mr. Deputy-Speaker: The Ayes have
1t

Some Hon. Members: The Noes have
it.

Mr. Deputy-Speaker: Let there be a
Division.

Lok Sabha divided:

Shri B. S. Murthy: Sir, the instruc-
tions may be repeated, because many
Members are making mistakes.

Pandit J. P. Jyotishi (Sager): [ did
not get the light here; I wanted to vote
for Ayes.

Mr. Deputy-Speaker: The result of
the division is: Ayes: 156; Noes: 48.
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Division No. 12]

Abud! Latesf, Shri
Abdur Rehman, Motri
Achiot Rem, Lals

Alit Singh, Shri
Atnbalam, Shri Subbish
Anjanappa, Shri
Arumugbam, ShriR. S.
Badan Sigh, Cb.

Bajai, Shri Kamalnsyan
Balmiki Shri

Banerji, Shri P.B
Beoph! Thakur, Shri
Berman, Shri

Basappa, Shri
Basumstari, Shri
Bhagat, Shr1 B. R,
Bhagavati, Shri

Bhakt Darshan, Shri
Bhargavs, Pandit Thakur Des
Bidari, Shri

Birbal Sangh, Shr1
Birendrs Singhiji, Shrs
Brahm Perkash, Ch
Brajeshwar Prasad, Shri
Chands, Shrs Aml K.
Chsturredi, Shn
Chavds, Shri

Chettiar, Shr1 R. Ramansthan
Damansi, Shrt

Das, Shrai M. M,

Das, ShraiN. T

Das, Shri Shree Narayan
Dasappa, Shri

Datar, Shn

Deb, Shii N M.
Dinesh Singh, Shri
Dube, Shry Mulchand
Elayaperumasl, Shta
Gandhi, Shes Feroze
Ganga Devi, Shrimat
Ghoth, Shry M. K.
Gohokar, Dy,

Gounder, Shri K. P,
Gupta, Shr1 G. L.
Hajarnavis, Shra

Hasda, Shri Subodh
Hazarike, Shri§. N.
Heda, Shei

Iqbal Singh, Serdar
Jans, Shri K. C,
Jhunjhunwala, Shri
Jinachandran, Shei
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JoshisShri A. C.
Joshl, Shrimat: Subhadsa
Kanakasabhsai, Shri
Keshava, Shri
Keskar, Dr.
Khan, Shri Ssdath Ali
Khedker, Dr. G. B.
Khimji, Shri
Khuda Bukhsh, Shri M.
Kistaiya, Shrt
Krishnamachari, Shri T.T.
Lachhi Ram, Shri
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The motion was adopted.

Clause 2 was added to the Bill.

Mr. Deputy-Speaker: The question
is:

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill".

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Pandit G. B. Pant: Sir, I beg to
move:

That the Bill be passed.

Mr. Deputy-Speaker: That motion is
before the House.

Shrimati Parvathi Krishnan (Coim-
batore): Sir, the Home Minister when
he was moviang this Bill said that
todaﬁltlhere is a situation in the coun-
try which demands a measure of this
type on the statute-book. Already my
leader, Comrade Dange, has put for-
ward our view-point on this and has
pointed out how we think it is abso-
lutely unnecessary. The Home Mmis-
ter said this measure is to be used
against anti-social elements. The Law
Minister, when he was speaking,

singled out Comrade Dange for his

attack and said that the measure has
been used against anti-social elements,
it has been used most discriminately
not only against communists but also
against Congressmen., He also referred
about the rumblings in a southern
State and tried t¢ make out that today
it is necessary that he would welcome
anti-democratic measures being imple-
mented and used by the democratic
government in Kerala. But he forgot
to mention that in Tamil Nad, at the

time when the Ramanathapuram riots
were taking place and before that, if
the Government was really interested
in maintaining law and order in this
country, if the Governmoent was really
‘interested in preventing anti-social
elements having their sway, then this
Preventive Detention Act would have
been used, not against communists, not
against political opponents, but against
the very Congress Ministers who are
there in that State. 1t is well known
in that State that whatever feelings
were roused, whatever heat came up,
whatever so-called communal distur-
bances took place, they took place
after the speeches of various Ministers
during a by-election, Inciting the
Harijans to violence and therefore
today there 1s a blot on the people......
(Interruption).

Shri B. S. Murthl (Ksakinade.—
Reserved—Sch  Castes): 1 protest.
There was no incitement to violence.

Shri Khadilkar: May 1 point out one
instance?” Shri Bhaktavatsalam said,
“1 will put Thevar on trisul”.

Mr. Deputy-Speaker: Order, order.

Shrimati Parvathi Xrishnan: We
brought this to the notice of the
authorities that such speeches were
being made, that people were being
roused, that various anti-social ele-
ments were let loose in the country-
side, arms were being distributed,
money was being distributed—all
because they wanted to use various
methods in order to combat their poli-
tical opponents. An enquiry was
held; we demanded an open judicial
enquiry, but a mock enquiry was held
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and ® certain amount of white-wash-
ing has been done., Today unfortu-
nately in Tamil Nad, wherever in the
history of Tamil Nad has internecine
warfare taken place, today unfortu-
nately certain incidents have taken
place and I maintain it is the Congress,
the Congress Minjstry and the Con-
gress Party that will have to bear the
responsibility for it. (Interruption)

Mr. Deputy-Speaker: It is the third
reading of a particular Bill.

Shrimatl Parvathi Krishnan: This
is my first opportunity.

Mr. Deputy-Speaker:
be an excuse.

Shrimati Parvathi Krishnan: I have
to defend the fair name of my State
and my people, and that is why I take
this opportunity of saying this. And
today if anybody 1s responsible for
what is taking place in Tamil Nad,
which has shocked not only India but
the world, it is the Congress Ministry
and the Congress Government and the
Congress rulers who are responsible
for' it and mnot the Tamil people,
whether they are Harijans or
Marawars or of any other community,
Reactionary and anti-social elements
who were allowed to be let loose
because of the Government's own
policy.

In conclusion I would like to say
this. The Law Minister talked of pro-
tecting our national flag. We cer-
tainly do realize that the flag has to
be protected. We also want it to be
protected. (An Hon. Member: Since
when?) We do not want the flag
which has come as a result of the
martyrdom of millions i1n this coun-
try to be besmirched and in the name
of that flag such an Act like this put
on the statute-book. You can main-
tain law and order with all other
laws on the Statue-Book.

The hon. the Prime Minister is the
son of one of the stalwarts of our
national liberation movement. He is
not at the moment in his seat. But
I would have liked to appeal parti-
cularly to him that it is his famous
father who in 1920 stood up for demo-
cratic ideals, fought against the anti-

That cannot
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democratic actions of the British, and
in fighting against the Preventive
Detention Act in those days, said: My
submission is that the principle of the
Bill is a very simple one, and it comes
to this, “where the courts will not
convict, give us power to punish”. Sir,
I would appeal to the Government
that is lead by the son of Pandit
Motilal Nehru, let them not be guilty,
let the Government not be guilty of
trampling under foot the principles of
demoacracy but try to uphold the
principles of democracy for which he
fought, he struggled and he suffered
along with all of us who took part in
the national movement.

Shri Thanu Pillal (Tirunelveli): Sir,
the hon. Member from Ccimbatore has
brought the Madras Government into
the discussion on the Preventive Deten-
tion Bill,

An Hon. Member: There is none
from Madras to defend it.

Shri Thanu Pillai: The Congress and
the Members on this side are capable
of domng 1t

Sir, the hon. Members of the Com-
munist Party are here to teach us
democracy. It is the most sorrowful
thing. We are trying to take a lesson
from the Communists who do not
believe in democracy, who do not
believe in the Flag, who do not believe
in the Constitution, who had in their
meetings only their flag of hammer
and sickle with the star near the edge
when the Cultural Delegation from
Russia came to Madras. Have they
forgotten it? Now they say, defend
the flag. Do you believe in the Flag,
and the Constitution? That is my
direct question.

Mr. Deputy-Speaker: At least I do
believe.

Shri Thana Pillai: The hon. Member
spoke about the Madras Ministry and
said this Act should be made appli-
eable to the Madras Ministers.

The Communist Party is trylng to
exploit the situation by going to places
where they could not have otherwise
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[{Shri Thanu Pillai]
entered. After this loot and arson
they go with a peace brigade—as if
peace was there in their life at any
time. Peace for them means war.
Shri Dange: What is wrong in a
peace brigade?

Mr. Deputy-Speaker: Wrong or right,
whatever it is, he must address the
Chair.

Shri Thanu Pillai: They go and
create further trouble. The man res-
ponsible for Ioot and arson was taken
into custody Had he been taken into
custody before the incidents took
place, he would have said that twice
he had won the elections and there-
fore for political reasons he was put
in jail. When it was delayed and
action was taken later, they say: what
is the use of this preventive detention?

The Ministers of Madras are rather
reluctant to apply this Act, that is my
grievance. They should have applied
and could have applied it much
earlier, but they were rather reluctant
because they did not want politicians
to say that they were not in a position
to secure success in one particular seat
from Ramanathapuram which was
very backward, where on.y feudal
and communal Jeadership are known
and hence this action. There has been
no education, no improvement there
not for the last ten years, but for the
last 150 years it has been so.

These Members have been trying to
exploit the Harijans. . (Interruptions)

Mr. Deputy-Speaker: Order, order.
Would the Chair be helpless?

Shri Thanu Pillai: ....in the 1952
general electiona getting support from
Shri Ramaswamy Naicker in Tanjore.
The Dravida Kazhakam people sup-
ported the Communist Party, that
cannot be denied.

Shri 8. A. Dange: Supported the
Congress.

Mr. Deputy-Speaker: If he continues
to address the Chair, there will be no
interruption.
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Shri Thanu Pillai; They were sup-
ported, and Shri Ramaswamy Naicker
subsequently regretted that he sup-
ported these people who could not be
relied on. These are matters which
appeared in the press, and Shri
Naicker always speaks very clearly
without any reservation, whether right
or wrong. He is a man who spoke
like that, and then hg supported
Ra)aji’'s Government. When that was
over, he is supporting Kamaraj's Gov-
ernment. Whoever comes to power he
will be their supporter, and because
the party in power is my party they
are saying this Let nobody mis-
understand that the Congress Party
has got anything {o do with the
Dravida Kazhakam or Shri Naicker.
Acharya Kripalan: today said that
Congress Members have got so much
love and affection and respect for him.
We do have it in spite of his abuses.

1 am saying of Acharya Kripalani.
It that 1s shame, let them have it. It
recoils.

Mr. Deputy-Speaker: Now the hon.
Member should try to conclude.

Shri Thanu Piltal: I will finish in
two minutes.

As regards the friendship of Rajaji,
Kamaraj and a lot of others {from
Northern India for Shri Naicker, [
may say he was, it was perhaps because
he was the hero of Guruvayur satya-
graha. He is 80 ycars old, a very old
man, whose words are listened and not
acted upon. That was the reason why
there was such a tolerance on the part
of successive Chief Ministers who
came and that is being continued.

Mr. Deputy-Speaker: This would not
be very material now.

Shiri Thanu Pillai: The point is they
say we incited violence in Ramanatha-
puram and all that, but the sequence
of events is there.

Shri Nath Pal: What has it to do
with the present Bill?
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Mr. Deputy-Speaker: Order, order.
No speeches are allowed while sitting.

Shri Thanu Pillal: The incident
of Ramanathapuram was also started
by a person who, I am sgorry, is an ex-
Congressman. Many ex-Congressmen
are sitting on the opposite side. After
frustration they go out. Like that,
that man was one. He was a powerful
communal leader, and even today in
the State there is communal bias in
those who have not had proper educa-
tion, and incitement is a consequence
of the linguistic division of India, and
that linguistic division was asked for
by them. Communalism and casteism
are being exploited by them. It is
wrong for them to put the blame at
our door, because they once tried and
succeeded partially, and now they
have failed and are attempting it
again. Therefore, they are coming to
this House and saving: ‘why not apply
that law?’ The Government of Madras
should not be accused.

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now.

Shri Thanu Pilal: One minute The
Madras Government deserves defence
from here because it has been drawn
into the discussions from the other
side on the fioor of the House. Those
Ministers are not here to reply _ for
themselves. So, I have got to reply.

Mr. Deputy-Speaker: There will be
many more opportunities when the
Madras Government can be defended.
He should conclude.

One hon. Member: Mr. Bakthavat-
salam said ‘We would treat Thevar like
Sisupalan’.

Shrl Thanu Pillai: Five minutes
more, Sir.

Mr. Deputy-Spezker: Order, order.
We ought to be more serious here. It

Division No. 13}
Abdur Rehman, Mol

Acha! Singh, Seth
Achint Ram, Lala
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is a subject that is very serious and
we ought to pay our attention to it.
The hon. Member would conclude
within one minute néw. There are no
five minutes.

Shri Thanu Pillai: The Madras
Minister Shri Bakthavatsalam is
reported to have said something. He
was only bringing in an anology
between right and wrong from mytho-
logy. How can people who do not
believe in mythology and religion
understand what he said. That 1s the
reason why they accused Shri Baktha-
vatsalam. He was only quoting from
mythology. And Shri Kakkan who
was a Member of this House and we
all know is the softest of persons, the
mildest of men, who will never say
any word harsh to anybody. Can he
incite violence” Harijans are resort-
ing to violence for the first time in
the history of India; they have retaliat-
ed and that is what has caused anger
in many quarters.

Shri B. 8. Murthy rose—

Mr. Deputy-Speaker: Now is the
time when the Preventive Detention
Act should be passed.

The question is:
“That the Bill be passed™.
The Lok Sabha divided.

Shri T. K, Chaudhari: Sir, I have
made a mistake.

Mr. Deputy-Speaker: The hon. Mem-
ber has voted for ‘Ayes’.

Shri T. K. Chaadhuri: Yes, I have
voted for the ‘Ayes’; but I wanted to
vote for the ‘Noes'.

Mr. Deputy-Speaker: Yes.

The result of the Division is: Ayes—
164; Noes—S51.
{18:59 hrs.
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The motion was adopted.

PAYMENT OF WAGES (AMEND-
MENT) BILL

Mr. Deputy-Speaker: The Hause
will now resume further discussion on
the Payment of Wages (Amendment)
Bill, 1957. Out of 4 hours allotted for
the Bill, 3 minutes have already been
availed of and 3 hours and 57 minutes
now remain.

Shri Abid Ali may continue his
speech.

The Deputy Minister of Labour
{Shri Abid Ali): Sir, the other day 1
was explaining the provisions of some
of the amendments to the Bill

At present the Payment of Wages
Act 1s applicable t0o employees whose
wage does not exceed Rs. 200 a month.
Now, the intention 1s to raise this
limit to Rs. 400.

The Act at present does not apply
to labour employed in the construc-
tion industry. This industry has
assumed great importance with the
large hydro-electric and other con-
struction schemes. The  workers
engaged in the construction and main-
tenance of roads, bridges, canals, buid-
ings or in operations connected with
irngation, navigation, generation,
transmussion and distribution of elec-
tricity, etc., are large in number, and
they also stand in need of protection
provided by this law. 1t is, therefore,
proposed to extend the scope of the
Act to this sector of employment.

The existing definition of the term
‘wages' has given rise to certain
practical difficulties, particularly in
regard to its interpretation. I do not
want to weary the House by going
into the details of the different inter-
Pretations of the various tetms used
in the definition, but, I might mention

a few of the difficulties. In some
cases the High Courts have ruled that
the word ‘wages’ did not mean
‘potential wages' but ‘wages earned’.
Then, the terms of payment under
ontracts of employment are nowadays
frequently modified by the awards of
Tribunals or by the terms of binding
settlements which make it essential
that the wages revised statutorily
through adjudication, arbitration, con-
cihation or similar processes should
also be deemed to be wages for pur-
poses of the Act.

Further, the inclusion of bonus in
the definttion of ‘wages’ is causing
some difficulty. Bonus is generally
of two kinds; one is the periodical
bonus often annual, but sometimes
haif-yearly and quarterly, paid to
employees on the basis of profits made
by the establishments. Though one of
the justifications for payment of this
kind of bonus is the need to narrow
down the gap between the actual
wages paid and the living wage, it is
not payable when there are no ‘surplus’
profits.

In other words, bonus as conmmonly
understood, 15 related to the surplus
profits, earned by an establishment
and is not a direct remuneration for
work done by the employee in terms
of the contract of employment, or of
a binding award or similar instrument.
That was the view taken by the Select
Committee on the Labour Relations
Bill, which excluded from the defini-
tion of wages any bonus or payment
due under any scheme of profit-sharing
payable periodically and not forming
part of the remuneration paysble
under the terms of employment. It
is felt that this kind of bonus should
not be included in wages.
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Apart from other considerations, it
would also be difficult to enforce the
provisions of the Act in respect of
such payments. Often bonus is not
legally payable but where a tribunal
orders payment of bonus, it would
invariably fix time-limit for payment,
and give other necessary directions.
If a law relating to payment of bonus
is evolved, suitable provisions can be
included in that law regarding the
time of payment and the permissible
deduction.

There 1s another kind of bonus
which really partakes of normal
remuneration. It may be a bonus
based on output or attendance. which
is automatically earned by the
employee on fulfilment of certain con-
ditions, and 1s generally payable at the
end of a wage period Such payments,
though called bonus, are really an
mcentive form of wages They should
be fully protected under the Payment
of Wages Act The definition of wages
has accordingly been recast and made
sufficiently comprehensive and clear.

Another amendment proposcd seeks
to authorise certain deductions from
wages Under the subsidized indus-
trial housing scheme of Government,
houses have been or are being con-
structed which are let out to industrial
workers on suitable rents To enable
easy collection of rent of such houses,
it is necessary that a provision be
made to permut deduction of rents
from the wages of the concerned
workers,

Several suggestions have been made
that deduction should be permitted for
payment of premia in respect of life
msurance policies taken by workers
With the nationalisation of life insur-
ance business, the dangers inherent i1n
allowing deduction of premia from
the wages of workers have almost
ceased to exist, and therefore a provi-
sion has been incorporated in the Bill
under which workers will be enabled
to pay their premia by deduction from
their wages provided they authorise
the employers in writing to that effect.
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Deductions will alsoc be permiitted
to enable workers to subscribe to Gov-
ernment securities like the National
Plan Loan, National Cash Certificgtes
and deposits in post office savings
banks in pursuance of savings schemes.
From the point of view of small
savings, these amendments are of
great importance.

.

The question whether reduction in
wages, consequent upon any punmish-
ments imposed lhike suspension, stop-
page of increments, reduction to lower
post or scale, ete., would be deductions
authorised under the Payment of
Wages Act, has been a subject of con-
fucting rulings, by courts of law.

Section 7(2) specifies the items of
deductions that can be made from the
wages of a worker but that does not
refer to deductions consequent upon
imposition of punishments under the
scrvice rules The intention has  all
along been that deductions consequent
upon punishments under service rules
should be authorised deductions under
the Act and, therefore, to make this
and certain other points clear, an
amendment to this effect s proposed
in the Bill,

As 1 have mentioned already, dis-
missal of a claim by an authority
under the Payment of Wages Act was
not considered as a direction under
section 15, for making an appeal. It
18, therefere, proposed to provide for
an appeal from an order of the
authonity rejecting or dismissing a
claym of a worker 1n full or in part for
payment of deiayed or deducted wages.

17 hrs.

The last amendment seeks to insert
a new section after section 11 to safe-
guard the workers’ interests in cases
where recovery in execution of a girec-
tion made by an authority takes a
long time, and alsc in cases where
arrears of wages do not get sufficient
priority in case the concern is wound
up. It is proposed to empower the
authority under the Act to order con-
ditional attachment of the property of
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the employer or other person respon-
sible for payment of wages, pending
disposal of the application, unless the
employer or other person deposits
with the authority an adequate sum
sufficient to satisfy the claim, or give
security for a& like amount.

1 do not think it necessary to take
turther time and commend the Bill for
the consideration of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Payment of Wages
(Amendment) Bill, 1957 be taken
into consideration”.
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8hrl Narayanankuity Menon
(Mukandapuram): I wish to make cer-
tain comments in connection with this
amendment. Those comments relate
to not only the Payment of Wages Act,
but also to similar labour legisiation
because we find that certain types of
pernicious malady just creeping into
the very vitals of labour legislation.

Mr. Deputy-Speaker: The hon. Mem-
her may continue his speech tomorrow.

17°01 hre.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday.
the 11th December, 10517,
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1420. Production of Gur .
1421. Border incidents

1422. m persons in
1423. Displaced persons at Kotah
1434. Small Scale Industries in

14235. Cottage Induxtries in
Rajasthan

1426. Ambar Chukhangnm-

< me in Rajssthan

1427. Sﬁt;!:idhed Indtmrthou-

1438, Ptlmcmm:ch-bmty .
1439, Documenm-y on Tcrn-

4409-10

4410-11
4417

4411-12
4412
4412-13
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1449. Pskmnms visit 1o Indn

and oice versa 4445
14%0. Small Scale Producu’onj

Centres 4445-46
1451. Trade with Egypt; 4446
1452. Rehabilimtion Depart-

ment of Tripura 4446-47
1453. Regional Labour Commis-

sioners and Conciliation

Officers. 4447
1454. Subsidised Industrial Hou-

sing Scheme 3447-48
1455. Govindnagar, Kanpur 4448
1456. All India Radio 4448
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1458. Turpenuncand  Rosin

factories 4450
1459. Export Promotion Councils  4449—52
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‘The following pepers were laid cn the
Table:—

(1} A copy eschofthe fdlowi.na Noti-
ficstrons under sub-section (2) of Secton
18-A of the Industrice and
Regulation) Act,1951:—

) S.R.O. No. 1623-TDRAJIBA[6/56,
d-mg'umsm July, x956.3. J1BAJ6ls
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(&%) S.R.O, No. 3039-IDRA118A{7/56
dated the 8th September, 1936.

(i) S.R.O. No. 2123-IDRA/18A/1/57,
dated the 29th June, 1957.

(fv) S.R.O. No. 2124-IDRA/1BA/3/s7,
dated the 29th Juoe, 1957.

{v) S.R.0O.No. 2863-A-IDRA/18A/[3/57,
dated the 10th September, 1987

(w) S-R.O. No. 2862-B- DRA/18A/4/57,
dated the 10th September, 1957.

(vit) S.R.O.No. 3019-IDRA/I8A/S/57;
dated the 18th September, 1957.

(m) S.R.O No. 3030-IDRAJIBA/6/57,
dated the 18th September 1957.

(ix) SR.O. No.13382-IDRA/15/(1/57,.
I7th > 1957

(2) A ?lpy of Notification No. S.R.O.
iaGS. the 9th November, 1957, ms-

certmin further emendment to the

Employees’ Provident Funds Scheme, 1952.

REPORT
ADVISORY COMMITTEE—
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Coligons
OF BUSINESS

. . . 4453
Fifteenth Report was preseated.

BILL PASSED . . , . 4453—458c
Further discussion

motion for eomidmuon of tht

Preventive Detention (Continu-

for

the purpose of cliciting opinion

thereon moved oa the gth Dec-

ember, 1957, was concluded.
After the clause-by-clause

consideration, the was

pessed.

BILL UNDER CONSIDERA.-
TIO: 4579384

Funhu eonndcnﬁou of the

mmemof (Amendmmt)
1957 was

Thcdhcmm condud-

AGENDA FOR WEDNES-
DAY, 11TH DECEMBER,
1957- .+ . . . .
Further consideration of the

gmmem of Wages (Amendmenr)

1957 snd considerstion of
the Development Bill,

1257 as reported by the Joint

tee.





